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No» S22-E/64-XI/H1B ‘

The Dlvl. Railway Manager, 
Northern Railway,

Haadquartera office# 
Baroda House, New Delh3

Dated i5 7r /9 i ;,; * .,■
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Subj Item No. 204/88 of CM»6 PNM with
NRMU.|; ’■ ;‘i:;

Rofl-̂  Your letto r No. 757-E/5-l/^M-YM/
Charwel of'prcoicftlcn dated 22.J0.90
and 4.7.91.
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x>T * I Th« matter haa been examined and the

'y  decision jl^;jthls connection alrea«*y communicated 
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Particulars to be exafnined 

Is tha appeal ■ c.ompet9nt ?

b)

If., t h e  a ' : n l i , ' > a t i o r , . , i n  t h e  
p r e s c r i b e d  foj'm  ?

I3 the application in pappi*̂  ’ ■ 
book form ? . - ’

'10,

Ĵ q rsem ent as to result of examisatioq 

•7-^

. e). Have six cromplete ;iefcs of the 

app.llcation oeen fiie:^ ?

e ) Is -the Oppoa.l. ir, time'?

■ '") If  not, by'hoiii many days'it - •

is- -!ieyond tiroe? • :

Hay -:iUf fic'lsr-t r>ase for n«fc

■ ^akir.g ftiG Gpplication in' time,
.  ̂ ....-been fxled'?. '

Has the dccunierr  ̂ of av:fchorisafcior/ 
Uakalatnama been filed ? ' . ’

- p-the ar'pii.^atim --corriparierf by ' 
B .D./Poscal Order, far Rs.5U/-

, Hac( the i'-Qrtrif,■•.ac) :’'3py/--opie<?

the .order(s; against which the ... 

app.Ltcatio"; is r.vade been filed?

Hav/e uno. -copies of bhe ' ' . '

;.'G'4--me,nt-;/ relied upon by the 

appl^carit ■ and mentioned in the' ■ 
appj.;^-atT 3,- . been filed ?

. h) Have the dorumenta’ referred

■ to in (a) above duly attcp-ted ' 

5y a Gazetted "Office:' a;:;d., > -

:^Rbaroc.' afscordingly ? . '

c.) Are the dor^ume.rta referred 

to in (.a) above neatly .typed 

ip doL'ble sapr.B .? • ,

Has. th:>_ index of douumenfcs bees 

filed and pagcv'Q donB properly ?

Have the chrc.nological dfstaiis 

<Cif^repreaQn-i;ation made and the 

out coiTie of such re_prefientafcian-' 

been, indi-atari in the.appli^atioB? ■

Is the matuar ; p̂ -?.sed in  the arpii-  ̂

io.r; psr.;di.-'Q before any court of 

Lauj ô.'_ any ofchsx fte.'trh of Tribunal?
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3 )  Cong;.; So ?  ’ '

b f  U n d e r  d i s t i n c t / h e a d s  ?

, ^ )  Murtroi-pd c o n s D c t i v / D l y  ' ' '  

d )  T y c o d  i n  d o u b l e ' s p a c e  -on one
' papE^r ? ’ .

H av e  t h e  a a r C i c u l a . s  f a r  I n c e r i m  
o r d e r  p r a y e d  f o r  i n d i c a t e d ' w i t h  
r e a s o n s  ?

19. Whether all, the remedies haJe
' _ been exhausted.
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O.A. No. 28 of 90

Dated: 7.12.1992,

Kon’ble Mr. Justice U.C.3rivastava,VC 

Hon'ble Mr. K. Qbavva. Memter (A) ___

:a '

■ ■■?: V

The learned counsel for the applicant 

seeks and is allowed two v̂ êeks further time to 

file rejoinder-reply. List this case for

hearing on 5.1.1993, on which date, the 

srnayl be heard and disposed of finally, even, 

if in absence of the counsel for the partie;

No adjournirent/^ill be fiven on the next dî .

A.M. V
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\Tc

^ ^ > • 5

/

■'-( < 

\'v

^i5^W >yi. W i. 1^ ^  ,

'^0 l>̂’Ĉ  ^vvi^A
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\
Date o f  D e b ^ss io n

, ^ P e t i t i o n e r .
'  7/C > r '^  ■ ■ I

y  - /p . Advoca|:e fo r  the _

^  t f  j. ^  P e t i t i p n e f (s ' ^

Respoijent,

. / a - - .

C G R

■ HoA ' ble l^r , ' d

7't->  ̂ b ^ - ---ArivoGate for  the

' R’es-p^ndents - ,
\\y

' ' i "
/ i ' C ^  L '  C  C  ■'

H o n 'b l e  H r ,  S

T. Uhether Reporter  o f  l o c a l  papers  may be a l l o u e d  to y

see the Judg^iont . | /

' ' ' f
2 .  To be r e f e r r e d  to the r e p o r te r  or not ?

3 .  Uhether  t h e i r  Lord Sh ip s  w ish  to see the fa^ir copy

of  the Dudgement ?

. Whether to be c o r c u l a t a d  to other  cbenches ?
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CENTRALi AEKINISTRATIVE TRIBUNE 

LUCKNOW BENCH 

LUCKNOW

Original Application No. 162/90

M.S. Usmani and others

ver su s

Union of India Sc others

^plicants.

Respondents.

(2) Q.A. No.28/90

D#K. Khare and others

versus 

Uni'On of India Sc others

^plicants.

Respondents.

Shri P.K. Khare#
Shri P.S. Mehra 
Shri K,P. Srivastava

Shri Arjun Bhargava

Counsel for Applicsjits. 

Counsel for Re^ondents

Corams ^

Hon. Mr. Justice U.C .Srivastava, V.C,
Hen. Mr. K. Qbawa. Adm. Member.

(Hon. Mr. Justice U.C. Srivastava, V.C.)

In these tsd© cases, the facts and ths question

of law involved is the same, as suchthey are being 

disposed of together; The relief claimed in the above 

two cases is also common. The applicants have prayed

that the order passed by the General Manager(P), Nil.

New Delhi dated 15.9.89 and the order dated 26.12,89 

passed by the Senior Divisional personal Officer, Lucknc 

reverting the applicants from the post of station 

Masters/Traffic Inspectors grade Rs 1600-2660 to the 

post of Assistant Station Master grade Rs 1400-2300 

placing them below all the Assistant Station Masters
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who were onpanelled as such on 23.11,83 having 

effect froiti 1,8.83 in the grade of 8s 1400-2300 be 

quashed, an^ the policy decision regarding the 

implementation of exparte deolsions t aken at P.N.M,

as communicated by the General Manager(P), NJi. by

letter dated 7,6,84 be also c(]fflashed,The applicants have

prayed these reliefs on the ground th± the e>!parte

order reverting them is illegal, arbitrary and violativt

©f Article 311(2) of the Constitution of India as they 

have been singled out and similarly placed persons 

have not been reverted. According to the applicants, 

they were in tnepanel of station Masters under tbe 10% 

reservation quota for serving graduates and were 

promoted in the higher gjf-ade and have been reiEerted 

as Assistant Stations Masters whichis a different 

category twisting their right. A decision was taken 

at the level of and on the basis of the sane,

behind th* back of the applicants whic is violative of

principles of natural justice, in as much as they

wsre not heard, more so v̂ hen suchdemandg,

mede earlier, were rejected and in demand'the Union

should not have been made a basis of such actions of 

the department of at least one set o£ employees,

2, Some of the applicants were recruited as A.S.M. 

in the scale of Rs 330-560.Applicant No. 2 was pieced

on the panel of the grade of Es 1400-2300 ageinst the

reservation quota of 10% f©r - serving graduates, althougl

they were selected as Station Masters against 10%

graduate quota and promotion in higher grade ©f Rs 1600-

2660 for filling up vacancies of Traffic Injector

and Se^ction Controller in the grade of Rs 455-700 
and Vide letter dated 7,4.78 10% of the vacancies
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were t© be Kept reserved in all the five streams 

namely Station Master# Asstt. Station Master, ^sstt. 

Yard Master, Traffic Inspector and Section Controller

in the grade ©f Rs455-700 an«§ for preparation of panel 

for the 10% vacancies in all the five streams v̂ ere to 

be formed on each division, sEa<S applications from 

amongst the non-ministerial Transportation class III

were invite<l from serving $xa<tuates who were bel®w

trie age of 35 years @n 31,7,82 f©r selection and

written test asvell as viva voce of the

candidates was held and on the basis of this selectior

provisional panel for the posts of Traffic Inspector,

Station Master and Section Controller was announced

vide letter dated 27,9,83 which included 10 candidates 

but subsequently an enlarged panel was ann©unced by 

letter dated 12,8,87 after getting approval de­

reservation from the competent authority. The services
r

of the empanelled staff were regularised from the date 

they vjere working on the post and only condition for 

permanent retention in the panel was subject t© the 

worlc being satisfactory. Those, whose names were

empanelled in the p6o:iel,were impart:ed training as 

required and tJ^ereafter they were recruited as

Station Masters in the year 1984-85. According to the

applicants, the seniority was given to them from

the date of joining in the category of Station Master

in the gra^e ©f Rs 455-700(RS) in accordance with
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para 302 of the Railway Establishment Manual, 

Thereafter tney were prcxnoted as Station Masters

and Traffic Inspectors. It was thereafter, some 

demand was rtade by the Northern Railway Men's Union 

which was earlier rejected. Again this issue was KsisK 

raised in the P.IJ.M in whicha atesnan̂  was made 

for reversion ©f the Station Masters falling within 

10% graouete quota and thus the af©resai^ manipulatior 

was done at the instance of uni®a behind the back 

of the applicart s, to which they were not party

and the demand was given effect to. According to 

tl̂  applicants out of 16 % Kept in the panel of 1034

gu©ta/ 11 % which included the applicants were

earmarked for Station Master and Traffic Inspect©r 

were r«verted,

3, the pleadings, it appears thdb 1he

pxomoti'Jn orders from group C and D were made inthe 

restructuring of the Group C and D. In compliance 

of the order dated 29,7,83 fixing proforma seniority 

fro m 1,8,83 and dispute regarding seniority v;as raisec 

and it was sfefetled in the manner which was prcnoi^ed 

in the restructuring of the c adre from 1,8,83 and 

staff would be pl»ced in the revised grede in the 

higher grade with the benefit @f proforma fiaation 

©f seniority from 1,8,83, The Railway Board's ©rder 

5ated 29,7,83 provided that far the purposes of

promotion will be ©n the basis of s cruitiny of service

record without holding any viv«i v®ce test i .e . 10%
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graduste quota will n@t arise. It was thereacer# 

tha applications were invited, refem nc« te ivhich has 

been mace by the applicant,

4, in vi<̂ .’ ®ftte restructuring, the selection

procedure, which was prevalent was modified to the 

extent of written test or viva v©ce tobe conductec.

Prom the notification it appears that tbs qualificatien 

of any post in the cadre of A.S.M. and S.M. Cadr® was 

not changed, but according to the ^plicant, the cadire 

of A.S.M. an^ S-M were separate in the Northern Railway

and q^ialification ©f an  ̂ S.M, was not
. , ' para

changed and the provisions ©f Railway B©ard/312 were

not made against 1054 quota which was initiated

eg^rlier before the restructuring order was received.

5, Restructuring af the Railway B©^ d previfiss 

tw0 altem.-itives.In the first alternative cadres of 

Station Master and Assistant-Static Masters were 

amalgamated sRii far each graee while in the sacen^

alternative b«th the cadres were provided separate

percentage.

6, Accsiraing t̂  ̂ the resp®n<Sents, the applicants 

wh© were placed in the graoe ©f Rs 455-700 as a 

result ©f r-structuring am acc®r«ling t® the responcsnt; 

staff anpanelled for varieus ca-b«g©ries namely, Statiei 

Master/Assistant Yard Master/Traffic Inspect@r/Secti65n ■ 

Controller in the grade of Rs 455-700 against 1C% 

Gracuets quota, were assigned senierity fr&n tV e date 

of jeining the c®teg©ries f©r which they w^re earmarJcodv



Their s«ni®rity was assigned in tha respective cafiras 

fr<«n th- ciata of joining in accorditncs with the pr®visi®n

liii^ down un̂ isJT paragraph 302 of Indian Railway Sstablisfe 

roent Manual anSths graduate quota v.’as not recruited

t© u n d * r g ©  trslning f«r « period of 3 years lilte Tr«ffic 

A]©prentiee recruited fr®m open market. t

7. AS a result of restructurinf thspr^-^tion; ®rl«r s 

w-̂ re issued ®n 26.11.83 of varioas station masters in th

psy seal® fc 455-700. In c@rr.pli,inc© of the Railway

proforma
B@er‘i- order datesl 29.7.83/ fixation o^soniority from

1.8.82 was don® and the seniority has been g iy en from

1.S. 1963. Suissequently a dispute regarding the f±sat:i-®n

of seniority wes r a i s e d  which was settled vide printed

sjsrrial No. 9340 menti^niag that the restructuring sf

tho Gadrewill be maJ.e with r e f e f ^ c e  t<j sanctioned

Gadre strength as on 1.8,1983 with the benefit of 

prijforma fixation from 1.8.19^2. The applicant's n»Qrne 

did not figure in that. The Railway Board order dated

29.7,S3 provided that whenev»r in terms ©f the revised

classification the posts which were hitherto classifi®d

as 'selection' are new to be treated as 'Non selection*

part of
posts. The un©perated/pg^€l prepared fer such p©nts as 

on 1.8.1983 will lapse and the posts will be f illed 

according toihe changed clg.ssifisati®n, and the eases

of s-lectisn shall be finalised and pronetions also
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msfts ©n ©r before 31.7.1983 an® suchsslsctee an<S

proraoteo persons shall ranK seni®r t © th® persons

sel®cte<5  ̂an©, premotsfi accerding t® the pr©visi®ns ©f

the Board's order, but even thereafter a psnel was

pr«pareS after 31.7.1983 snfl all 10% greduate queta

prametees having pay scale ©f Ss 455-700 th«sugh the 10%

gracluats quata cadre was tobe placed in the cadre ©f

Assistant Ststie&n MasterCits 455-700)/ Section Csntr®llsr

(Rs 470-750) Traffic Inspector Rs 455-700) an^ Assistant 

Yard Master (Rs 455-700) .At that tim© ttie str®n§ti> of

Assistant Stati^in Masters was 335 anei the strangth^f 

Station Masters was ©nly 13, butthe 10% graduate qp ©ta's

prtTOotees were n©t placed inisia cadre ©f Assistant

StatiiJn Masters theugh there were a large number ©f 

vacancies. Thus, it app’?ars th<g.t the asplic'^nts were

placed in tne Station Master ca-tre and acG(i»rding t© the

respondents, the applicants wer?* placed in the Station 

Master Caere in vi©lation ef previsi©ns @f para 302 of 

Railway Establishment Manual II . In feas in these 

circumstc-nces in tna P.H.M meeting the matter was iscide^ 

ar  ̂ before deciding the mfetter, ths a'-jplicants ware 

allowed time t© make representatien. it is thus t-abe

se«3n that so far as the seniority fflf rasp©n<5ents is 

cconcernea, the centention which hr.s bean raised by the 

£^_3licants ®var the respondents is ©tviously n©t;c«rract.

8. Vfe hafl occasion t® <5eal with this questien als©

I
in  the case ©f Girija Dutt PantSey vs  Uni^n of India ani 

iS th e r s '(O.A. T^©, 1703 of 1987) decieea ®n 5.8.92, VJhich

f Case, we have ^dsmissed.The instant case alsfe is in line

l / ^  with the same. In this case als® the applicants penal
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p®sti'3n was not c©rrect. The cantsnti©n ©n behalf 'sf 

the a]s^licant that they c&m1€. not have 3»et;n reverted an& 

their reversion ©reler is vi®lativ3' of Article 311 ef

. the C©nstituti©n of Inaia, is not correct as it is

©nly what was err©ne^usly d©ne# has been rsctifiea^

merely beca^ discussi®n took placs that ceulS n^t

• taken t© mean that it is because such dedisi^n v?as

given in the P.N.M. me--ting. The fcct that the date ©f

joining «f applicants is later than the entry ints the

higher grade ®£ the answering resp'OrJ ents* the applicant* 

are not entitle® t«> get any reliefs ana senierity etc,

■ Accsiirdingly the c^plicati^ Reserves tobe eistTiisse'S

andthe same is acc©r(Singly fiismissesS, N® order i.s t??

c©sts.

Vice Chairman, 

Shakeel/- Lucknow:Datetf-! %'S B •



"> All communications should 
be addressed to the Registrar, 

' Supreme Court, by designation. 

NOT by name 
Telegraphlo^dress

' f ; -SUPREM ECO-

B. No. 2948/93AI

SUPREME COURT 
INDIA
S ''

Dated New Delhi, the ...... 6th ._Sept enib^

FROM

TO

THE ASSISTANT REGISTRAR
supuS'iE Court  of in d i a

T̂Hn. DEPUTY REGISTRAR 
CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKi'^OW BENCH AT LUCKiOW

PETITIONS FOR SPECIAL LEAVE TO APPEAL(CIVI) 1'K).12019 AND 
12020 OF 1993

WITH
B mTERLOCUTORY a p p l ic a t io n  1^3. 1 AND 2
(Appiications for stay by Notice of Motion with a prayer 
for an ex parte Order)

M.s.Usmani,MalivganJ Lucknow ........Petitioners
& Ors.

Versus.
Union of India & Anr. .Respondents

Sir,

I am directed to forward herewith for your information, 

record and necessary action a Certified copy of the Order of this 

Court dated 30th -August, 1993 passed in the matter above-mentioned. 

Please acknowledge receipt.

You:^ faihtlifully,

W - ^
ASSISTANT REGISTRAR.
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I N  THE SUPREME COURT OF 1NI?1A
€^/^L/CLVIL APPELLATE JURISDICTION

\(2—  ““

a ''
af

J ■ m;,'!

PETITIONS FOR SPJE.CIAL. L^AVb TO APPEAL(CIVIL) fiJOŜ  12019 Alffl
12020 OF 1993 _____________  '■. .... ........ .
(Petitions underArticle 136 ot the Constitution of India fuom 

k the Judgment and order dated 23rd February,1993 of the
Central Administrative Tribunal & Lucknow Bench Lucknow in 
Original Applications Nos.162 and 28 of 1990.)

WITH
INTiuRLOCUTORY APPLICATIONS KOS* 1 AND. 2„
iApplications for stay by «otice of Motion with a prayer ^
for an ex parte Order)

1o M.s Usmani aged 49 years, S/o Hashmag Aii
i'.I. Planning,N,‘' .̂Luc>mow, R/o 92 Kaseer Villa Astabal 
Charbagh,Malivgan^-Lucknow.

2. S .J . Singh,aged 39 years S/o P,K.Singh,T.I^
‘Corporative Falanning, N.R.Lucknow R/o of Mshma 
Narain Inter College ,Luckno\^

3. Ratnakar Pandey aged 40 yeaiy?S/o T.N.Pandey ^ “1
Khelaraser, NRLY.H/o Ashok Homeo Pharmacy Mohalla i 
Sadawati District* Azamgarh U.P.
(Petition in S .L.P . arising out of 0,A« No•162/1990CL))

4. 4 D.K. Khare aged 44 years 3/o Vu;3al Bahadur Singh
SM HarChandrapurD, N.R. Ral Bareli, R/o T.I Rly 
Colony, Harchandrapur,Rai ^areli.

5 . G.P, Srivastava aged 44 years S/o S .b .L. Srivastava 
SM N.R.Lucknow R/o Village-HarChandrapur -^istt.
Rai Bareli,

6. J,R,Maurya,Aged 49 years S/o Biharl Maurya,T.I*
J animpur N .Rly R/o Rlu. Co lony, J atin^ur *

7. a .P .Singh Aged 43 years, S/o Jadunath S in ^  T .I .
Tanda N.R. R/o Railway Colony Tanda/Faizabad.

J  8 . S,S.Singh Aged 49 years S/o Baba Bu-x Singh SM
Darshan Nagar,N.R.R/o Railway Colony,Darshan 
Nagar,Faizabad.

i,. Javed Ahmed Aged 38 years S/o Sri Mannan Ahmad SB
Vaxanasl N.R.R/o D50/114, Kajipura Kalam Siddiqui 
Nai Sadak,Varanasi. ^

10. Parvez Ahmad S/o Shukruddin Sii^dlqui Rde Bareli 
Aged 37 years, R/o T/I Railway Colony N.R.Rai Bareli,

11. A.K.Sinha aged 45 years S/o Sri J.N.Slnha SK NR 
loucknow R/o 105, Masakgan;} Lucknow.

(Petition in S .L .P . arising out of O.A. No .28/1990(L)

...PETITIONERS
VERSUS

i  ■ .
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Union of India through the General Manager 
Northern Railway,Baroda House Mew Delhi.

î i visional Railway ^^mager
i^orthem itailway Hazratgan^,Lucknow. .

Senior divisional Personnel Officer,
N o r t h e r n  R a ilw a y jH a z r a t g a n ;} ,L u c k n o w .

Bharat Ra^ Singh aged54 years S/0 
R.S.Singh SM Labina,iJampur.

Rai ^ n k a r  Prasad Aged 50 years 
S/0 Narad Hai ASK Varanasi

Prithvi Ha;} S in ^  52 years.
S/0 Hanuman %ngh,SH Jampur.

Ra^endra Singh, aged 51 years,S/o 
Sheetal Singh,SM Prayag Ghat,Allahabad.

. . .respondents 

^OTH APGUST«1995

HDN*BL£ KR.JUSTICE S.RATNAViO. PANDIAN 
HDN’BLE MR. JUSTICE R.M.SAHAI

For the Petitioners: Mr.U.R.Lalit Senior Advocate
L (M/s. M .A^al and R.D.Upadhyaya 

Advocates with him)

THE PETITIONS FOR SEECIAL LLAVE TO APPEAL AND 

THE APPLICATIONS FOR STAY ahove-mentioned being called on 

for hearing before this Court on the 50th day of ^gust,

1993 UPON hearing counsel for the petitioners herein THIS 

COURT while directing issue of Notice to ttie Respondents herein 

to Show Cause ^ y  Special Leave be not grai^ted to the 

Petitioners herein to appeal to this Courtf from the Judgment 

and Order above-mentioned IX)TH ORDLR that pending the 

hearing and final disposal by this Court of the application?- 

for stay.after notice the status quo as obtaining between 

the partiesjon this the 30th day of August,1993 with regftard 

to the posts held by the petitioners herein which was the 

subject matter of dispute before the Central Administrative

L

• ..’it-
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Tlribtmalti-wcKnotf Benc^ et LucKnow In Original AppUcationo 

Ho0«162 and 28 of 1990 ohall be mainteine^i

;\flD SHIS CuUnf W Tti iUKfrf^R OilD.Jl fH A f  ftU S  O m m  

be punctually obaerifeci and carried Into executioa by 

all coficernod.

tfZmSS tUe Hoa'ble NAHATAKAHJ©

VENKAfACHALIAHj, Chief Rustic© of Indio at the Suprores 

Court0 Bolbi dated thia the 30tJi day of Au6ustp1993<i

-  3

JOIRT RisGISfRAR.
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C.M. An. NO.344 of 1990 (D  ^

^ , ■ ' 
K

O.A. NO.162 of 1990 (D

Hon'ble Mr. Justice K. Nath, V.C.

Hon*ble Mr. K.J. Ranan, A.M.

Prayer for permision to make the 

^plication jointly is allowed..

Admit and connect v;ith O.A. NO.28

of 1990.

Counter may be filed within 4 weeks, 

rejoinder# within 2 v/eeks, thereafter. In 

the matter of interim relief issue notice and 

list for orders on 1.6.1S90.

s a / -
A.M.

Sd/-

V - C .

rrm/

<8^

2,

M o4iCC-->

(Sjc  ̂ .

ly *̂.cu

CD-

U

b «

/

Hon* Mr P.C. Jain, A.M.

Hon* Mr J^P« Sharma.J.M..

We have heard Shri P.C. Khare, learned counsel for

the applicant on the cniestion of interim relief. The in^gned

order dated 26.12.89 (AniBsaire-A-19) shows that the applicants

were given a show cause notice înd one month's time to sibmit

their representations against the proposed reverfeion order.

The application'does not disclose whether any representation

has been made by the applicants, and if so, on what date, and

further whether the representation was disposed of or is still
W'6 CU- •

pending for disposal. /Cccpy of^such representation has been

filed. The learned counsel prays for one week's time to file 

a supplemertary affidavit in this connexion. Time prayed for is 

allowed. List this case on 23-7-90 for directions on the prayer - 

interim relief.

Shri Arjun Bhargava Counsel appears for the respondents.

The respondents may file their reply as already directed vide 

order dated 18.5.90. The applicants may file rejoinder, if any, 

within 2 weekŝ  theeeafter.

tz'y
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/  XN JHE C£iM THAL A.Ji-iINlSTi ATI VE TRlfcUNAL
- . , , /■ Ceatral A dm inhK .nv .™ «o  ..

LUQ<.NOW ..bE.NCH LUCKNOW. CiicuU-*e'-c» -p'jV^

E>ote o f  i ' i i ’ n s  '

K I Date of n •

l  t/0

Y  .u‘,

M. S.Usmsni and

others. • • •  Applicants

Versus

Union of India and

Others, . Respondents

APPLICAng|iyN0£R^S£CTI0N_j9^0F^THE__AM 

TRIBUNAL ACT 1955.

Date of  Filing 

Registrstion No,

.A

it
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BEFORE THE CEN RAL ADMINISTRATIVE TRIEUNAL 

LUCKNOW BEN OH LUCKNOW.

^g.^No^___\kJrz____ oL.J3§QlL)

M.S.Usmani and others Applicants

\fersus

, Union of India and

others. Respondents

i n d e x

S l .N o . l  particulBrs fi Pages

1, Application 1 to 23

2, copy of 
promotional channel chart 

dated 7 . 4 . 7 6 ,

3, Annexure-2,True copy of 

the*” let ter dated 3 1 . 7 , 8  2.

4 ,  ^ n e ^ r ^ 3 , T r u e  copy of 
le€ter*'daE'ed 2 7 ,9 . 8 3 .

letter 3aEed 1 2 .8 . 8 7 .

Anne XU re-5, True copy of 
order*’ 3ated l9. 11. 84.

3 ,  Annexu_re-6_  ̂ True cxipy of 
orBe'r’ dated 1 0 , 6 , 8 5 ,

Annexu re-7 ,True copy of 
"the^proinotional chart dated 

14, 1.1,83.

9 .  A n n e x u r e - 8 T r u e  copy of S i
the promotion orders dated 
10,4*87 of the petitioners.

10. Annexu re-9_y True copy of 
the promotion order dated 
4 .9 ,8 7 .

11. Annexu re-_lp,True copy of 
promotion order in th e grade 

of Traffic  Inspector.

17

1.9

3 3
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12. Q̂i2®2S'i£SrJj.
the”"mi‘nutes of the isth 
meeting.

13. Annexu re-1 ?:True ropy of 
the^Agenda item N o .204/88 .

c-

14.9  ^n[lS^iifSrJ2>True copy of 
l!he minutes of agenda 
item No. 204/88.

18, Annexu rej 17,True copy of

the" Item No. 33 of Gfr s P

Tetter Bated 2 8 . 4 . 8 6 .

20» Annexu re-19, True copy of
TetEer"’Bated 2 6 , 1 2 . 8 9 .

^  15. Annexu re7 l4 ,True copy of
. retteF'dsted 15 ,9 ,89 .  _

16, ^ ®  copy of 
printed s1TNo.9340«

17.- ^ Q e x u  re-j6. ,Tru e copy of 
the” !  et ter "d a  ted 1 7 , 7 . 8 9 .

r >
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IN W £  CENTRAL AOMIHISTh ATIVE l^ilBJNAL 

LUCKNOW beNCM LUCKi^Ol-i.

O .A .N o . ________0. L J 29Q ( t yof  1990

H.S.'Usmani and Others. Appl i cants

Versu 5

Union of India and 

Others.

1 .Particulars of the Applicants:

Respordents

i)  Name of Applicants

i i )  Name of father:

i i i )  Designation and 

office  in which 

employed; .

i v )  Office  Address;

v} Address for service 

of notice;

1) M. 3 . Usmani,aged about 47 

years son of Sri Hashmat 

A l i ,T r a f f ic  Inspector 

of Luckno w Oi vi sion ,?\b r- 

thern Railway r/o 92 

Naseer Vil la ,Astabal 

Cha rbagh ,Mol vi ganj ,ksx:kR 

Lu ckno w.

2J S.J  . 5 i n ^  ,aged about 36 

years son of Sri P. N.

Sin ch , Static n Master of 

Lucknow Division,Norths I 

Rail way., resident of 

Bishnu Narain Inter 

Cbllegei Campus,Naval 

Kish ore Ro ed ,Lu cknow.

3) Ratnaksr Pandey,= ged »to 

about 37 years son of 

late Sri T.M.Pandey,
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station Master of Lucknow 

division ,Northern- Railway resident

»
of Ashok Homoe Pharmacy Mohalla 

Sadawati ,district  Azomqarh ,U .P .

I I .  Particulars of the respondents:

1. Union of India t h r o u ^  the General 

Manager, Northern Railway, Baroda House 

New Delhi,

2. Divisional Railway Manager,

Northern Railway Hazratganj,

Lucknow.

3.  Senior Divisional Personnel 

O f f icer ,  Northern Railway,

Hazratganj ,Lu cknow.

Il l .Particulars  of the order against which the 
application is made.

The application is being moved to challenge the 

validity of the order dated 15th Sept. 1989 passed by 

the General Manager (Personnel) Northern Rail way,New 

Delhi and consequently the order dated 26th Dec. 1989 

passed by the Senior Divisional Personnel O f f ic e r ,  

Northern R = il way,Lucknow which attempts to revert the 

applicants from the post of the Station Master/
?

Traffic  Inspector , grade Rs. 550-7 50(RSV1600-2660(RPS5 to 

the post If the Asstt.Statio n MasterTin the grade of 

Rs.455-700(RS)/1400-2300(RPS) and placing the applicants 

below all the Asstt .Station Masters \#io were allegedly 

empanH-elled as Asstt .Station  Master on 23. 11.83 in grade
j

of Rs.455-7Qq (RS3 ./ ‘I^OO-23CX3(RPS} with retrospective 

effect i . e . w . e . f .  1st of August 1983. The impugned 

order however, had been communicated to the applicants 

in the 1st weekof April 1990 and the same is attempted 

to be implemented notwithstanding the fact that the
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said

operstion of the at8>< order has also been stayed by 

this Hon 'ble  Tribunal.

 ̂ isdiction of the Tribunal;

The applicants declare that the subject matter of 

the order against which they want redressal is  within 

the jurisdiction of the Hon’ ble Tribunal.

'J

^•kidliistionj^

That the applicants further declare that the 

application is within limitation prescribed under 

Section 2l of the Administrative Tribunal Act 1985.

It  further needs clarification  that the impugned order 

has not yet been implemented but the order was served 

in the last week of April 1990.

r

V I .F a cts of the Case;

The f.acts of the case are furni#ied hereunder*

1.A That the applicant . 1 was initial'ly appointed as 

Asstt. Station Master on 1st of October 1964 in the grade 

of Ps. 1 50-240(AS), The applicant No. 1 thereafter stood 

selected as Station Master grBde-455-700(RS5/1400-2300

(RPS} pursuant to lO?o reservation to the serving graduates 

vide order dated ?7th September 1983. The applicant No.'i 

is  working on the said post vide order dated i'9th Nov.

1984. The applicant No. 1 further stood promoted as 

Traffic  Inspector grade 550-750(RS)/1600 -2660(P5).

The applicant No. 1 was selected as Tra ff ic  Inspector 

in the grade , aforesaid,  vide order dated 29th April 1987. 

The applicant No. 1 again stood selected for SeoDndmen|: 

to Iraq Rail India Technical Economic Services vide 

order dated l6th June 1988. The applicant . 1 ,therefo re
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was sent on duty to Iraq v^iere from he returbed 

on 25th April 1390. The applicant 1^.1 therefore, 

has Joined the Divisional Office of the Northern 

Railway on 2Bth April 1990. The applicant No.1 

is still awaiting the place where he is  to be posted,

1-B'” The applicant No. 2 was intlally  appointed 

as Aastt. Statio n Master on 1st of Ofctober 1977 in  the 

grade of fe. 330-3B0^RS). The applicant No. 2 was placed 

onpannel  of the grade 455-700(RS)/1400-2300(RPS) 

against the reservation quota of available to the 

employees who have got edu cation upto the graduation. 

The applicant No. 2 thus has succeeded to avail the 

Selection post on 27th September 1983. The applicant 

N o . 2 joined on working post after availing the 

training on 27th Nov. 1984. The applicant N o .a , 

therefore, stood promoted as Station Master , grade 

550-750(RS)/1600-2660(RPS) pursuant to the order dated 

10th April 1987. The applicant No. 2 therefore, 

availed the rights and is working on the said post 

w. e. f , 3lst  of M^y 1987. The applicant N o .2 was selec­

ted for secondment to Iraq for duty by ReHm India 

Technical and Economic Services vide order dated 

l6th June 1988. The applicant No, 2 stood relieved 

in the last week of April 1990 and as such joined the 

duties on 3rd May 1990 in the office  of the Divisional 

Railway Manager, Northern Rail way ,Lu ckno w. The 

applicant No. 2,therefo re, is awaiting for h is  placement 

on duty as Station Master.

1-C That the applicant N o . 3 was in it ially  appointed 

as AsstL.Master vide order datedlst of October 1977 in 

the grade of fte. 330-SBo (R35. The appl icant N o , 3 

stood promoted as the Station Master in the grade of 

Rs.455-700(RS)/1400-2300(RPS) pursuant to ICK reserva-
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vation quota to the employees .who have got the 

education up.to the graduation. This was therefore, 

availed by the applicant No. 3. The applicant No .3 

further stood promoted, as Station Master in the grade 

of Rs. 550-7 50(R3)/1600-2660(RP3) vide order dated 

4th September 1987, The applicant No. S further 

stood selected for secondment to Iraq by Rail India 

Economic and Economic Services w .e .f ,  13th Augjst 

1988, The applicant No,3 , therefore. Stood relieved 

and as such joined the off ice  of the Divisional 

Railway Manager ,N of t h e m  Rail way ,Lu ck no w on 25th 

April 1990. The applicsnt No. 3 , therefore , is 

awaiting for h is  posting as Station Mester in the 

grade of te. 1600-266 0. -

ANNEXURE-1

2. That in order to f i l l  up the vacancies in

the Traffic  Department the General Manager(P) ,Northern 

Railway evolved channel of promotional chart by 

h is  letfer dated 7 , 4 . 7 8  which was circulated by 

letter of  Divisional Personnel Officer,Lucknow. 

According to the aforesaid letter dated i»4,76,ln% 

of,  the vacancies were to be kept reserved in all 

the five  streams namely-Station Master,Asstt.

Station Master, Asstt. Yard Master ,T ra f f ic  Inspector 

and Section Controller in grsde of Rs.455-70o(RS) and 

Gr.Ps. 470-7 50(RS) • A photostats copy of the letter 

dated 7 . 4 . 7 6  i s  beled as to this

application,

3 .  That since the panels for the aforesaid iC% 

vacancies in all the five streams were to be formed 

on each division the 0 ivisional ‘ Pe rsonnel O f f ic e r ,  

Lucknow by letter dated 3 1 . 7 . 8 2  invited the 

applications from amongst the no n-rain ister ial • 

Transportation Class-Ill staff  who were graduates
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)0JN£XURE-3

AMM£XURE-4

- V

. 6 .
and were below the age o f  35  years on 3 1 , 7 . 8 2

for selection. Accordingly written tests for t b i #

combined depsrttnental selection were held on H. 1.83anjd

1 7 . 4 . 8 3  and viva voce of the successful candidates | 

was held on 2 9 . 6 . 8 3 .  On the basis of this selection 

a provisional panel for the posts of Traffic  

Inspecto r,Station Master and Section Qjntroller

was announced by letter dated 2 7 .9 . 8 3 .  A photsstat 

copy of the letter dated 3 1 . 7 . 8 2  inviting appl i c?^tions 

is filed  as ANN£XUR£-2  ̂ and the letter dated

2 7 .9 . 8 3  announcing the provisional panel is filed 

as ANNEXJRE-3 to this application.

4, That the panel dated 2 7 . 9 . 8 3  consisting of 10 

candidates was provisional.  Subsequently an enlarged 

panel vvas announced by letter dated 1 2 . 8 . 8 7  after 

getting approval of de-reservation from the 

competent authority. The services of empanelled 

staff  were regularised from the date they were posted 

against the working post. The only condition laid 

down for the purpose of retention on the panels was 

subject to the wo rk^ being satisfactory. A photostat 

copy of the enlarged panel dated 1 2 .8 .8 7  is  being 

annexed as AhNEXURE-4 to this application.

5. That the aforesaid panel was drawn up

in accordance with the printed si. No .6196 of the 

General Manager(P) Northern Railway. The incumbents 

of the panels were given pre-reqjisite training course 

at zonal Training School, Chandausi. The applicants

1 and 2 on the succesful completion of the training 

were given their posting as Station Master in the 

grade of Ps.455-70o(RS) w . e . f .  I9th of T'bv. 1984 and 

the applicant No. 3 was similarly put on training and wrs 

afforded the saTie pay scale but he was posted vide or­

der dated 10th June 1985. The photostat copy of the
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ANj^XUR§:^7

ANN£XURE3_8to_,Jlp_

aforesaid^ orders pursuant to which the applicants

were directed to tske the charge as Station Master, '
\ *

referred hereinabove are being annexed as At\NEXUR£S-5&6 

to /this application,

6 ,  mat  accordingly the applicants were assigned the

seniority in the category of Statio n,Master in grade 

Rs 455-700(RS) from the date of joining ,  to the relevant 

working post in the cadre in acmrdance with para 302 

of  the Indian Railway Establishment Mannual. The 

applicants continued to discharge their duties to the 

entire Satisfaction  of their superiors.. The applicants,  

therefore, had become further entitled for promotion in 

the h i ^ e r  grade of fe .550-750(Rsy 1600-2B60(RPSJ as 

Station Master or Trafic Inspector, as referred 

hereinabove in accordance with the provisions of the 

proposed charnel of promotional chart dated 14th 

November 1983. A copy of the proposed promotional 

chart dated I4th November 1983 is being annexed 

as ANj£xur£,7 to this application. The photo copies 

of the promotion orders of the applicants for 

the post of  Station Master and Traffic  Inspector in the 

grade of Fs. 550-750(RS)/1800-2B60(RPS) are being annexed 

as ANr€xyRE3_8^9^and_jg to this application.

7 .  That after the promotion of the applicants, as 

Station Master/Traffic  Inspector in grade of  Ps. 1600-2660

• (RP3) the divisional body of Northern Railway Men's 

Union(N. R .M .U . )  made a demand by Agenda Item N o . 289 

of 68th permanent negotiating Machinery(P. N.M. ) 

meeting wherein they s o u ^ t  to invoke the pro rata 

principle of f i l in g  up the posts of Station Master

in  grade B.. 550-750(RS)/1600- 2660(RPS) i . e .  by

regulating the promotion of Station Masters and

Assistant Station Masters of grade Bs. 455-70q(Rs)/

l4 0 0 -2300 (R pcv  . .
■f in the ratio of  1 ;17 ,  This demand

. 7 .
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of the union was rejected by the Divisional Railway 

Manager, Luck now on the grounds that the pro rata 

principle was not applicable in the changed 

circumstances and for the purpose of promotion 

to the post of Station Masters in grade of ps, 550-750(R3) 

1600-2660(RP5) the provisions of proposed diannel of 

promotional diart were being strictly followed. The 

aforesaid rejection w astrated  as f inal ,  A true copy 

of the minutes of the 68th P .N .M .  meeting rejecting 

the union 's  demand is filed  as AN!^JRE_;[][ to this 

application.

8 .  That despite the rejection of the demand of

N. R.M.U. vide Agenda item No. 289 of B8th P .N .M .  meet ing 

whidi was treated as final the Central body of the 

M .R .M .U .  again raised this issue in the P .N .M .  

meeting at the General Manager' s 1 evel under Item 

N o . 204 /83  demanding that promotions in the category 

of Station Masters in grade of Rs. 550-750(RSyi600-26B0(RFS

^  should be regjlafced on pro rgta basis'. A true copy of

A N ^ y R £ : : j 2  the Agenda item No .204 /83  is being annexed as ANNEXj^E^B

to this application,

9. That it appears that during the deliberation in the 

Permanent NegDtiation Machinery Meeting(PNM) at the 

General Manager’ s level the union demanded the reversion 

of the Station Masters fa l l ing  within iO% graduate 

quota and this item was directly, brought under the 

I'^plBmentation Committee meeting specially when

unio n 's  CDntention h sd to be examined by the

administration. Thaa result therefore, is that the 

aforesaid manipulation was done at the instance of t îe 

union which pursuaded and pressurised the administration 

to consider it notwithstanding the fact that there 

existed no such representation at the said P .N .M .  and
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all the decisions in terms of this P. N.M.were taken 

at their back without affording them any opportunity 

whatsoever. It may also be submitted that these

proceedings at the General Manager' s ,level were

initiated at a much belated stage notwithstanding the

fact that the applicants had already been promoted

• to the. next grade of the Station Master and Traffic  

Inspector i . e .  Rs. 550-750(RS)/160o -2660(RP3).  The 

copy of the minutes of the General Manager' s P.,N.M, 

on item N o . 204/88 is being annexed as AN!M£XUR£-13 

to this application.

10. That the Northern Railway Mens Union thus 

prevailed over the administration and pressurised 

it to take the decision that the Station Masters who 

were placed on the panel of 10?̂  quota on 27th Sept.

1983 would be placed below to the Asstt. Stat io n 

Masters in-the grade of Rs. 455-700(R3)/140G-2300(RPS) 

and Oio were born on the panel of Agstt. Station Master 

on 23rd Nov. 1983 under the gKade K̂ x?!gx)4i6 cadre 

re-structuring w .e . f .  1 .8 .8 3 .  The decision of the 

General Manager's P .N .M .  item No-. 204/88 was implemented 

by letter of the General Manager(p) 'No'rthern Railway 

dated 15 .9 .89 .  A true copy of the aforesaid letter 

dated i5th September 1989 is bein^ filed  as ANN£)UR£-14 

to this application. The reading of the said letter 

will siTow t h a t a h e  aforesaid decision has attempted to 

interfere with the rights which had already been vested 

with the applicants and as such the aforesaid order 

appears to have been made to implement it with 

retrospective effect .

11. TTiat the aforesaid decision was communicated by 

the General Manager vide its letter dated 15th

. 9 .
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September 1989. This letter therefore, rssulted to 

the reversion of the applications and it also refers to 

the printed s i .N o . 9340 according to which the 

seniority of the incumbents becne on the panel of 

restructuring was to be computed from 1st of August 

1983. The consequence therefore, is that the 

printed gkx serial has been m is-interpreted in as much as 

it relates to the panel drawn ijp with respect to 

the same category of posts. Accordingly this principle 

was followed when the graduate quota staff  after being 

brought on the panel dated 27th Sept. 1983 was assigned 

seniority in the cadre of Station Masters in the grade 

of Hs. 455-700CRS) below the Station Masters brone on the 

panel dated i6th Qctober 1983 of restructuring with e f f e d  

from 1 .8 .8 3 .  The result therefore, is that the applicants 

have come and were put in the panel dated 27th Sept. 1983 

subsecfjent whereof the other part has onme w .e . f .  i6th 

October 1983 but by the aforesaid order snd the letter 

^  dated I5th September 1989 the incorrect meaning was given s

as a result whereof the applicants borne on panel of 

Station Masters are attempted to be reverted with 

retrospective effect placing below the panel of the 

Asstt .Station Masters dated 23rd Nov. 1983. This 

rev^ersion is deemed to be w . e . f .  1st of August 1983. The 

copy of the printed serial number 9340 is being annexed 

as « M W R £ - J _ E  to this appUcation .  It therefore, 

needs mention that the cad resof the Station Master end 

the Asstt. Station Master are altogether different 

therefore, it, would not be fa ir  and reasonable to treet 

both the incumbents to a single cadre as a result whereof 

the punishment is being afforded to revert the applicants 

pursuant to the aforesaid decision.

.1 0 .



12. That it seems that the aforesaid letter

dated I5th Septembe^r 1989 is based on item N o .204 /88  of 1

the General Manager's F.N.M. with Northern Railway

Mens Union and further refers to the letter

No. 7 57-E/5-1/SM/YM/Channel of promotion dated l7th

July 1989 of Divisional Personnel O f f icer ,  Lucknow.

The aforesaid letter d<"ted l7th July 1989 sent by

the Divisional Personnel Of f icer ,Lu ckno w clearly

explained the position to the Headquarter. It was

therefore, apointed out that the contention of the

Northern Railway Mens Union was un-tenable fs the 
^  seniority

»ixxlx(x)riky of the Station Master of the graduate quotB

was strictly in accordance with the provisions under

302 of the Indian Railway Establishment Manual which

in fact required no interference or to give a

different meaning. It therefore, seems that the

panel o f  the Station Masters in the grade of p,s. 455-700 
w as "  ,

(RS)/announced on 16 .10 .83  and was given effect to

from 1st of August 1983. This was kept above the graduat

quota staff who were placed on the panel of 2 7 . 9 . 8 3  and

were assigned seniority in the cadre of Station Master

in the grade of Rs. 455-70o(RS) from the date of Joining

the cadre. It was therefore,  further pointed out that

the panel formed earlier will rank senior to p a n e l s

formed later but this will only be Bpplicable in s

particular grade/cad re/po st and not in respect of the

panels in a different category.*- i .e .  the Asstt.

Station Master cadre cannot be mixed with the persons who

stood promoted and posted in the cadre of Station Master.

It is therefore, submitted that the panel o f  the

Station Master to which the applicants belong is 
different

clearly the/category than the Asstt .Station  Master and 

as such it would be unfair  to place the applicants, 

who belong to the category of Station Masters, below 

to the panel of Asstt .Masters w. e. f . 1st of Aug. 1983.

.1 1 .
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m  CXURE-16

This View therefore, taken by the respondents is 

wholly illegal ,erbitrBry and without jurisdiction  

except the fact that the earlier view taken by the 

Divisional personnel O fficer  was wholly just if ied .

The true copy of the letter dated l7th July 1989 of  the 

Divisional l^ersonnel Of f icer ,Lucknow is being annexed

to this application.

A-

A

ANNiXURE- 17

13. That it  is worthwhile to state here that v^ile the 

aforesaid item No. 204/88 of N.R.M.U. was being 

discussed at the General Hanager’ s lev el ,  another 

recognized union namely-4Jttraya Railway Ma^door

Union ( U .R .M .  U . ) object to the said demand on 

6 , 6 . 8 8  and requested the railway ac4ninistration not 

to take a wholly one sided, decision in the matter.

It was pointed out by the U .R .M ,U .  that the N.R,M, U. 

had concealed facts and their damand was based on 

mis-representation and as such the matter ^ o u l d  be 

resolved in a joint meeting with both the unions.

The railway administration on this objection of the 

U .R .M .U .  had assured that one sided decision would 

not be take,n. A true copy of the objections made by 

the U,R.IM.U, on SS  6 .6 ^8 8  vide item' i\b.38 of the P .N .M .  

at General Manager's level is  f i led  as ANI€XURE-i7 

to this application,

14. That in terms of the letter dated 7 . 6 . 8 4  by the 

General Manager(P) , Northern Railway regarding 

decisions of the P, N.M.meetings it has beendecided  

that decisions taken at the P .N .M .level  must be 

implemented forthwith. I f  there is any objection 

from the other recognised union ,  it should be 

investigaged tut the decision taken with one recog­

nised union ^ o u l d  not be stayed or pended. I f ,
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however , it is found that there is sny strength in 

the counter argument and the decision b1 reedy tsken 

deserves to be modified then a joint  meeting 

with both the recognised unions will be arranged 

and in case a joint  decision is arrived at the
I

same will be implemented otherwise admitiistrstio n's 

decision will be taken at the GeneralManager’ s 

level.  A true copy of the General Hanager(P} 's  

letter dated 7 . 6 . 8 4  as circulated by letter  of

D.R.M./Lucknow dated 2 8 . 4 . 8 6  is filed  as^ANNEXUREjIS 

to this application.

15« That in terms of the aforesaid policy decision 

vide General Manager(P},  Northern Railway letter dated

7 . 6 , 8 4  which is  also applicable at the divisional 

level ,  it is evident that the one sided decision 

taken under pressure of N .R.M.U.  is  bound to be 

implemented despite objections by another union i . e .  

U .R .M .U ,  This decision ,  to implement the one sided 

decision taken at P .N .M .  meeting is wholly i l le g a l ,  

arbitrary and amounts to discrimination in violation 

of Article  14 and 16 of the Cbnstitution of India.

The said policy decision to implement ex-parte 

decision taken at P. N.M. as communicated by General 

Manager(P)’ s letter dated 7 . 6 . 8 4 (  Annexu re-15) 

deserves to be quashed.

16. That on receipt of letter dated 1 5 . 9 . 8 9  by the 

General Manager(e) , Northern Railway the Senior 

Divisional Personnel Off icer ,Lu ckno w issued letter 

dated 2 6 . 1 2 . 8 9  to give effect to the decision taken 

at the General Manage / P .N .M .  to revert the 

applicants to the post of Asstt. Statio n Master in

grade of Ps. 455-700(R3>/1400-2300(RPS). The said

letter also points out that the applicants will be
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AM;€XURE-19

placed in the category of Assistant Station Master 

in grade of Rs,455-700(RS) i . e .  below the Assistant 

Station Masters who were k« empanelled as such on 

23. Il . 8 3  h aving effect from 1 .8 . 8 3 .  A .jhotostat 

co y of the letter of Sr. Divisional Personnel 

O f f ic e r ,  Lucknow dated $ . 1 2 . 8 9  is being annexed 

as ANN§iiyR£ij9 to this application.
-n ,

17, That the reversion of the applicants who were 

b r o u ^ t  on the panel of  the Station Masters in grade 

of Ps. 455-703(RS) on 27 . 9 .8 3  and who have been 

subsecfjentiy pronioted on the posts of Station Master 

and Traffic  Inspectors in grade of fe. 550-750(RS)/1B0G- 

2660(RPS) to the lower category of Assistant Station 

Masters in the grade of Rs.455-7Q3(RS}/^'^00-2300(APS} 

and below all those Assistant Station Masters who 

were empanelled on 23. 11 .83  is wholly il le gal ,a rbit ra ry 

and without jurisdiction  in violstion of, Article 31l (2 )  

of  the Cbnstitution of India and also discriminatory 

in matter of service in violation of Article 14 and i6 

of the Cbnstitution of India, on the basis of a 

wholly one sided decision taken at the p.N.M.meeting 

at General Manager's level at the back of the 

applicants in which they were neither represented 

nor any opportunity of hearing was provided to them 

at any stage whatsoever in violation of principles 

of natu ral . ju stice.

. 14.

18, That out of l6 persons b r o u ^ t  in the panel 

against lO?o graduate quota, 11 persons ,including the 

applicants were ear-marked for the post of  Station 

Mastery 3 for the post of Section Controller and one 

e-ch for the post of Assistant Yard Master and Traffic 

Inspector. By impugned orders dated 1 5 . 9 . 8 9  passed
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by the General Hanager(P) Northern Railway, hfew Delhi 

and Sen Id r Divisional Personnel Off  icer ,Lu ckno w 

dated 26, 12 .89  ,only the persons ear-markeld for the 

post of Station  Master and subsequently promoted for 

the h i ^ e r  grade are s o u ^ t  to be

reverted while those ear=marked for the post of StakiixR 

Section Qjntroller,  Assistant Yard Master and Traffic  

Inspector are excluded. This also amounts to discrimina­

tion in as much as the applicants similarly placed and 

brought on 'the panel of graduate cpota on the 

basis of same selection and thereafter assigned 

seniority in their respective categories in terms 

of para 302 of Indian Railway Establi^m ent  Marxjal have 

been singled out for reversion with retrospective effect 

who were empanelled as Assistant Station Master on 

23.1 1 .83  having effect from 1 .8 . 8 3  in grade 

Ps. 425-7CD(RS)/1400-2300(RPS).

19. That the applicants also draw the attention of 

this Hon'ble Tribunal that togetherwith the applicants 

a number of the employees appeared in the test at the 

time of selection to the different posts fa l l in g  under 

10>̂  quota. The applicants and 13 others stood selected 

but the other persons were not un-su ccessful to avail the 

r i ^ t s  to be conferred to them under ICJS graduate 

quota . Now the persons who have been un-su ccessful in 

the said test have turned round'and they attempted 

through union to get themselvess treated equivalent with 

the-applicants who should be put balow to those persons 

who have been un-successful at the time of selection.

The said union therefore, had pressed that the said 

category should be put over the level of  the applicants 

who had succeeded to confine themselves in quota

meant for serving graduates. It is therefore.
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submitted that this has been an anunfair step on the 

part of those persons th rou ^  union. It is also 

believed that such factual position was not brought 

before the appropriate authorities of the adminis- 

tretion or »»)( in any view of the matter the said 

authorities have not properly applied their mind 

and had not put such question to apply principle 

of estoppal. It  needs mention that one month's time 

is given to the applicant to submit their application 

but in view of the fact that the applicants were put 

on duty to Iraq tbe availability of one month’ s time 

could not be availed. The fact has already been 

'indicated hereinabove. It may further be subnitted 

to this Hon' ble Tribjnal that such matter has come up 

before this Hon 'ble  Tribunal vide petition Nq.OA ^ / 9 o (  

(L ) .  The said matter therefore, has proceeded with 

by this Hon' ble Tribjnal which has also been placed to 

stay the operation of the said impunged order.

i )  That though the operation of the aforesaid

*

order has been stayed but the impugned order is 

attempted to be implemented in terms.of the General 

Manager's letter dated 7th June 1984 regarding the 

implementation- of one sided decision taken at the 

P .N .M .  meeting. The decision therefore,  is 

attempting to revert the application, Sudi view and 

the 0 rder therefore, is  without Jurisdiction and 

unjustified .  The said order appears to have been 

made in violation of principle of natural justice and 

also without having authority to give the different 

meaning to the rules application to the applicants.

2 0 .  That notwithstanding the respectful submissions 

made hereinabove the applicants also seek the leave 

of this Hon 'ble Tribunal to submit that criteria
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pursuant to which the reservation was afforded on the 

basis of qualification Kbix was whol ly justified .

This criteria was laid down by the application of mind 

with the expectation that the better qualified persons 

shall stand in a better condition to serve the 

administration. The r i ^ t  therefore,  afforded to 

these persons was not liable  to be put under challenge 

t h r o u ^  the union which unfortunately,  does not encourage 

the progress of education and therefore, it  cnnfined 

itself  to avail the priority of such persons who belong 

to the below category and also do not possess better

education. The demand therefore, made by the union does
/

not only smou tto be the un—ressonable but is  based on 

no foundation except that the encouragement is  being 

afforded to the lesser qualified persons. The petitioners 

therefo re, . f  eel ing aggrieved against the aforesaid
*

action and the decisioniof the respondents prefer this 

petition on the following amongst other

A G_R_g_y_N_D_s

a)) Because the order to revert the applicants taken 

exa-parte at the back of the applicants  at the 

General Manager/P .N.H. level and implemented by 

the order of General Hanager(PJ/Northern Railway 

dated 1 5 . 9 . 8 9  end the consec^jential order dated 

26. 12 .89  o f  Senior Divisional personnel O f f ic e r ,  

Lucknow reverting the applicants to the post of 

Assistant Station faster grade fte.455-700(R3)/140D- 

2300(RP3) and placing them below the panel of 

Assistant Station Masters grade Rs.455-700(RS) as on

1 . 8 . 8 2  i s  wholly illegal , arbitrary and without 

jurisdiction.

b) Because the reversion of  the applicants from

the post of  Station  M aster /Traffic  Inspector i
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grade Rs. 550-750(RS)/1600-2660(RPS} to the

post of Asstt. Station Master in grade 

Rs, 1400-23Qd (RPS) and piecing them below the 

position of 1 . 8 .8 3  is in violation of the 

constitutional protection available to the 

applicants under Article 3 l l ( 2 )  of the Consti­

tution of India withou t 'follo  win g the procedure 

prescribed therein.

Because the applicants have been singled out for 

reversion while others similarly placed have been 

excluded which amounts discrimination in viols- 

tionof Article 14 and IB of the Constitution of 

India.

d) Because the applicants hBving .been brought on the 

panel of Station Masters in grade of B5. 550-750(RS} 

on the basis of selection under W  graduate quote 

and subsequently promoted in the higher grade as 

Station Master/Traffic  Inspectors, have been 

reverted as Assistant Station Master which is a 

different category null i fy ing  t h e r i ^ t s  accrued 

to them on the basis of  the process of selection 

and subsequent promotion.

6> Because the decision taken at the level of

General Manager/P .N .M. on the basis of demand 

raised by N .R .M .U .  at the back of the 

applicants without affording them any opportunity 

whatsoever is  in violation of the principles of 

natural justice.

f )  Because an earlier  demand raised by the N.R.M.U.

at the Divisional levelhad already tEen rejected.

g) Because the opposite parties  h?ve illegally
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acted under pressure of N .R .M .U .

h )  Because the policy decision communicBted by 

the General MBnager/(P)/Northern Railway,

New Delhi by letter dated 7 . 6 , 8 4  to implement 

even one sided .ecision at P.  N.M. is wholly 

illegal and arbitrary and discriminatory in 

violation of A t i d e  14 and iB o f  the
n

Constitution of  India.

r -

i )  Because at the time of when the benefit of 

l($o serving graduate was being afforded then

a commpn test /ex  ami nation was held and in that 

Lest all the entitled persons were appeared 

bjt the applicants and '|3 other persons could 

succeed in the said test/ex am and the rest could 

not .got through the said test thus these un­

successful persons have no r i ^ t  to turn round and 

to again claim the seniority over the persons 

have been successful in the test/exam. The 

consideration of this view thus is  bad and 

erroneous.

j )  Because when there was a provision of quota

for serving graduate and when this provision has 

not been withdrawn then there arises no question 

to violate such provision and even in respect of 

those persons who have baireldy been empanelled 

under the said reservation quta for serving 

graduates. The action thus on th^ p a r t % f  the 

respondents to a ill i fy  the aforesaid provision 

wiLhout any proper order of notification is 

absolutely illegal and void.
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S£iSiis_of__rerned^__exhus^d:

That in.the facts and the circumstances>stated 

in para VI above it is stated that the applicants have no 

other alternative efficacious and speedy remedy available 

to Lhem,hence this application.

V I I I .  Tpplicents further declare that they have not 

previously filed any epplication,writ petition 

regarding the matter in respect of this application 

which has been made before any court of law or any 

other authority and any other Bendi of the Tribunal.

B2iij£s__Sgu^tx

In view of the facts mentioned in para VI above 

the applicants pray for the following reliefs*

i )  "niat this Hon‘ ble Tritunal may de pleased to

quash the order passed by the General Manager(py  

Northern Rail way,New Delhi dated ■] 5 , 9 , 8 9  

(Annexure N o .l4 )  and the consecpentiel order 

dated 2 6 . 12.89(Annexu re-l9> passed by the Senior 

Divisional Personnel Off i cer ,Lu ck no w reverting 

the applicants from the post of Station M sters/ 

Traffic  Inspector grade Pq. lB00-2660(RP3)i to the 

post of Assistant Station Master grade Bs,l400 -2300 

(RP3) placing them be! nw all the Assistant 

Station Masters who were empanelled as such on 

23. 1 1 .83  having effect from 1 . 8 . 8 3  in grade 

. of Ps.455-700(RS)/14P0-23Qd (RPS) after summoning 

the record from the Bespondents.

i i )  -Ehat this Hon’ bls Tritunal may be pleased to

quash the policy decision regarding implementPtion 

Of ex-parte decisions taken at P. N.M. as CDMunirated 

by the general Manager (f> .Norther Railway
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by letter dated 7.G.B4(Annexu re-l8) after 

summoning the record,

i i i )  Any other relief ceemed just and proper in

the facts and the circumstances of the case may also 

be granted.

iv) Cost of this application may also be swarded to 

the applicants.

In t e rim Order:

In view of the circumstances of the case the 

applicants prny that the operation of the order dated 

1 5 .9 .8 9  passed by the General Manager(p') ,Northsrn 

Railvjsy, New Delhi and the conseqjentisl order 

dated ^ , 1 2 . 8 9  passed by th e Senior Divisional personnel 

O f f icer ,  Lucknow reverting the applicants from 

the post of the Station Master and Traffic  Inspector 

to the post of Assistant Station Master and f itt ing  

them below all Assistant Station Masters empanelled 

on 23. 11 .83  and given effect from 1 .8 . 8 3  be stayed 

pending disposal of the application.

£®lil£iiI^£5-.SL.£9.stal_o rders_in_jes£ect of

1 i on__ fee:

1, Number of Indian Postal Order:

2. N̂ ame of the issuing post Office

3. Date of issue of postal order

4, Post off ice  at which payable

X I I . L i s t  o f enclosures ;

1. The diannel of promotional chart dated 

7 . 4 , 7 6  evolved by the General Manager(P),

Northern Rail way,New Delhi Minexure-1
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2,

3.

4 .

5.

6, 

7.

8 .

9.

10.

11.

12.

13.

Oivisionsl Personnel Officer,Lucknow’ s 

letter dated 3 1 . 7 , 8 2  inviting

applications Annexure-2

_ . 2 ? .

Letter dated 2 7 , 9 . 8 3  announcing 

the provisional panel

Letter dated 12 ,8 .87  announcement 

of enlarged panel
\

Posting orders dated 1 9 ,11 .84

iPosting orders dated 1 0 ,6 ,8 5

Proposed channel of promotional 

chart dated 1 4 ,11 ,83

A m e  XU re-3

A nnexu re-4 

Anne XU re-5 

Annexure-6

Annexure-7

Promotion orders for the post

of Station Master grade fe. 1600-2660(RPS)

dated 10 ,4 ,87  Annexure-8

•

Promotion orders for the post of

Station Master grade Rs. 1600-^60(RPS)

dated 4 . 9 , 8 7  Annexu re-9

Promotion orders for the post of 

Traffic  Inspector grade Fb 1600-2660 

(RPS) dated 18 ,4 ,88 Annexu re-lO

Minutes of 68th P.N.M.Meeting rejecting 

the union 's  demand

Agenda item No.204 /88  of  General 

Manager’ s P ,N .M ,  with the Borthern 

Railv^ay Mens Union

Minutes of agenda item No. 204/88 of 

C^neral Manager's P .N.M.m eet in g 

with the IH.R.M.U.

Annexu re-il

Annexu re~l2

Anne XU re-13
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14. General Mana ger(P)  ,Northe rn 

Railway letter  dated 1 5 , 9 . 8 9

15. Geeneral Manager (P) ,Northern 

Rpilway Printed Serial No,9340

16.  Divisional Personnel O f f ic e r ,  

Lucknow letter dated 17 ,7 .89 .

17. Item No. 38 of General Manager's 

P .N .M ,  meeting with the U .R ,M .U .

Annexu re-l4

Annexu re-1 5

Annexu re-16

Annexu re-17

18. Divisional Railway Manager ,Lu ck no w 

letter dated 28 .4 ,86  circulating

G.M. (P )  ,N .R l y ,letter dated 7 . 6 . 8 4  . Annexure-l8

19, Senior Divisional Personnel O f f ic e r ,

Lucknow letter dated 2 6 ,1 2 , 8 9  Annexu re-l9

VERIFICATION °

1,  M.S.Usmeni ,aged about 47 years son of 

Sri Hashmat A1 i working as Station Master/Traffic  

Inspector and presently joined in the off ice  of the 

Divisional Bail way Manager, Northern Railway ,Lucknow 

do hereby on solemnly affirmation state that the contents 

of paras I to X I I  of this application are true to 

my personal knowledge and belief and that I have 

no suppressed ny material fact. The under signed

«
has also been authorised to sign on b ^ s l f  of the 

other applicants.

OatediLu d<now the 

l^day of May 1990

( M.S/Usraani) 

Appl icant No<
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CCop.y 01 rUr’h..:̂ ch0Ql

, ■'CD be- w\t.'̂ c-C CiCl»i'

Dnte of -
♦

• £)n •'1I 1 i'iCa .*'-0U-5 ■ ■ .■ ■ , ■
CCopy O f Bachelor's ; De;^re-3 . 

•. ■ be - attachccY) . . ■ .

*■

#

80 ■ Whe'iiier ^»/C or S/T, ,, . • . • t , .u;r a copy'of th-

-  Iteis •beuld.be-'ElT-W
saao or.’ the 'itotloe £o«rd of  your ofiic./- ■ _ ? . I - 0 .

t» ' ' •

r > .

L..



.1.: ■ 
M i '.

1r-
. _- 

V :■

V.

■■ *• k=Ti

>

' ,  - Si
; -• ■, •■ .'■ pi^rTT4'iioriD:i- Oj.j-xce, ^I " ' .......

■,K
•.I.VClC\OTT.

•T,

S ’:-; j:w.; ,  . -•J.v

CKO/lie0 . . .  •■ • •_ • . .

T1 /Ij'O. -■:■■ ■■ "■ :'' •"

selec-^ion lor . h e  ^

. S C S I js t d . /jr a d e  K o .  ' - • •••. • -_

, 1 . , , ; , ouc'ta.

• n.-. Pis'lpcoioii h-O^c c-pi-oo’-’olG
•• M  a  r s p u l o  Oj. " iTr," S i-'aj.l j-OU.-uC'.

o n  , 1 7 * 4 o B 5 £: e - o h  ’* 'h a v 3 ' ^ e e n  .p lc icsd  o u
^  to accordance «r.h-

T .X o _  ■ ' " •

____________________

1, ' Shil lUF^Gup'^.n 

t' 'i'''' IC N . ill.

. 2 l^hri
V  -vcd Pd. ^o.neh

4<' Shri

. icn. 
Doflj?If?na<ji_____

iiSI'l/l'lJ «

;j3!.l/KLJ 
A£]v[/'DKSA

..Sll/FB. ^

A3K/u&L0 ■V -  ... . • Xsk/mo •

ft

Cate£L5yry.

T , j : ■

S .M .

3 oi‘̂ •
s .n :
S„M.

S .K .

S J4. 
S J»1 „

• >

9 VInod ICurî r
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V,

No:7S2-B/5-VSelectton/10^ Dlvls'-nal Office,
Luck; , dated .̂̂ j-S-Sy .

Sr. DOS, Sr. DSO  ̂ Dy. CHC LKO.
GSs, BSB, LKO, 3LN,KEI,PRG.
SMs, BWI, KKAII, A!:IT, APG,
TIs, BS3, SLM', PRG, FD, RBL, PBH, SLN.

Sub:- Selection for the. post of SMs/ASMs/AYMs/TIs and SCNLs 
in grade Rso 455-700/470-750 (RS) against 10% graduate 

quota* ______

In continuation of this office letter of even number 
e.atad 27«9.83 consequent cn receipt of de-reservation of 4(39; 
posts and 2 (ST), the following staff^found suitable for the 
nosts shown against each have been placed cn the provisional 
panel of 10^ Graduate quota in accordance with their merit 
position in respective categories..

* ^t.ation Masters. ^

^  1« Shri Ratnakar Pandey, KSK/mT irorking at KG-‘.SM-BVJI in grade
P.S, 4 5 5 - 7 0 0  (R3)o KKI -•

® ” 2, Fhri Javod Ahmed, ASM/2S^, working as SM/BSB,
Fi, 455-700 (RS)o

3. Shri Perv/ez kh’ned, ASM/PRCr.j vTorking as TI Safety Gr*BSo455-700»

4c ĵrun Kumar Slnha,ASM/APG working as SM,KKAH in grade 
Hs, 455-700 (RS)„

3^ctjon Controller...

1, Shri A.K.Verma, TNC/OLKO working as SCNL,LKO gr.Bso470-750(RS)*

> Assistant Yard Master.

.1 , Shri Ra3esh\̂ â̂ i Pd.Dwivedi,ASM/3LN working as AYM/SLN in 
grade Rs* 455-700(RS)#

The services of the above empanelled staff are regularised
hr from the date they have been posted against working posts in

^ ' grr̂ do Rso455-700/470-750(RS).

The above staff should note that the ret-^-tion of their
nars2s on the-panel is subject to their work rtMaining satisfactory 
d'>;~*ln:̂  the currency of the panel and of qualifying P-29 & & B

s!e'>
Divisional Personnel Officet,

Lucknow*

Copy to

le Divl.Secy^,NRMU, Lucknow.
2. Divl. SecyojURMU, Lucknow*
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N o , 7 5 1 - e !5- 1/SM ¥ M /R e  s t r u e  t u r i n g

^  The following promotions 
hereby ordered

D t .19. i r .84 
transfers and postings are

“ T T T f T T T T T T T T .  • T ~  ♦ ’

SL. Names of staff 
NOo

Present
design.

Grade & Stn.

New Design, 
grade and 
stiion Of 

posting.

Remarks.

1« SaP.Gupta 
Empancelled 
for the post 
of SS/700-900

2* S.D.KharbJinda 
empanelled for 
the post of SS 
700-900(RS)

R.K.Srivastav 
empanelled for 
the post of 

r SS/Gr.700-900

4. K.N.Mahrotra

5. D-.N. Varshnev

6. A.M.Trioathi

7.JStendra Singh

1. S.H. Naqvi

Tl/Safetv/LKO 
Gr.700-W0--

Tl/3afetv/LKo RG/SS/Dm/
Gr*455-700 and Gro70©^900 
under orders of against 
posting as SM/ upgraded 
KKAH in Gr.500-post(Vacancy) 
750 o

Dy.CYM/LKO 
Gr.700-900

Sr.ASMI^KO 
Pay drawn in 
Gr,700-900

Rg/SS/Sp 
700-900(RS)

He is retained as Tl/Safety 
in GroRs6700-900(RS)temporarilv 
and allowed profonna position in 
the gr*-I SS/700-900 w .e .f ,1 .8 .82  
against up grade post*

On promotion posted 
as Rg.Temporarily 
subject to final 
adjustment as per 
entitlement -in 
April/May/84*

Being posted bv 
virtue of 
empanelment.

SS/GGJ- 
700-900/RS 
(Vacancy,

SS/AJ
700-900
(S.H^Naqvi.

SS/LLJ
700-900

Sr.ASM/LKO 
Pay drawn in 
Gr«700-900

(Vice Sri 
Lkhan Lai)

(Vice Shri
S.B.Tandon.)

SS/PLP SS/VYN
700-900 700-900

(Vacancy) 
CADRE OF SM GRADE RS.550

In part super 
session of notice 
of even No.dt,
16.3,84 as per his 
own reqmesto

Oir his own request 
as per priority 
He will 
last week of 
B ffC o /8 4 *

In part superseesioi 
of notice of even N( 
noodt,l6.5.84 as 
per his own request 
on priority.
He will move in 
last week of Dec
8 4  0

On administrative 
ground^ with

"750

SM/AJ
5 ^ 5 0

SM/LLJ

SM/URB
5 5 6 - 7 5 ^ ^
(Vacancy)

SM/JFG 
Vice Shri 
Mahabir Lai 
retiring on

As per request at 
on priority*

As per request on 
priority,He will 
move to Join at 
JFG in lat work

. _ 8/-   



' "  if....

1 . 2 .
•“  o “  O ^  O *“<k •“  O'** •  *

V ,  ̂ s/snvl (.gl_CADH£._Oy SM; GRADi:> - : ,
■ ^  V ^ * :’ 0 f7 T 7r r . - T . i ; :

■9M/AJ 
5 3 0 ^ 5 0

J ;

. 2 i :  -V^kr^n L a i

: \ r  ' -  ^

a ; - '  •'7« B o  'f’- ' - n f lo n

/' : fr
• - 1r

_ - ■ /.

' S HoS« Tlwsrl

nD ."[̂ v C _7.n L'A -Ir.''
. ' f v ' : K 2 : V ,  l a c m v T . :  c 7 - 
•» 7'T‘”' t ' Q̂'~--r.'̂  '■. /’

-‘ ,5 V ' ' '  ' t , « ? j o ? o n k » r  ’ '

SM/I.LJ

2S4^ /4l560~75C)

M  c ^M/S L W  
■ 650^753 "

^ / K V G
5 5 0 ^ ^ 5 0 '

( V f ' c f n c y ^  

S ^ J F G -  ■

( V l C t - S f l i
, ; ; '  M a m . B l T .  L e i  

r^-,tlflng on 
3 l«l2 c84*

R ? , r  ,9 i M / S L W '

( Y l c ^ -  F D r i

■■■ s
' p r i '^ r it f :.

V s  -

••■O/ 

j :^

hs psr Tc'fU pt.on 
prioritys ^  will 
movo tD join £ f 
JFG in 1? ;;t wt 5^ 
o f L r C , / 8 4 ^

Vi.
. w .

As p^r-owa

qat c': .-.n c-riorlt7e

? M . l l  t C

DftNoVpisn-r'-.j; jo   ̂ .•, ■ S"

I?-' •.;'t.' '  k  O i
D c c.-,./3 4 o . '

SM/KiiPR 
* 5 5 t j ^ 5 ’0  

\  , , ( V f c ^ n c y ; )  .
•" \ -«W *:• O-i ijL.*. •

SM/HQ?
5 5 ^ 7 5 0 .

A s / p t r  ovn  rcj— 

'flu st on - 
. p r l o r j t y *

- d o -  - d o -  ,

6 i R 4, ' ? e 9 ' ^ l V '  s t r . V A  A ' g M / L K O .

XP-15 au-llfltd) 455-700

■9M/APG
550-750

( V r o r n c y )

'On promotion ' s  
SM Grp'650-750 e

7 * J'^ m uT i'^  P d o ( P - v )  A S ^ C P B  
'  ■ ., (F-16 qu.^tlfl'-d.) . " 4 6 5 - ^ '

) \

On Dromotioa ?̂ s 
SM/550-750(-.s) •

L S L 2 - ^ r ^ # S M  GRADE Rso455-700(Hg) »

-Tn- following' ?taff nnving D-̂ n -mprn-lud for tn-.r post 
of SM/455-700(R9) rg-inst lO^-gr-dunto quotr rnd nr ving 
qu^llfl.’d ln.P-29 B Cout’s» from ZTS/CH ?r  ̂ fiDoolnttd -to , 
offlcl't. £M arc RSi>455-700(as) -̂ nd posted c-s undar:-

/1SM/.9LRF. 
455-700

A-9M/FD

, ------

.

i:! - jT?c:[r - ■

SM/tJTR 
_455^-7^0 

(V^cpncy)

Rgo5M/HFK4
455-700

By r<.mpyodo«n 
grcdlag tm' Dost 
to Gr•Rso456-700 

suDj'-ct to adjust-', 
mvnt in Mf.rcn/  ̂
A prll/85o

lcmpor?:rily postc-d 

?jS p r ^As cnolco 

suDj<f.ct to a.djust- 

m<̂ nt in Morcn/ 
A D r il /8 5 ,

Posted t^mpodn
."subject to 

a d ju s tm e n t  m  

Mnrcn/ Aprll/85o
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l'  , ;.. . 2,

SM /m P H  Posrc.a v..:Toor̂ --̂ -iIy 

4 6 5^0 0  . sUDj^ct to
m -  n t  i n  M ^ . r c n /  

/loril/SS,

^R a /m /M W R

"3 V

, H ,po  Singn ■'■ • ^sW BK Sh
4^5-640'“

PoK/Kn^T.-y •

■ ' -I '.  ̂ '

GvV o^-nVf^.rt^Vr^

-s.J* tlngn

A £ ^ X O  ‘■'..■ 
426-640 ., .

/^qM/LKO ■ 
425- ^0

A^m/LKOp 
, 420-640

-do-

"RgVsM/SLNv •‘--do- 

455^7^^

■ RgcSM/B S b . -ac-'- 

.465-700 . ','

~C*0-

A

-do-

-do-

■■ . (2) ■ Tn. follov-iag ■’ X 9Ms q | /456-700 ^wrk- .

Sir't.f55-700 R sr i^p u ra y  t-mpor- ry 
o f  “ n ' r f . n t .  T^y,m.'.y r-oU cd  ^ny. 

tlm.' 'to !^ccomraod  ̂t'- tri'lr ? nlo rs . . . .

;
T)o5o-L'^1 .

2 . n«L<.MlSrn'

3 *  ■Co9o Pd*

'
Monf^o iplî l̂■

5o ■ _SJ.ngn

5* -?«AToT̂ 1w '(^1

' 'w-'
GeMoVnrrap .

8 .  - MoP o'^nukl'-

. 9*
<^'ntoo L ^l  
. (£0)

A .S i^ 5 5 - 'W  -

. X. . <̂m7 ^  •

A ^ 4 5 5 £ 7 0 0 :  ,' 
~ x  “^ M / B S S  ■ -

A9iV465-700_ 

’ “ x

'.SM/455-700 
rx sF v K JF

SM/NS" P o s u d  r.gpinst

46^-TOO ■ • Vncj '̂ncy*,

S H /O H ^ '' -^0“ '
-.465-700

' qM/KKAH . -do-' -do-

c;M/XJA Post< .̂'d sgainst .
4 6 6 - 7 vr ci acy >s  p t  nls 

. T^jqu st«

~x ■ '^M/^s /SKSA . . • -^b^-YW

-do- -do-

lOo .

asV 4 o6-700

.'l'?M/455--'700

7‘5r?M7BCN

«SM_/455-700
“x

.. A ? M / 4 5 5 - 7 0 0

■ /x "RgTyci'W

'’. S M / 4 6  5 - 7 0 0  
“x Ri7L0T“ “

<7M/RUM Posted a©gmst
4 55 - 7 5 ^ ' "vi.c--ncy«

' SM/NHN_ .' Vic-̂  Snri NoK. 
466-700 -Ojm.

.qM/KVG ■ VIC- Snrl L*Nc- 
4 65-750”  • ??oak:’ T- on nis • 

owrx r-'qu.- st*

456-7w  • .

S1V/.HZ
4^- 700 '

-do- -do-

* e e

I'!-'
. .4 /-  V •
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TOPT}-TE?m  R ^IIV/nY. 

Ko 5 757-E/5-VSM-SS/GP»Ad/S6 o

FOTTCE.

3

D.lvlsio.ial O ffic e , 
l.nic Irno’.f, Cl a t ̂  d f 0  - SexOS,

Incontin-uation to this djffice orders of even number dated 
10 .5 .8 5 , 20,5o85 and 30.5^05 tho,-follovring tra'-.i A^r/proinoticn. 

ders are hereby issued to have l"ST!sdiats eff?. •or'"̂

S I.
Fo.

Ilane - -

po s'C

'T'r'ansferr'i'eG./ 
()moted V . s

tlon

ivoin^irxso':.'

S /S h ri 
 ̂ 1* Bhagirathi

2^ ^CL.N.Chaubey

3 .
4. 
6 , 
6.
7«
8o
8 .
10,
n *
12»
l3o

7
J .R.Maurya 
C^LoM-tsra 
La'l Bahadiir
ReDoRaii

Santoo Lai 
Ce.S» Prasad 
G.P.Brivastava 
S.IIojrHfivedi

s-^irraingh
AeJ'TpCha’aiian 
Ratn Nath

RG/S,W  550- SM
760

SM ■ SQN 455- SM

SM RZTT «do- SH
mVl BBS -do- SM 
SM G?H • H'l
BM AR3 SH
SM m Aim i -do- S-M
en KKAH -do- r̂ M
£K »co- SM
SK m m  -do- &M

SM RG/l^K^-do- SM
ASM PBH -̂do- S'M
i£SM' S IH  SM

' 14, . G*F»S5.ngh SM OY-A "do— ^SH
16, G.KoVerma SM •“do- SK

' '' x6 , . Goptaal Ram SM DI.T> ■ -do- SM
'I ? , J «N,Singh SM R'G/BKBA-do- SM

r iSo SoN.tVhiikla SM RG/PFM -do- 5M
. 19, S.Joi>lngh SM RG/CSi: -do- SM

20. , Birju Rnm ASM JlJTf -do-"' SM
>S.H,Ansnrl ASM BEK «G0- SM

. 22 , -■ M,C*Singh ASM JH'J «'do~ SM
23 „ R.K.Sinrfn A.SM MF-KA -do- SM

. ri'i 0 'SsNsPandey ^SM FD -do- SM
, 2-5 0 Keî .ar Math ASM Al- •”do~ SM

25. n.KoShpl^l ? 4SM CPB -do- SM
Ratnakar Pandey ASM 425- SlI

• > 0 Javea 4limad ASM KEI 640 S>1
Artin K'ntnor Slriha 4SM IKO -do- SM
T ;-i.’v-e£ jĈ '.rnad 43 M PRG -do- SM

CHH • .
RG/S4W

RG/1̂ .TP

8LPR
KTBE
^mk
B'^KD ■ 
BKIv^

RZN 
Klg’ . 
RG/^LN

PFU 
S7Z 
BTim 
BQF 
KIE 
BVX 
BSB 
®HZ'

550- On request.,.*
750

455- -do«
700
-do- -do-
-do- -do~
-do^ -do-
-do- -do-
-do- -do-
-do- -dc«
“ dO— -do-

^dc-
ôdv:,.. »->co—

-do-
~do~ -dc-
-do- ' -do«
-do-

—do— 
»~do=« 
-do- 
-do»* 
f »dO— 
— dO'"
•"do- 
-do- 

Hu'/BT K3D—do— 
I3A -do-' 
JPT5 -do- 
RG/BWI -do- 
SYW ' -do- 
KKAJI -do- 
TJBS -do-

On A dm ., 
grourxlo 

-do~
-6o-
-do™
-do-
-do-
-do«-
u’do*'*
-do- 
—GO—
-do.-
-do~
On proTsoticn. 
<-do«
-do=-
-do-

rroiEs- (1 ) frfTAT, t^.ph. rGo im u  rg^btp, TGcm m ^ rGo saw,
BSB are dovn graded ternporar-'lly from R?.. . ^0-760 (R3) tc 

.. grade Rs« 465-700 (RS) and filled frora staff of grade
' ^700. CRS)o , .

' P . t e O ,
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Prot-A-SMs 
through RSC 
50% ,

Traffic App, 
through RSC 
15%

T

Proposed Channel of Promotion Chart of SMs/ASMs

Signallers 
260-400 
after passing 
P-2 Course 25%

0
A .S .M . 230-560(RS) 

Seniority-cum-suitability 

()
0

A . S . M .  425-640(RS) 
Selection 

0
A .S .M . 455-700 (RS)

-----------T " ^

Status promotion 

0
S.M. 455-700CRS) •

Seniority-cum-suitacility & 
P-16 course for ranks 

0 
0

S.M. #50-750 (RS)

0

Switchmen g r .330-560 Levermen, 
Catinmen gr,R5. 260~400 after 
passing P-2 course.

0 
0

__________ 0

TI Gr. 550-750

CYM 700-900 

___________

Selection
* * * * * *

Station Superintendent, 
yOO-900

0 _________

Graduate quota 10%

Dy. CYM 550-750

T .I .  700-900 
_____ 0

>

Seniority-cum-suitrbility &
P_'16A for all except Traffic App.

SS
TI

CYM

Gr.
Gr.
Gr.

840-1040
840-1040
840-1040
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^ " 7

NORTIERN RAILWAY.

No: ̂ O-S/S-l/SM-S? ..• Divisional. Office, .
Lucknow,, dated’ 10 .4.87.

NOTICE

A.

S I .
No.

Following tr^nsfer/nror^.otion orders are herehx isrr.-iod 
to havp iT-î eciir.be effciii:;-

Nnho Present 
I'Gsig, Grnd.e

T r n n i5 fe r r e t l /p r o n o t u H .i  ‘co

Station ■ Desir;. Grade Station

'sTJHi'T:

• C.L.Misra 
Vi,jendra Singh 
Gnpal Picn 

. K.L.Sharna 
J , N. Singh 

^ . . P  .Shukla 
Pd.

: 'R.N.?Um 
Lnl Bahpdur 
V*C.l^srr. 
Jagdish Singh 
S.K.ShPrma 
Jamuna Pd, 
A.N.Nirnal 
Kamia Prasad 

R.K.yprtna.
Mohd-; Islan 
R.M.Dubey 
Kedar:. Nnth 
M.S.U.srnani 
R.r.Singh 
J ,R. Mnni’vn 
S»tT i Sinf^h 
3, S',Singh
D . K. IQiorG 
G.P.-SriVa'^tava

1 .

2 .
3 .
4 . .
5.
6 .
7. "
8 . ;
9i:
104
1 1 .
12 .
13.
14.
15.
16.
17.
IG.
19.
20 ,
21v 

§2, 
fe3,
24,
25.

. . . . -----------------------  .

2if,,>^^N.Fan(tGy

S’M
SM

SM
SM
SM
SM
SM
RG
SM
S'M
SM
HG
RC-
BG
SM
SM
SM
SM
SM
SM
SM
SM
SM
SM
SM
SM

.'5M

SM
oM
SM

1600-2660
-do-
~rlo-
-do-

-do-
-do-
-do~
-do-
-do-
-do-

-do-
-do-

-do-
-dQ- ,
-do-

_-do-
-do-

-do-

TLKH
.TC-J
TTBP
TJIJI

BKSA

rm
ERPT
BBK
G 'AKG
S /\GR
JTIT

GPB
RMMR

RG 
SM 
SM 
RG 
SM 
RG 
SM 
RG 
SM 
•̂M

SH

SM

SM

SM

o
SM

^RP
wwi

1400-2300.Ji3A 
-do- 
-rlo- 
i-'-'o- 
v-do~
-do**

• •*'do»i“"V'

-do-
-dn-

I,KO

W!F;{

J3QP .
Dî lLQ
;SyH
BKKS
SljiP

SM
SM
SM
SM
SM-
SM
SM
SM
SM
SM
SM
S M
S>̂
SM
SM
SM

1600-26CO 

-do- 
-do- 
-do- 
-do- 
-do- 
-do-- 
-do- 
-do- 
-dO- 
-do- 
-do- 
-do-

■ -do'- 
-do- 
-do- • ' 
*-do- 
-do- 
-do- 
-do- 
-uo- 
-do- 
-dô -

■ ‘**do^
-do- 
-do- 
-do-

Df® 
PHV. 

PRF ■ 
SLW
Siam
CPB 
JGJ 
?SP 
RES 
BTP 
G.'̂ NG 
POP 
.LKO 
Bl^A 
CDRL 
POJT 
TLKFI
n v
SYV/
LKO 
RMNR 
RT-; PT 
b aRR 
DI'ILO 
SFH
imii
TILN on

On reqvv 
-do- ■ 
-d.o- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 

On
grour.'i.. 

-do- 
-do- 
-do- 
-do~ 
-do- 
-do- 

on ProiH'̂  
tio n.

-do-
-do-
-tlo-
-do-
-do-
-do-
I

5.

pro no I. "

Refusal of the following SMs grade fc,1400-2300 are 
hereby accepted from the date shown against each. They v/.ij.j. be 

pronotion for one year from the da‘''e of relusa]. 
promoted during this period Avill ranlc senior to

debarred 
staff • 
then, ,

1* ah.G.P,Singh 
2 . E*h. y-P*ShukJ.a

'or

SH 1400-2300 LMN 
>S'M • ].400-2300 ?;VG

date of refusal 
d '̂he of rpfr;sal

1 . 3 . 8 7 .
2 0 . 1 . 8 7 ,

Tils, has the approval of competent authority, Move-ionv 
should be advised promptly,

>U-
Divisional Personnel Olficor,

S 7 Lu cknow.
Copy to 1 - Sr .DOS',nr . D80,DOS , S ^ / L K O .
5̂ 3- LK0 ,3 SB,BBK >FIv/1, 4RP,HGH,K;hN,SIW, Supdt.'Pay B i l l ' DRM/LK 
aMs- T LId{, ffiP , .TG J ,U LN. B KGA, R MI'IR, PIIV, BRI'T, G aNG , S /\GR, .1TI[, CPB ̂  D I'i.: ,̂ 

SKfffl, RES, BTP, POF , CDRL, PQN, LB A , KTl-S, MIH, BQP , DiCLO , at H , B. av.. 
tiLP.PjPRF ,SYW. All TIs on LKO Division,

Divl.Secy. ,UKMJ,T-10,Parcel Of fice ,Gharbagh,Lucknow,
Di^l.Secy. ,NRMQ,Near Guard&s Running Room,Charbagh,Lucim^w,



'" I ,
' • v\ ■. ,

■' f’’ • '

i' r r " %  -■

0 ■■•'•'

.. i'rt . /

 ̂  ̂ '■"• i; T': '. ■ '

■ .. . /  No: 94.9B/5r^t/SM^7/Looo9.

• thnrn Railvray :

Divisional Office,' 

Lrickno'7. Dt/~ o9^87

■ ' J

I • X-

a " '- .

<' ■ ’* 

s

^/Shri

Q.P.Sharma S]il/^j- 1600-'2660 ■ SM/AHZ 1600-2660 On Admno

2 * 5-, P r  :>as tav a . HG SH/K-IM -do- , sm / l k o -do-
ground:.

On reqviofjt.
5o ‘S ,J ,S in g h ■ sm / s a g r —do~ ' ' Sm/LIvO -do-

i. •

-do-

4 0 '^1. N. Chaiihan • ' s h / kdp ;;, V., .1400-» . • u A* '̂l^pa;-sm / m o f -do~ On Promotion,
5»-'Santoo''Lal:-':

6... Ratnpilc^vr ?andoy .̂',

-Sm /TQ'a , ■'
> *„ . 

--do—.. ' :^  .:;\; .SM/PQN -■do.. *-do-
^■RGSh/W I , . -dO^; : ~dO~ —do—

7a Jnved 'Ahmad ••'- ' :  sm/bsb"'"' “ dd~ ''■'■'■Sm/ bSB:/' •' ~db— -do-
8 » Porwoz ..iUimaa ■ ■ Tl/Sflfoty *-’(̂ 0 - , '■' Sm/ l k o -do- —do —
9 . Arun ;,icuinar, Singh

: '  ;-.,- ''Sm/kk;ih -do~

Livy

.-do-

,' 1 .

«l4 S d  shoul/bo

■; ■ ’  '■ ■'■ ----^

Divisional • Parconnol ■ O f f i T ^ , ^

 ̂ ■ ' .... . : '"
•• ‘* '• i--»,. . • _ ; ’ .

^  Sr,I)0SJS2̂iDS0,‘ 'D0S, :
2o SS/ESB,LICO,^J • , •:.-" •■ ■,.■■ .•■ ..

f-. S 'r .M ', ' ‘ ■ ' ■■■ ■ ....... ■ ■"'■

c- .'• ■ '

„ , / '

. 7c-DivaiSGCy; UIUWv> •

S-,. j ~ D s U i ; m ^ < ^  ,p b h ^  rrl-laIjo

V

■ ■■ ; .•.:.(l'^, \ r\^r r ■■

^  ‘H^Oa.K
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4  NoHTHERif Railway

ffp. 757E/5-1/TT Selection' TT -Mvisional office, -
Dated; *04.87 Lucknowi

T O I G S

A. AS the result of suitability tost for the post of 
Trafflc-Tnspector In grade Rs, 1600_2660,The following 
tvr-Ycandidates have been found suitable adfl are placed 
ori'']hls select list in order of th&ir seniority.

1. S/Shrl M.S.Usmani.SMAKO
2. R.D.Jaiswal,SCIJL/LKO

B. Consequent on the placement of above named staff on  ̂
the select list for the .post of Trafflc_Inspector In grade 

4c-Rs. 1600_2660,S/Shri M.S.Usmani,SM/LKO and R.D.Jaiawal
SOT/IKD are promoted and posted as Traffic^lnspector PHI& REL 
respectively in grade Es, 1600-2660.

Tn case they refuse promotion they should submit their 
unequivocal refusal in writhing and they x/ill be debarred 
for promotion for one year from the dgte of refusal.

This has the approval of competent authority .

Movement should be advised promptly.

Divisional Personnel Ci'f-Tc^r. 
Lucknow.

7-2-AM

Copy to:
k, ■ .
1. Sr.DOS, 2» Sr.DSo, 3 . DOS, 4 . Sr. D^O 

5 . SS/LKO, 6. CHC/LKO 7 . Supdt (Bjlls)

Dealer- E5_2.

biv), \4-A-0KJ .

■'\«o 5>iol ^  _

V?

X c



6 1 . I tern No ,289 
68th PNN

A P c^iiT B szr*

Promotion aa S.M. Or. 550-750

promotion of ASM/SM 
Gr.fc,4^5-yOO -were made on pro-rata basis to f-he 
post of SM Gr.550-750. Since fiSM gr.455-700 ĥ ave
thlt ^  Gr.455-700 the Union su^^est.

^  purppse of promotion as SM g r ,550-75'■

The fact is th4;t the prior to restructurj.
were ^5 and SMs 7-„ ----- -- e, A SMs

, . . were 62 and thus retiofof 3*4
2?s strength of ASK is

1 7 .1  t̂ nd tnerefore union's sug^^estions

ng

00 acceDtec:

7 REPLY:

requested that seniority list after 

position! ® further pro.ruotion

At pr9sent this Division is strictly following 
the provisions enunciated in the proposed charmel 
of promotion chart of traffic staff reclived 
under HQ letter No. 757E/61-XVIII(EIB) dated 1A .11

C o n t d .. . .

>

T



M

6 1 . item l\'o,289 Contd.

This Channel ms as under : .

Proposed Channel of l-romotion Chart of i3Ms/A :̂Hs

Pro o-A-SMs 
through RSC
^0% A

Signallers 
26O-AOO 
after pas si np, 
l‘-Z Course 

0

Traffic App. 
^  through RSC

15%

■ 7

0
. A .S .M . 330-!36o(.lS) 
Seniority-cum-suitability 

0 
0

A .S .M . 425-64c (Hs ) 
Selection 

0
A.S .M . ^55>7GO (RS)

-----------5

Status promotion
V-

S.M. A55-700(RS) 
Seniority-cuni-su i t;.i l ility o 
P-16 course for ranks

Switchmen g r .330-560 Lcvennen, 
Ca tinmen gr.Po.260-^00 after 
pasr-:ing P-2 cour'se.

0
0

____0

Graduate quota 10%

TI Gr. 550-750

S.M. $50-750 (RS) 

0 Dy. CYM 550-750 

0
_________ i

Selection 

Station Superintenden't;.
700-900

CYM 700-900 

1 __________

Seniority-cum-suit. bility &. 
p-lSA for all except Traffic App.

T. l .  700-900 

_____ 0

, SS Gr. 8^0-1040
TI Cr. 840-10^0

CYM Gr. 840-10A0



GH PHM ITEM HO.204/88

©

■'*r

7 '

Subs Unlawful promotion to Station Masters Grade 1600-2660 
vide DFÔ i»s letter Ho.940E/5-1/SlV87 dated 10.4.87 
in Lucknov; Division.

An objection was raised against out of turn and unlawful 
promotion of persons selected in graduate quota under 
S.Ko.s 20 to 25 in proraotion L/No.940E/5~1/SM-87 dt. 10,4*c 
vide iteffi No.07 of 73i'd LiÛ i/PEM held on 23.6 . 87, on the 
basis of their seniorit27 in restructuring panel which was 

-formed on a later date on 27.9*83 superceding those who 
were born on restructuring panel of 1.3.82,

The reply given by DRK/LKO inthe light of HQrs letter 
No.757V^35-V-lI-4(EIB)dt.2S.8.84 stating th?t those 
promoted vide letter No. 940E/5-1/SM-87 dated 10.4.37 as 
S.M. in grade fc.1600-2660(R)S) wrre working as Station Mas 
-Gr.Fi,435«»700( Panel formed on 27.8.83) were due seniority 
from 1979 since the vacancy existed from 1979 and 
therefore no decision against Hqr. orders could be riven 
by Divl.Kiy.Manager. The reply of DRM is not convincing 
on the following grounds,*-

The avenue of promotion of SU/ASK is ac under
A . S . !•». ( J)j;)0«>560 )

Sf̂ ( 425-640} ASM $425- 64o)

455-700(By selection )
SK(455-700) ASM(455-700)

^  75?f Ranker ,7556 Ranker
10^ Graduate quota I0>a grsidus^e Quota
15% RTA 15%, RTA

SM( 550-750)

By seniority on prioriata basis 

(700-900) S3 by selection.

^ie above chanal^l reveals thst for promotion of SM 
grade 550-750 seniority in gr.455-700 is the determing

o factor,

PAR; 314 of F.xM.states as under;-

”Iii selection posts 'tiie seniority of xhe employees is 
determined according to ti'ie raerit on the panel. The 
employees selection inthe earlier panel will be 
considered, senior to those born on subsequent panels, 
even though the Is ter may be continuously offtg'.in the 
selection post as a local arrangement from a date pgiMia? 
prior to the drite of promotion, of the fomer or the later 
may be substantively senior to the former«

It is surprising that in Lucknow Division those 
empanelled on 27*9*83 have been made senior to those 
born on panel on 1 .6 ,82 ,

,.2/.



( 2 )
The contention <>*

(EIB) dated 28. 8.84 ^hat thoese selection vide
in a ilu l  Jlultpfa^?nsf?hS  dposts of ^
graduate quota may te ^  1979. It does no*.Itetlon Mister(A55-700) callable

lu ? t i :r p a ? « “ l l 'o A ! K ! - y  te in su lte d  «hicb states

When a P°?^( J® l® '*^°?/of’'diffS?eSrsSSo5itrunits 

equivalent graao .i‘'®f^«^ver, disturbping the mter-

"sl!lS^orfty"of

She channel of promotion ®$®*led*’from*'different
C550-750) the'adirdnistration disturbed

'fi-s the spirit Of this

rule has been disregssaed.

The contention of the ^ere due
selected on the panel «t«d since 1979 is
llniority fron. 1979 signed fron. the
absolutely wrong as !®?lo^S-he date froa v^hich the 
faSn^y IS!?d^%ocision .ay Kindly be

read.in this light).

It is a r lS “i f i S o “Jro S  and is in

r ^ fs s ^ o l tS2 - 4 - '
propps-cts of promotion of the ranJters.

■.hfs issue was realsed in the Eivisi6nal PKK but the 
Unions contention was not accep-ed.

It is therefore urged ?hat ^rsons prooo^d grade . 
1600-2660(UPS)(01d grade 550-750) vido

w 'l ^ i l i ^ ^ r e v ’ertefto tSf-t senior-»st persons may not 
Z  s w S e r i f o  tS their unl«ful promotion.-

w/

a



Of^PNM Item 
^ o .a 0 4 /8 8

Unlawful promotion to station Master*® Grade 8s» 
1500~2660 vide Dim's letter No,9^ E / 5-.1/srV87 
dated 10*4.77 ia Lueknov/ Division*

Necessary instructions have been issued to 
to take action in terms of the instructions contg- 
inted in para 302 of the Indian Railway Fstabllshmssi

I’tunualj, Second Edition according \̂ hich the seniority 
of the staff in the categories of posts partially 
filled by direct recrultaent and partially filled 
l)y promotioujcriterian for determination of saniorit 
is the date of joiniiig the workiii^ post in tne case 
of direct recruitiiient and date of proaotion in the 
case of promoted«

Accordingly the presant case of Station Masters m /  
LKO has been advised xhat the seniority of the 
Station Masters should be deterrjaned froaj the date 
they ^joiued the vjorking post after completion of 
their training 'ahich has not been done D|r nis 
division*

The Union pointed out thet prior to restructuring 
vi2;*1.8«S9 ASM Gr.Ss,455-700 wsre given prosotion on 
pro-rata basis in Lucknow Division, There vas a raM 
of 4s3 i .e . 4 SM and 3 ASMs in grade fe. 455-700(RS) 
After refstructuring this ratio bsjcams 1:16 ^hicn 
has not been follovi?ed even through channel of proico* 
tion has not been reversed. All those promoted in 
excess of their quota after 1.8*82 bs reverted & the 
ratio of 1:16 referred to above oe strictly , 
aaint:>ined» Persons have been wrongly proiaoted in 
this manner ss ASMs and they have also been croaote 

TXs, This may be ©xaiained*( (Sfflplemcntation)
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KOPITTTBRW KAILVJAY 

!? © j522 /1s /64A x A IB
Baro'^a 
N. Delhi.

Dt.

T>ivl. "F.iilw^iy Man^i?Gr^

NortViorn nallvay*
IfTjckn'9v«

Sub:- Ite® N s .204 /5^  ©f OM’ s Prm MRMTT

Ref:- Y-sur letter No .757-K./5-l/^M-Yy/Chnnn«l 
Br®m®.tl®n, 4ated 17.7o?9,

It is x k y k M  revflaleA from yoiir letter r«^erre«i 
to above thnt A'JMa î ra«Se ŝ. 456-700(?.P) pr'Smot^d en 
under the restnicturing schen^ h«Ye nn+ been asc.l^n^d 
seniority es ^er in<?tmoti®ns circulate'^ in P .'=5o^r<5.9340_vnere- 
as 'Station Master «?rn4e 4 5 5 - 7 0 0 ' )  em^^nnele^ a^aln<?t las 
graduate qu«»tfl ©n 27 .9 , ^3 and .ieiaed in 1 9 ^  have b«en 
n?3i/'n'srj seniority abov*’) A'1M£5 iarroink>-t<=!fl s(r“ ‘'-wst « h)c ..-

uriii(5 0  ̂ ca^re.

"’hte acti«n Division is n®+- c©rr^ct bf̂ c.’\use 
staff empannele^ ear.ner to those erapannele^ subsefluently.

N« ^«ubt A'lMs Rra40 Fs. 1 4 ^ 0 - 2 3 0 0 )  i-i  ̂ fo^alnr 
cadre for ^Ms ^rad© 1400-2300(rPS ) but in the ;prf?ser\t 
case the c-"itorla lai'^ in Printed •'’serial No,9340 cn̂ J
Para. 302 IREM I I  !3i.itioH can nf̂ t be i,<»norf'̂ 3.

d /•»
f<5r Goner«1 Man»^f,er C^)

Cewy to sl’OC}nioa)«

di.
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56|^/85-36.7/§3-1/|83CJ^

C I5TO  .Htrsel ^  f{c[ HHTcZJ-d,

flSTag. ?1U-Sfl: h 3fTCT^6ffCT,

3iTTW$- §-TTSTT ’

flTcig- ticDSlTyfÔ ffÔ iO Cjq 7-!03iT?0QJ!0y0

•,J{D'5oI C)Tilf«e//ci5TeI5> 

• f e f $ :  ':.3i3R-ci,,87.

P ~ io - - i9 y

...V̂

I • r

r<^^T«;- >m - r  ffTTT >ti-Vp j® ,

IJitTcUr' 5i Til HSflT 'rlfrt.-ll!/87/iT.cr'l|.ffH/! ?.-'f.-i

I3 .7 ,8 7 '4 i^  ?rafartl' 0|Y !15T q«ls-«Ts fiTfiJs iraj^ » '
J0 ,fprrw^), 3rd^^ >>d4, 6iSTc?T- gT5a

^6 » <r=, as«T 561/255-98 o,a^« jcr .̂irt.i fTcf-n

30.7.87 1JJ.4(I jiiJtTfp 93-tO I ?i JlsfSJlf) jlfVTB £; f'o [iffit'rtrii' v.O 

« 6cl aasT/ !)t4 wfel w* j'tWAO Om'eiTg') hp Jl^Tfl C-1 o;t u i

cic!^ei$/

oISTclS

\



Qo py 0 f  Cent ral Ra 1 I w y ' s 
'^ated P.9,i.‘87".

.. c' •. f P*,

_ sub: :{estructur5n£^ of cbrt^in G roun 'C ’ 
nnd Group 'D ' Cadres.

r^ef: Miin-Istry of Railway's  letter No- 

PC-TTJ/So A JP G /19 dated ? 9 ,7 .S 3 .

,i reference is invited to 'para  2. of M?n-istry's letter 
quo.od above. Tt has been nicntjonsd in tbj s ■’ et+'or 

rest^uctup-ng o f the cadres w:?ll be made m th  vjf'c-’onc- tr̂  
sanctioned cgdre strength gs on i ,8 .S 3  qnd that the s t “.f f  
v h . would be placcdr in  the revised r̂ ra-'̂ es, -in tei4  
orders, would be e l i b l e  to draw -in the hv.he- 4 ;rV 

from 1 .S .8 3  with the benefit of proforma fr^n;

2. The qnest-!on hras arisen whethe- tho sen'r>ri <-v c - "

restructured ca'c-re should be nosi-r-ri ' ' 
v ^ . f .  1 .8 .8 3  or w .e . f .  1 .8 .8 2  the d^te fr-a-. i n  c" tho b-inf4-

J 3 r 5 ' - : , . e

thr. qi^estion has been brought into sh'.ro f-.cns V -  v-i-

workinri^post^'di:^ uhothrr

proforma f ^ x a t j o n 'f r U  1 .8 .8 2 .  ben^fjt of

? ; /  grateful i f 'y ^ u  v i l l  kindly .ncvise uhethPT^
, n  is .t h &  intention of the M-jnistry th-t st-ff wh- h s

W n h  kind .regards,

^'■urs sincerely, 

id /_

(P.F.SRTV4S'T’ ,5V,.'i)



r

NORTHERN RAILWAY
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JASWANT RAI
! ) .p .o .

Divisional Office, 
Lucknow,Dt/- 11/17.7.89

D.O.No:757*E/5-1/SM-.YM/Channel of Promotion.

My dear' Bhggwan Das,

Sub: Item No.io4/88 of GM»s PNM with NRKU

Ref? GM(P) letter No.96lE/101/Impl/NRMU/Pt,II/
E Union bated 31.5.89.

Kindly refer |to this office D.O.letter of 'even no.datec 
1 . 3,88 and 3 .8. 88( 4opy enclosed for ready reference) wherein 
it  was cleirily indicated that the pro-rata principlt
was not be applied/inthe matterof promotion of S.M. in 
Gr.Rs.550-750(RS,)/l6002660(RPS) after implementing the 
restructuring. So far the assignment of seniority of Station 
Masters, borne onttoe panel of 1096 graduate quota,is conceraec 
they wsre allowed Iseniority as Station Master 
(RPS)froin the dati of joining in the cadre of Station Master 
in terms of para J02 of IR£M. Subsequently, these Ŝ lS, who 
were borne on the panel of 10% graduate quota & who were 
plote^ed in terSs of HQ»s letter No.757E/85-V-II-iy EIB dt.^ 
28.8.84, were protaoted as Station Master in gr.Es, 530-750(K^, 
1600-2660(HPS) in accordance with the provisions of 
channel of promotional chart of SMs/ASMs received under GM(P, 
lette K0.757-E/61-XVIII EiB dt.14.11.83# The Avc which was 
invogue prior to the receipt of restructuring was found to  ̂
unworkable in vifew of the fact that the feeder post for the 
post of Station fester in Gr.fe.455-700(RS) was abolisned in 
the cadre of re/tructuring.Further more, the surplus Station
Masters of Gr*.£]4H-64b(iis) were also to be protected as 
Station Master in grade i?s.455-700(RS) i** interms of instruction;
contained under GM(P) letter No.757“S/85“*V—lI—EiB dated 9 .3 . ‘ 
There would have been serious voilation of natural justice 
pro-rata would pave been made applicable in
the promotion off Station Master in grade 550“ 750(RS)/1500- 2g( 
(RpS). The elaborate reply and illustrations cited under thi; 
office letter of even no. dated 1 . 3.88 will explicitly &XK 
■g/gyŷ Y reveal phat prorata principle was not at a il to be givt 
effect for filling up the vacancy of Station Master' Gr.550-»/i 
(RS) from 2.8.B3 & on wards,It is also worthv^hile tt> reitera" 
that provision/s of proposed promotional chaEt, which was rect 
ve under letter No .dt .14.11.83, ^as followed with the consen*- 
of Divl.Secy.NRMU under their item No.289/68th of Divl,PNM 
meeting. Inthe light of aforementioned factual position,the 
comments on each para of minutes recorded under item Ko.20^/t 
on 21/22.4,89 are furnished below;-

In the restructuring of Station M a s t e r s /Asstt.Statioi 
Masters which was made effective from 1 ,8 .8 3 ,two 
alternatives were availaLle under Ed*s letter dt.29« 
83 Since the ca^re of SM/ASM,on this Zonal Railway, 

fAwas seperateg this Rly.Admn.had per^ferred to choose 
'^alotenliive .



!
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' „  ̂ ^
Resultantly, the posts of Station Master in Gratis ^  42t) ~ G4^ 
v/as abolished.The surplus SMs-of grade Rs.425-6Ao(RS; ..Kfgoo wa.v'e. 
sufficiently senior to the existing ASMs of Gr.Rs,425~b#?o 
vere placed on' the panel of A34 grade Kso^JS-TOOC^S) 8< were 
assigned seniority ever existing ASMs of Gr.Rs,425-640(RS)
This fact can be. verified from the Annexure--! of this office 
letter of even no.dt. 1 ,3 .88. This action of this office -was 
automatically legalised with the issue of GM(P)‘s letter No. 
dated 9 .3 .84 , Accordingly, these protected SMs of Gr,425-64o(RS) 
vho were brought on the panel of ASM in Gr,Rs.455~700(RS) were 
promoted as Station'Master in Gr.Rs.455“700(RS) after 2.8.83 & 
onward. This- even/situation had, infact,precluded this Railway 
admn. for resorting to the pro-rata principle. Besides this 
office,HQ*s office,too had visualised the repKPcussions & 
accordingly the proposed channel of promotional chart dated
14. 11.83 was evolved and as» such the pro rata principle became 
reduandent. Moreover, the Divl.Secy, NRMJ had also treated item 
No.289.of 68th PNM'as final, which was in, connection with the 
application of pro rata principle. It is , therefore incorrect 
to say that the cadre of ASM/'SM in grade RSft455~700(^S) was 

"Combined. . ,  ,

Para 2 It is absolutely incorrect to say that after restructur­
ing the lowest grade of SM namely Gr.R5.425-640(RS) & 455- 
700(RS) ttere merged with ASMs Gr,fe.455-700(RS). In fact 
only SMs grade 425-6Ao(RS) was abolished & the existing _ 
grade of ASMs/SHs i .e . grade &«455-700(RS) had been keepr 
ing seperate identity. This situation is still available.

Para 3 This has already been explained under forgoing .paea 1 
In this connection Annexure 1 & 2 and citation given 
under tJiis office letter of even no, dt. 1 . 3.88 may 
kindly be connected.

It is being mentioned repeatoad^y that the staff borae 
onthe panel of SM in gr.455-700(RS), against 10?̂  Graduate quota, 
&as assigned seniority from the date oi' Joining the working post 
in terms of Para 302 of IREN. And as such^these SMs c a n n o t  be
Dlaced below the ASM of grade Hs.455»-700(RST^owinp to the fa'c  ̂
thi^ teth the aadres viz SM/ASM in grat'e te.455-700(RS| 14Q0--23O1400-2300

yCKPS) are S^pi^te, In thilb "revised Avc, received unde GM(P)
letter - dated 2 2 ,7 . 0 8 ,  ASMs of grade
te.1400- 2300(RPS) have been shovm as feeder post for the post of 
SM in grade Rs.--'1400-2300(RPS).

With regards, i
Yours sincerely,

Sd/- 
( Jaswant Rai )



Extract of Opening opoeoh Itaw No.30 o£ OM'a PNM vith ^-
URhTU hold at Headquarters Orfioe
through l e t t e r  No_,961-.E/101/0/HRMU/88/0p.Sp. datea 26.^.88.

»Shri' p-.N.Sharma, General Secretary of the dra^
attention of the GM to item !Io. 29(Review xtera No.20y8S.

' of the NRMU PNM Meeting held on 22/23.^.88 and pointed ojt 
that such a policy case .can only be discussed in a 
Meeting with both the Unions and no one sided decision is 
acceptacle to this Union and the staff working in Lucknow 
Division. In case any one sided d&cision is taken, It wi^„ 
disturb the status quo ejid cause court case.

The Union was informed that no decision 
ex-parte in the case has been taken' and that the DRM/LKO 
has been asked to examine the particulars of the case 
given by the NRI'C in its agenda. ■

The URMJ pointed ou,t that'the NRMU have concealed the 
actual facts, and misrepresented
NRMJ had raised this'issue bexore the DhM/LKO the 
Division PNM Meeting i .e . the proper forum on 29/30.5.8^ 
when the'entire issue was discussed and their plea was 
rejected at tiiat time, they felt satisfied, Again r^aiseo 
the Divl.PNM Meeting at Luckn®w on 23 .7 .87j, but failed in 
convince the DRM/LKO division.

All the facts therefore cancealed before you is tne PNM 
meeting at your level.

This ;ynion, thereforej urged upon the GMjN.Rly.j that 
this matter should either be diacuaaed iuthe Joint , . 
meeting with both the Unions or that no one sided decision 
be taken without discussing the matter with this union.
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-Northern Railway, 
Divisional Office, 
Lucknow.

No : 961E /T U / P t . 1V / 85 . 
Dated: 2 8 .4 .8 6

All Branch Officers of Lucknov; Division 
A F 0 (I),A P 0 (II),A P C (G ),A P 0 (So 1 .)

Divisional Secretary, NFIMU, URJ'C.

Sub; D e c is i9n 3 of PNM M eetings,

• • t * • ■

V a  letter  N o .9SlE /65- XI/U nLon  dated
of le t t e r  dated 7 .6 . 8 4 ,  as mentioned in 

the le t te r ^  Is forv/arded for your necessary octiori.

strlctj'y^follow ed!*'""®  contained inaxk the letter  should ce

Sd/~
_ ( ASLAM MAIil'OJD ) 

for Divisional Railway l-.anager, 
Is'orthem Kailway, Lucknow.

X,
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 ̂ Reg; ■ Decisions of the PNM meetings.,

Ccv\Sm3W u>^ . . . . .

+ hr. COntiRttfrtic-n v/ith the General J43otxk Secretaries of L;o

taken decided that the decisions
thP r^ona ? and negotiations under PRivi with ?,nv

Union,will be implemented forthwith. In casp -n 
objection is received from the other Union,the decision 
already taken will not be pended or stayed but the obiectio’ '̂

* 4 • • «

oi

and in case it is found that'^there is any strength t:-p

decision already taker d<̂ <?ê v'' 
modified then the joint meeting with bo?h t^e reccl'nis'^d
sane m  case a Joint decision is ,-ri-i.v̂ '.-' ,
same.wixl ^e implemented otherwise Administration’s d-ci-V
will, be taken at the GM's level. .

Likewise policy will ^̂ e followc-'d in case of the i KI'' 
fjitetings held at Divisional level.So far as Divi^Lo'-iil I 'i''
are concerned the final decision will be taken uv V',‘
^ny Union is ap'ieved of this decision they cai’ raise 
issue in the PNM meeting at the GI»''s level.

to be 
un:cns
. . .

L V.) i I

ca

” °-9®'’E/65-Xl/Union/../..s6 to Ditfl/DLI

■ S •* As above.

letter ^o .S61E/i- 1/r  / 
KiaiU/E.Jnion dated / .6 .8 4  wherein it was advised thnt 
^ne decision taken at the PKM meeting ard re'-'otia- '̂i—— v'-r 
with any of the recognised Union,will be JSp^eie^toVVo^i^v  
-n case any objection is received from the other Un''on +hc 
decision alreaay taken will not be pended or stayed but the 
oojections as received will be investigated at t h r a d t - i  t̂r-= t i 

hi decision already taken d-̂ ŝerv̂ <̂  -n
unionq^wt?? K joint meeting with both the reco-’r;ised'^
unions will be arranged and in case the ioint decisTon i - ■
ivea at, the same will be implement' d otherwise Adrr ni^'trati* 
decision willbe taken, at th ^G M 's  level. ^^ci.i.ni.trati.

It  was ::also stated therein that likewise policy w in  
xn case,.of the PNM meeting held at Divisional Lv<-i 
as Divisional'Fi'IMs are concerned' the final decision br t

ao n ,p ?La?“ f a " a ? i s r a t 1 a°ter“ ? a a f  W v l .O f f .lc o  d,";., to which

3 l' .
LOI-!

3e follow; 
io far

be
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n o r t h e r n  R/JLlV/iY

No.757E/5-l/3 )-«ii/channeJ of
promotion P.^^jsional off ice ,

Lucknow: Dt 0 ^ 12/89
• ori M .S . Usmani, Ex TJ/Tk'h 

9 „ .  ^><-TI/LK0 presently working in  rq .n

Ratnakar ParaJey^;<SM/Jir
S .P . Singh, -—  do —

J- 1. Mauriya,
Singh, SfZ/DELO .

J .K  Kharey, si'/HCP

2 .
3.
4 .
5 .
6 .
7 ,

8 .
9 .
1 0 , 

11, »

u

n
H

II
i>
II
(»
tt

f '-dva,
Jawed^v\hma4 Sfv/BSB

ir ^ a S iV /L K O  ■ 
Parvez /.hn^aci, T I / r b l

Sub:

Station Master

C 0 o

i S r N o ? 2 0 4 /S ' 'a n d  ^

V 2 lo °S fR ls °$

 ̂f ■

O ffic e r .

_____
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;.URIfJI3T (ATIl/i; frilbUiML 
CIRCDit SEi'iCH, LUCKiv'Olij

.■Roo.tscrr̂tiun No,
U :v .

Af3PLICAi'jr{3i ^

'3 ;

J ) . a. (ciQ /u ,

U >0  ^

' i :
Particulars fcc’ _b_p̂ e/;3minr.d

U

2.

Is: the af^peal ■ comoQtent'? ,

10.

la the arpliV-acic.-i in the • . 
presoribud fai'R ?

I 3 the appj,j.:_..atioo in pap^]»'” 
book forn ? . .

Have 3i,x. ccmp.lete sets of the- 

apD.lication'been fiicerj ?

Is the appeal .I.-',. time'? -■

If not, by bow many days-it- ■
is--.leyo;/,':' t.i/T]C7

' '*

Haa iufl'j^ci,e~‘c r'ane for not 

■u makirg the appj..ication in ’ time^
'j.. Ljecp f;UG?J-,?. ■ ■ •

Mag the doiximent of aithorisatior/ . 

been filed ?

isjcne a .piiratior ^rconparaed fey'
'̂ •’D V P oslox , Order for Ra,5U/-

. Haf| chc '̂■ê 'ui f:;,:3ci ■ r'op^''opieq

j^he-order(s) against which the ■ ... 

a’.piiacatio ; is nfide been- f£led7

.. ,

. e)

3 . \ -a):

OJ

Hav3 l.he jopies of the ’ 

■iio..--T:er"-p/ relied upon by the 

ap^pJ.icant and insrtiD.-ed in the 

a|(pJJ.cat.i.o-,,.. been filed, ?

Have tije d-or;'ijme:-ts re.ferred 

to id (a) sbc.vu9 du'ly atterrted 

by a Ga-atted jffice:> £;;d.. ' ' 

';ut'bar-ni' a: c 'idingly ?

^Mre t h fi da..ijm er.fcs r e f e r r e d  
[CO i n  f 'a )  a b o y e  n e a t l y  t y p e d  

d c u c l e  a a p r e  v

Has ||ti,a i n J e x  o f  .d o o u n re n ts  h e e n  •-.

' ^ ^ ^ 1  d o n e  p r o p d r l y '  ?

Havsj the dhrqrologioal details
^ f P ^ E - Q n t a t i u n  fnada a n d  t h e  

o u t  poiTie o f  sue!-- i 'e p r B r !e i ''t a t io n - '  

o e e r J  i f t d i ^ a t e ; !  i n  t h e  a p p l i c 'a . t io H ?

J s  t h e  m a t t e r  rT ^ -s e d  i ; ;  t h e  a ^ p l i -  
j ' ‘’ ” P^.'’ d i p g  b e f o r e  a h y  c o u r t  o f  

-a w  S r  a n y  ofchR r ' t e r ^ . ' - n f  T r i b u n a l ?

■ ,1

Endorsemeffb as to result, ofigxamiHatinn

:  ^  :

‘15 

>  ■ 

V

. K^<5.

-1 
I - '

-r
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18.

particulars to be Examinsd

Ars thc3 aDplicatior/duplicate 
-op/Zsparo ccpias-signed ?.

Are ejxtra copj.es of the applicBtioij 

u;ith- AnnoxuDGs filed ?

Endoreement as to iresult of exanrinati
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^  jf? j(f î l-A ^ fCL>̂-v ̂  L-̂ pVJI— >•
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IN THE CENTRAL ADMINISTRATIVE TRIHJMAL^ LUCK NOW BENCH,

LUCKNOW

O . A . N o . 28 of 1990  (L)

D.K.Khare a others... ........Applicants

versus

Union of India and others... ........Respondents,

REJOINDER TO THE COUNTER REPLY FILED BY RESPONDENTS No.
4 to 7_______ __________________________________ _________________

The comments are furnished below:

1. The combined selection for the post of Station Master/ 

Asstt.Yard Master/Traffic Inspector and Section Cont­

rolled in grade Es. 455-700( RSy470-750(R3) against 10% 

graduate quota was initiated on 31.7,82 through 

annexure No.2 of the aoplication. This selection was 

initiated much earlier to the introduction of restru- 

arturing which was made effective from 1.8,83 vide 

Railway Board's orders dated 29.7.83, This selection 

was initiated in accordance wdth the channel of 

promotional chart available on 31,7,82(Annexure No.^^j 

of the aoplication). The panel for the posts of Stat­

ion Master/Asstt.Yard Master/Asstt.Station Master/

. Traffic Inspector/Sectional Controller in gr,Rs.455-

^  700(RS)/470-750(RS) against 10?̂  graduate quota was

announced on 27.9.83 and the applicants were earmarkec 

for the post of Station A4aster in gr. te.455-700( PiS).

The restructuring issued by the Rly.Bd. on 29.7.83 

to have effect from 1,8.83 was not relevant with the 

selection of lOfo graduate quota.

As regards the annexure D-1 of the counter affida­

vit, it is stated that cadres of SM and ASM were 

separate on Northern Railway and the applicant No.5 

was an ASM in grade Rs,425-640(RS) on 1,8,83 and he 

was considered as ASM in grade Rs,455-700( RS) b/ virtue

of his normal position of substantive seniority 

through modified selection procedure which was one

2 / -
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( 2 )
time dispensation. The other applicants namely 0«K,Khare, 

Parvez Ahmad, Javed Ahmad, R»P.Singh, G.P.Srivestava,

Singh and A.K.Sinha were working as ASM in grade Rs.330-560(RS 

on 1.8.83.

Infacts, the applicants were empanelled as SM in grade 

Rs. 455-700(RS) against 10?̂  graduate quota selection initiated 

on 31.7.32 i.®. much before the announcement of restructuring 

orders. The applicant No.5 alongwith other applicants were 

^  empanelled and earmarked as Station Master through a positir-a

act of selection i .e . Written test followed by viva voce.

So far the provisions of annexure No.D-2 tf the ccswnter 

affidavit is concerned, it is stated that the respondents No. 

4 to 7 have twisted the facts to present a concocted story. 

In feet, the existing selection procedure, vhich was preva­

lent on Railways, was modified to the extant that no Written 

test and/or viva Voce was to be conducted for the proper of 

implementation of restructuring on 1.8.83, This was a one 

time exception by way of special dispensation.The Railway Bd. 

had also clarified that under this one time dispensation the 

Category of outstanding will not arise. The word ‘ out­

standing* connotes, in the normal selection procedure as laid 

dov̂ n under para 216(h) of Indian Railway Establishment Manual 

1968, to secure 80^ marks in the Written test and/or viva voce. 

The woBd * outstanding’ has no relevance with the IC^ graduate 

quota selection.

As regards the averments of respondents No,4 to 7, in 

respect of para 3.3 of Rly.Bd.'s ijs orders dated 29.7.83, it ; 

is stated that the classification of any pe^t in Sft*! and ASM 

cadres was not changed in thexes-ferM̂ t restructuring. The 

enclosed annexure' as referred under para 3.3 . of Rly.Bd.’ s 

orders dated 29.7.83(Annexure D-2 of the counter reply) has 

not been annexed by the respondents No.4 to 7 while submittim 

the Rly.Bd's letter dated 29.7.83 as Annexure D-2 Thesame is 

being annexed as Annexure No. S-1 with this reply. It i& also 

stated that the cadres of SM and ASM were/are septate on 

Northern Railway and the classificationfor the post of ASM 

and SM in grade fe. 455-700(RS$, which were tk̂ ĵ s elect ion posts 

prior to the receipt of restructuring order was not charged 

through annexure ( S-1 with this reply) received with Rly.Bd.’ s 

letter dated 29.7.83 for the purpose of implementation of 

restructuring. It is, therefore, evident that the provisions 

of para 3.3 of Rly.Bd.*^ letter dated 29.7.83 were not to

......... 3/_



be made applicable on the dst«ix2̂ )clxaaxw8KsxR«txtB 

panel formed through a positive act of selection against

10)i quota and which was initiated much earlier to the 

receipt of the restructuring orders and was formed in 

accordance with the channel of promotional chart(Annexure

1 of the application).

It is further stated that the selection for the 

posts of Siv'/ASlV'/AY/Z/TI/SCNL in grade Rs.455-700(RS)/^70- 

750(RS) against IQ^ graduate quota was initiated on 31.7.; 

82 and as such the share of each stream for 10% vacancies 

was assessed much earlier to the receipt of restructuring 

orders. As per annexure No.l of the application, 10;̂  of 

posts were to be filled in all the streams namely Si'VASM 

AW/TI/SC^]L in grade Rs. 455-700( as)/470-750{ RS) .

So far the question of arrangement of seniority of 

graduate quota staff is concerned, it is stated that 

they saoQK were assigned seniority in terms of para 

3.02 of IHEM in the respective cadre and in accordance 

with the GM(P) printed serial No.9340 (Annexure No.15)- 

of the application and annexure No. D-2 of the Counter 

reply of respondents No.4 to 7|. In other wordd. Station 

Masters of 10% graduate quota panel were assigned seniori^ 

ty below the station masters placed on the panel of 

restructuring on 1.3.33 and other Station Masters avaial- 

ble in the cadre from 2,8.83 to the joining of Station 

Masters of graduate quota panel. Similarly other staff 

viz AYM, TI and SCNL, who were placed on the panle of 10% 

graduate quota alongwith the applicants, were also assi­

gned seniority in the respective cadres in terms of para 

302 of IREM and PS Nc.9340. No one was empanelled as ASM 

in grade Rs.455-700(Rs) against 10'  ̂ graduate quota.

It is also worthwhile to mention that a specific 

clarification was sought by DPO/LKC, N.Rly. ,Hdqrs. Office 

in regard to the adjustment of graduate quota staff. The 

senior personnel officer(Traffic and Commercial),N.Rly., 

Hdqr4s Officer, Baroda House, New Delhi, had clarified 

through letter No.757E/S5-V~II-IV(EiB) dated 2.8.84, that 

lÔ o graduate quota staff were recruited and sent for 

training against 10^ vacancies existed prior to the 

date of restructuring i .e . 1.3.83, hence IQji graduate 

will have to be adjusted against vacancies reserved for 

them before 1.8.33 as per extent procedure,

fv • • •
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Although as a natural corollary or consequence, the 

graduate quota staff, who were erapanneled against the vacancies 

existed prior to 1,3.83, should have been assigned seniority 

prior to 1. 8.33 but they tsiere fitted in the respective 

earmarked categories from the date of joining in terms of 

para 302 of IREM and P.S.No.9340 i .e . in accordance with norma]

railway rules. The Senior ^ersonnal Officer(Traffic and 

Coh3mercial),N.Rly., Hdqrs. Office, Baroda House, New Delhi, 

letter dated 28,3.34 is enclosed as annexure S-2 with 

this reply.

So far the question of representation of Northern 

Railway Mens Union is concerned, the Union had agitated, 

this issue under item No.289 of 68th Divisiona PNM 

and desired that pro rata principle in the ratio of 17^1 

should be made applicable for the prupose of promotion 

to the post of Station Master in grade Rs. 550-750(RS), 

now grade Rs. 1600-266MRPS) . IXiring the deleberations in 

the Oivl. PNM Meeting the Union was informed that pro rata 

principle has been found to tbe unworicable for making 

promotion to the post of SM in grade Hs, 550-750(RS)/ 

1600-2660(RPS). This Union was also informed that the 

promotions were being made in accordance with the proposed 

channel of promotion chart (Annexure-7 of the application)

The aforesaid item No.289/68th RMM Divisional PNM ivas treated 

as Final wdth the consent of the Union ( Annexure-11 of 

the application) subsequently the Northern Railway Mens 

Union had agitated for the hsb» use of pro rata principle for 

making promotionto the post of in grade Rs. 550-750(RS)/ 

4600-265O(aPS) through their item No. 204/88 of the General 

Manager’ s PNM as is evident from Annexure 12 and 13 of the 

application. During the discussions in the aforesaid GfA* s 

PNM meoting, the Union was intimated that pro rata 

principle cannot be applied. The minutes of aforesaid

meocing were circulated by Sr. DPO/Lucknow/ vide letter 

No. 96j^E/NRMU/Hdqrs/rvlinutes/88-89 dated 21.3.1989.

A true copy of Sr, DPO* s EJCO letter dated 21-3.8^ is 

enclosed as annexure No. S-3 with this reply. Although 

the Railway Administration had informed the Union at 

sional level as well as 3 neral Manager's level that the 

pro rata principle was not to be applied, the Northern 

R'ilway Mens Union prevailed over the administration and 

pressurised it to take the decision that the Station Master

. . . . 5 / —
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of grade Rs, 455-700(RS), borne on the pannel of 10'?̂  graduate 

quota, should be reverted and placed below the ASM in grade 

R s .455-70CflS)/l400-2300( RPS), who were borne on the 

pannel of Asstt.Station Master on 23.11.33 under cadre 

restructuring having effect from 1,8,33. The decision of 

General Manager, N.Rly. as communicated under letter dated 

15.9.89 (Annexure No.14 of the application) was taken 

at the back of the applicants without affording them an/ 

opportunity whatsoever. Further more, PNivl procedings at 

General Manager's level were initiated at a belated stage 

after the applicants had already been promoted to the next 

grade of Station Master and Traffic Inspector i.e .

Rs. 550-750(RS)/1600-2660(RPS) .

As regards the averments of the respondents 

No. 4 to 7 regarding exhausting of the departmental 

remedy, it is most respectfully csubmitted that so 

Called  show cause notice i .e . Annexure No.19 of the 

application was merely <̂ n eyewash in view of the 

facts that the decision fbr reverting the applicants was 

already taken by the respondant No. 1 8.3. The apolicants 

were compelled to knock the doors of this Hon*ble Tribunal 

to seek justice. In fact the applicants had no other 

alternative efficacious and speedy remedy available to 

them. In view of the contents of Annexure-IB of the 

Application, the rail’A'ay administration was bound to reverte 

the petitioners to the post of ASM in grade Rs. 1400-2300( RPS

PARAVJISE QOI'/MENTS

i) That the contents of para (i) of the counter reply 
need no comments;

ii) That the contents of para II of the counter repiy

need no reply; _
ILL

iii) That the contents of para H of the counter

( 5 )

affidavit filed by respondant No,4 to ? are
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denied and that of the contents of para f of

the writ petition are reiteriated. It is further

submitted that the applicants were not afforded

any opportunity during the conduct of various

PNMs and informal meetings. The applicants also

reply on the provisions of paragraph 302 of IREM, The

applicants were borne on the panel of Stations Masters

in grade Rs. 455^?00 (RS) against 10?̂  graduate quota on

27-9.S3 and were allowed seniority in the cagetory of

Station Master in grade fc. 455-700(RS) from the date of

jo in in g . Thus they were fitted  below the StationMasters

in grade Rs. 455-700(RS) who were erapannelled under cadre

restructuring^were allowed all the consequential benefits
954©

from 1.3.83. GM(P) Printed serial No^Annexure -15 of tie 

application also lays the aforesaid principle. The action 

of the railway administration in reverting the Station 

Masters is violative of the principles of Natural justice c 

and constitutional protection available to the applicants 

under article 3il(g|('' of the constitution of Indian besides 

violation of Article 14 and 16 ofthe constitution of 

India.

iv) That the contents of para (iv) of the counter reply 

are deVl^ed and the contents of para (iv) of the applica­

tion are reiterated. It is further submitted that the 

decision of General Manager, N.fily. as communicated under 

letter dated 15.9.39(Annexure No.14 of the application) 

was taken at the back of the aoplicants without affording 1 

them any opportunity v« îatsoever, Further more, PNM precegJ- 

ings at General Manager's level were initiated at a belatec 

stage after the applicants had already been promoted to th€
as

next grade Station Master and Traffic Inspector i.e .

Rs. 550-7 50( xRS) /l-600-2660( RPS) .

I  L  0  ........7/-
V
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As regards the averments of the respondents 

No.4 to 7 regarding exhausting of the departmental 

remedy, it is most respect^fully submitted that so 

called shov,' cause notice i .e . Annexure No.19 of the 

application was merely an eyewash in view of the 

facts that the decision for reverting the applicants wsra 

already takenby the respondent No. 18.3. The applicants 

were compelled to knock the doors of this Hon*ble Tribjnal 

to seek justice. In fact the applicants had no other 

alternative efficacious and speedy remedy available to 

them. In view of the contents of Annexure-18 of the 

application, the railway administration was bound to revert 

the petiijoners to t he post of ASM in grade Rs, 1400-2300( RPS) <

v) That in reply to para (v) of the counter reply, the 

contents of preceding para (iv) of this reply are reiteratec

^  vi-1) Thst the contents of paragraph VI.I of the cougiter

affidavit filed by respondents No.4 to 

7 are denied and the contents of para VI-I of 

the application are reiterated. It is further 

submitted thst the selectionfor the post of 

SM/ASiV/aYiV/TI/SEC.CNL in grade F,s. 455-7")0( xHS)/ 

470-750(RS), against lO?̂  graduate quota, was 

correctly held in accordance with the provisions 

of promotional chart( Annexure No.l of the 

Aipplication). The restructuring issued under 

Rly. Bd's letter dated 29.7.83 was notified much 

after the conduct of the selection. The selection 

inquestion v̂ as not violative of any provisions, 

of Rly.3d.'s letter dated 29.7.83. It is also 

submitted that the seniority of the petitioners 

was also reckoned in the category of Station 

Master in grade Rs. 455-700(RS) from the date

( 7 )

of joining as such the question of violation of
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para 302 of IREM did not arise in this case.

Para No,

That the contents of para VI-2 of the counter 

affidavit filed by the respondent a Mo.4 to 7 

are denied and that of the contents of para 

VI-2 of the writ petition are reiterated. It 

is further submitted that the selection of the 

app applicants was made in accordance vath the

channel of promotional chart (Annexure 1 of the 

application) which was invogue on the date 

of conduct of selection. So for the question 

of promotion of Station Masters and ASMs of 

grade Rs. 455-700(RS) for the post of Station 

A4aster in grade Rs. 550-750(RS), was concerned, 

the limit of 80?o vacancies was subsequently 

deleted through 3M(P) letter No.522-E/64—IX- 

^  25-EiB dated 28.6.80. The GM(P) leb-f-er dated

28.6.80 is enclosed as annexure 3-4 vdth th&^ 

reply,. So for the ques^tion of further promotion 

of the applicants, for the post of Station Master 

in grade Rs. 550-750(RS)/1600-2660(RPS) was 

concerned, it was regulated as per the provisions 

of proposed channel of promotional chart 

deduced by the Hd. Qrs. Office on 14.11.83 

through annexure-7 of the writ petition. This 

channel of promotional chart ( annexure-7 of 

the writ petition) was evolved in order to fill 

up the vacancies occuring from 2.8.83 and 

onwards. It is also worthwhile and pertinent to 

indicste that on the representation of the 

Northern Railway Mens Union under item No. 289/ 

68th Divisional PNM, the Union was apprised of 

the facts( annexure-II of tie writ petition) 

and the item was treated as final by the

. . .  . 9 / -



Divisional body of Northern Railv.'ay Mens Union. 

Further, the QM(P) N.Rly. was informed through 

annexure-16 of the writ petitSion that the pro 

rata principle was not workable for further use 

from 2,8,83 and onwards for fi'ling up the 

vacancies of Station Masters in grade Rs.

’ 1600-2660(RPS). The GAV N.Rly. had also

intimated the Union in GM* s PNM through annexure 

S-3 that the pro rata principle was not to be 

applied. The petitioners were, therefore, 

correctly promoted as Station Master in 

grade Rs. 550-750(RS)/ 1600-2660( RPS) and 

were assigned seniority in the cadre of Station 

Masters in grade Rs, 455-700(RS) io terras of 

para 302 of IREM.

Para VI-3 That the contents of para VI-3 of the

counter affidavit filed by the respondents 

No, 4 to 7 are denied and the contents of 

para VI-3 of t he writ petition are reiterated.

It is further stated that the stipulations 

made under para 3,3 of Rly. Bds letter dated

29,7,83 ( Annexure D-2 of the counter affidavit) 

was not at all applicable on the status of 

panels of 10% graduate quota.

Para No,VI-4: Tnat the contents of para VI-4 of the counter

affidavit filed by respondents No, 4 to 7 are mis­

leading and false and as such denied. The 

contents of para VI-4 of the writ petition 

are reiterated. It is further submitted that 

the enlarged panels, formed against 10% graduate 

quota for various streams, was announed 

correctly after getting the approval of

( 9 )
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competent authority and the services of such 

emapnn^led staff were regularised retrospectively.

It is worthwhile to mention that the 

of Station Master and Asstt, Station 

Master are separate cadre and according^ to 

the specifications of proposed channel of 

promotional chart ( annexure-7 of the writ petition) 

the applicants were correctly promoted as Station 

Masters in grade Rs. 550-750(RS)/1600-2660(RPS) . A 

copy of latest channel of promotional chart issued by 

GM(P)/N,Rly. under letter No,757-£/42/Eib) dt.22.7.38 

has been enclosed as annexure S-5 v̂ dth this repiy. A 

perusal of this channel ( Annexure S-5 ) will reveal 

that status promotion i .e . promotion for the post 

of Station Master in grade Rs, 455-700( iRSj/1400-2300 

( l^S) from the post of ASM of grade Rs. 455-700(RS)/

< 1400-2300(RPS) was kept same as was provided under

annexure 7 of the writ petition.

Para VI~5 That the contents of para VI-5 of counter affidavit 

filed by respondents No.4 to 7 are denied and that 

of para VI-5 of the writ petition are reiterated.

It is further stated that both the cadres i .e . SM 

and ASM in grade Rs. 455-700( RS)/14OO-20OO( RPS) are XK 

seperate cadrrs. The petitioners belong to Station 

Masters cadre wheres'?̂  as the respondents belong 

to ASMs Cadre . Furth-r in accordance vAth the 

channel of promotional charts (; Accnxure-7 of the 

writ petition and annexure S-5 of this reply) it 

is only Station Masters of grade Rs. 455-700(r S^/1400- 

2300(RPS) who are/v;̂ ere only to be promoted as 

Station Master in grade Rs. 550-750(RS)/l600-2660(RPS 

'The ASMs of grade Rs, 455-700(RS)/l400-2300(RPS) are/ 

were required to become! StationMaster in grade Rs,

V _ _ ______ 5 X/-
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455-700(RS)/l400-23 ;:0(RPS) i .e . on Status 

promotion in indentical grade before becoming 

elegible for promotion to the post of Station 

Master 550-750( RS)/l600-2660( RPS).Ihe question 

of comparision of services of Station Masters 

, and ASfvls in grade Rs. 455-700(H,S)/ 1400-2300( RPS)

for the prupose of promotion to the post of 

Station Master in grade Rs. 550-750(RS)/l600- 

2660(RPS) does not arise.

Para VI-6 That the contents of para VI-6 of the counter 

affidavit filed by the respondents Mo.4 to 7 

are false and misleading, hence they are denied 

The contents of para VI-6 of the writ petition 

are reiterated. In fact, vdth the abolition of 

cadre of Station l^aster in grade Rs, 425-640(RS) 

under the provisions of restructuring orders 

dated 29.7.83, the channel of promotion chart,

( annexure-1 of the original application) stated 

to be still in force had become redundant and 

unworkable for the further use for filling up 

of the vacancies occuring from 2,8,83 and 

onwards. Further, the pro rata principle was not 

to be applied in view of the fact that after 

implementing the restructruing the ratio of 

Station Master and ASM of grade Es, 455-700 

(RS)/1400-2300(RPS) had become meaning

thereby for 18 promotions in the category of 

Station Masters of grade Bs, 550-750(RS)/ 

l600-2660( RPS), 17 junior; ASMs and one Station 

Master would have been promoted. Since the 

Channel of promotional chart as annexure-1 

of the original application ®as required to ka.

• . . • 12/-
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be changed for further use for filling up 

the vacancies from 2.3,33 and omvards, CPT3 

N.Rly,, who is competent authority to draw the 

channel of promotional chart, had communicated 

the proposed channel of xpsKiaxxtiiSH promotional 

chart as enclosed as Annexure-7 of the application. 

Since the pro rata principle was not to be applied 

Da’VLKO has corfectly followed the channel of pro­

motional chart (Annexure-7-)-of the IVrit petition) 

for making promotions from 2.3,33 and onward. Sr,IPO 

N.Rly. LKO had intimated to CPO/N.Hly., New Delhi 

regarding the use of promotional chart which was 

issued by CPTS N.Rly, on 14,11.33 ( Annexure-7 ^ 

of the writ petition ), through let :.er No.757E/5-l/ 

SI'VWaVC dated 3.5,86 Sr.DPO/LKO’ s letter 

dated 8.5.36 is enclosed as annexure S-6 with 

this reply. The graduate quota selection 

was held prior to the recript of restructuring

orders dated 29.7,83 and was conducted for the 
07<i‘lIsW-

vacancies^rior to 1.3.33 and ihe staff of 10?̂  

graduate quota was protected in terms of 

Annexure No,S-2 of this reply. It is worthwhile 

to state that the latest channel of promotion 

chart, (Annexure S-5 with this repiy ) which 

is still inforce, have the same provision ao for 

as subsequent promotion as SM in gr,Rs,550-750(HS)/ 

1600-2660(RPS) is concerned. The seniority of 

10,0 graduate quota staff was correctly regulated 

in the cadre of Station Master in grade Rs, 455-700( 

(RS)/l400-2300(RPS) in terms of psra 302 of IREM AND 

PS No, 9340,

£^£§— That the contents of para VI—7 of the counter 

affidavit filed by_the respondents No, 4 to 7

.......

( 12 )



are false, hence denied. The contents of para 

VI-7 of the writ petition are reiterated. It is

further submitted that the letter of General 

Secretary, NRA/RJ filed as Annexure D-4 of the 

counter affidavit filed by respondents Mo. 4 to 7 

were nothing but the representation twisted facts 

by the Union before the administration.

It is worthwhile to mention that the Union 

had presented a misleading fact in black and while 

before the administration in the GM's PMvl in as 

much as that after restructuring the lowest grade 

of Station Master viz Rs. 425-640(RS) and Rs.

4 55-700 (^S) and highest grade of ASM 

grade of Rs, 455-700 (RS)-» were merged into

one grade of Rs. 455-700 (RS). This was 

absolutely wrong and as such DPO/LKO had intimpted
- -

through Annexure-15 of the writ petition that it 

was absolutely incorredt to say that after restruc^ 

turing the lowest grade of Station Master grade 

Rs, 425-640(RS) and 455—700(RS) were merged with 

ASMs of grade Rs. 455-700(RS). The DPO/LKO had

factual position and stated that only SMs grao
\

Rs, 425-640(RS) was abolished and existing grade 

of ASMs/SMs i .e . grade Rs. 455-700(RS) had been 

keeping separate iindentity. It is pertinent 

to indicate that both these cadres are atill 

being maintained and the feeder post for the 

post of Station Master in grade Rs, 455-700 (RS)/l40 

2300(RPS) is the post of ASM in grade Rs, 455-700(RS 

1400-?300(RPS) ,

So far the question of Annexure-14 of 

the writ petition, it is stated that the decision 

of the General Manager was arong and was taken

........... J4/-

{ 13 )
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under the pressure of the Union.As a 

matter of principle the panels formed earlier 

will rank senior to the panels formed later btt 

this principle is always applied in the same 

cadre (^^whgro -the comparxsion of two cadrgs 

j.s done. In the case of applicants, they 

were empanneled as Station Master in grade 

Rs. 455-700 (RS) against 10̂  ̂ graduate quota and 

were absorbed as Station Master in grade Rs. 

455-700(RS). They were assigned seniority 

inthe cadre of Station Master in grade P-s.

455-700(RS) from the date of joining and as 

such their placement in the seniority of Station 

Master was in accordance with the provisions embo­

died under printed serial No,9340 (Panel fxinnad

ear-liê=--4.-i o._on -1 >8 ) and para 302 of I REM

( axrangoment of &^niorij:y was mo do fr^^ 

uf-joining.),

Para VI-8 Th«*at the contents of para VI-8 of the counter

affidavit filed by the respondents No. 4-r to 7 

are dened and that of the contents of para VI-8 of i 

the writ petition are reiteriated,

Para VI-9 Thst the contents of para VI-9 of the counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of para VI-9 

of the writ petition are reiterated.

Para VI-lO That the contents of para VI-10 of the counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of para 

VI-10 of the writ petition are reiteriated.

It is further submitted that the decision of 

General Manager, N.^^ly, as communicated under

--15/-

( 14 )
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Annexure-14 of the writ petition, was

taken on the wron interpretation of printed 

serial No. 9340 and para 302 of IRHivl. in fact, 

print 'd seiial No. 9340 had clarified that the 

seniority of the staff, who are identified 

for the purpose of promotion under cadre re- 

^  structuring, would be effective from the common

date of restructuring i .e . 1.8.33. Since both

the cadres were seperate, the Station Master 

placed in grade Rs. 455~700(rs) under cadre 

restructuring were assigned seniority from

1.3.83 and thereafter vStation Masters of 

graduate quota, who xrs were empannelled as 

such for the vacancies existed even prior 

to 1.8.83, were assigned seniority in the 

cadre of Station Master ingrade Rs. 455-700 

^ (RS) fulfilling the requirement of printed

serial No. 9340 and para 302 of IREiVu

Para VI-11 That the contents of para VI-11 of the

counter affidavit filed by the respondents 

No. 4 to 7 are denied and that of the contents 

of para VI-11 of the writ petition are 

reiteriated.

Para VI-12 That the contents of para VI-12 of the counter

affidavit filed by the respondents Mo. 4 to 7 are d

denied and that tks of the xrs contents of

para VI-12 of the writ pttition are reiteristed.

It is further submitted that the pro rata 

principle was not to be followed, for further 

use from 2.8.83 and onwards in view of Annexure-7 

of the writ petition and Annexure S-5 with this 

reply. The stipulations (bf BOJ'o was, hov^ever,

...........16/-



abolished through Annexure S-4 y,'ith this reply.

It is also stated that even after the implementa­

tion of the restructuring i .e . after 1,8.83 both 

the cadres viz. Sfvl and ASM in grade Rs. 455-700 

(RS)/l4@0-2300( RPS) are having seperate 

iddntity and ASMs of grade Rs, 455-700( RS)/1400-230C 

(RPS) have been made the feeder post for further 

promotion to the post of StationJvlaster grade Rs. 

455-700( RS)/1400-2300( RPS).

Para VI-13 Thct the contents of psra VI-13 of the counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of para 

VI-13 of the writ petition are reiteriated,

Para VI-14 That the contents of para VI-14 of t he counter

Affidavit filed by the respondents No.4 to 7 

y are denied and that of the contents of para VI-14-

of the writ petition are reiteriated.

Para VI-15 That the contents of para VI-15 of the Counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of para VI-15 

of the writ petition are reiteriated.

Para M*»l6 That the contents of para VI-16 of the counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of Para VI-16 

of the writ petition are reiteriited.

Para VI-17 That the contents of para VI-17 of the counter

affidavit filed by the respondents No. 4 to 7 

are denied and that of the contents of para VI-17 

of the writ petition are feiteriated.

Para VI-18 That the contents of the para VI-18 of the counter

( 16 )

affidavit filed by the respondents. No. 4to 7 are



denied and that of the contents of para VI-18 of 

the writ petition are reiteriated,

Para VI-19 That the contents of the para VI-19 of the counter 

affidavit filed by the respondents No. 4 to 7 are 

denied and that of the co ntents of para VI-19 of the 

srit petition are reiteriated.

That the contents of paragraphs VII to XI of counter 

reply need no comments and the contents of para Vlli 

to XI of the writ petition are reiteriated.

( 17 )

LUCKNOW ;

Dated: Applicant

V E R I F I G A T I ON

I, D.K.Khare S/O Late Shri B.B.Singh Khare aged 

^ about 41 year working as Station Master in the office of

Northern Railway, Harchandpur, Lucknow Division, do hereby 

verify that the contents of para I to VII of this applicatior 

are true to my personal knowledge and belief and that I have 

not suppressed any material and facts.

DATE^

PLACE ( D.K.Khare )

Signature of Applicant-
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W B IB B W  MIU>IA2

G. Sankaranarain
spo(t&c1

Headquarters Office 
Baroda Hons4, New Delhi,

B.O.Nb. 757K/85-V-II-IV(£ib), dated 28tH Aug.

It(r dear Chatterjce,

>(

Sub* Cadre review and re structruing of oon- 
gazetted cadre of

i^fi Your BO letter Kb. 561 B/? -1/SM-Be struct rain g 
dated10,8.8^.

The points raised ioyour above letter are clarified 
as uDderj-

Ite^ Ko, 1 This confirmed.

IteENo.2, Railway Bsard*^ letter issued tinder
is clear and answers the issu® raiised

Itea Ho, 3. Since the case containing the prfvious 
dence is not readly available, 
will be issued later.

Iteia No.U- As regards 10^ graduate quota, 
recruited and sent for traininjr 
vacancies existed prior to th<̂ 
turing i.e . 1.8.83* hence 10% 
have to be adjusted against 
reserved for them-before 1, 
procedire.

As regards the 2^ SMs grade who
were adjusted as ASM Gr. fe, i^5-700 <RS)^the division ĥ  
not clarified as to how their pay was fifeed on such an 
adjUGtisent, The SMs grade M-25"-wO(RS) if̂  opted for  ̂
prciaotion as ASM grade tfe» k^p-700 (33) as per existing 
channel and promoted as ASMs grade &. ^^5-700 (Hb‘) against 
a restructured vacancy will hence h^s pay fixed under 
rule 2018-B fill. If  such a £M gr. V25-6^0(ES) is designated 
as SM Gr. if55“70o (Rs) arising out of non- existence of 
the grade R s .  U-2̂ 6̂k0, it will araount to replaceraent of 
grade in which case his p©y will have ,to be fixed under 
Bile 2017 BIX . The clarification issued under this ofnco _ 
letter dated 9.3.8^ is in regyi^ to the method of adjustcent 
of SMs grade M-2?-6M-0(]̂ ) who could bejfldjustea as SMs 
grade fis, ( ^ )  and above.

Sh. S.C. Ghatterjee, 
BPO N.Ely.,
iMCknowo

Tour s sin ce re ly f 

Sd/-

( G. Shankaranarain)



ir  • '

Northern Railway 
Divisional Office, 
Incknovj.

No, 961-S/NRMU/Hd. Qrs/lrapl./SIinutes/88-39. 

dated 21.3.89.

An extract of the following items is placed belov* 
Action as necessary may please be taken expeditiously 
and position duly approved by the Branch Officer 
concerned may be advised to Union Gell v/ithin 5 <3â 
without fail.

Item No. 20V 88 of the minutes of Iiapletjentation 
comr ittee neeting held with NHMU/of Hd, Qrs. /T^vel
on 23. 1.89.

DA/One. Sd/-
for 3r.Divl.personnel Officer 

lucknow.



Iten Ko, Unlawful pioootion to Station Master grade
20V 88 m t  9‘»® /5-1/SM

Ihls natter hns also b®o taten vho have ^ fD

Bent S d ^ r t la lly  filled by proBotlon, Is to te

prepared fr©o the date of joining of the working 
post in the case of direct recrait^rtt and dato
5? proDOtlon In the case of prcfflot^a. In the
present case of Station Haster of IKp Dlvo., tne
promotees have been given pi»i.iotiGnjH.e.r. 1.9*83 ,
and direct recruits joined on 27.9*83 ajjer *
coapleting the training. In terms of inutructioQs
referred to in p?.ra I aho7e  ̂ the Station Masters 
recruited against direct recruitroent quota have 
correctly been given seniority frois: 27,9*83 i.e . 
the date of joining their duty below the proiaotees 
who were promoted v.e.f ,  1.8.83. The criteriaQ 
that prcaotees in such cases should! be given on 
pro-rata basts can not be applied*
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JK)RTHERN aaiLWAY

Ko i522«E /64 .IX .25^B . Hoadquartero OXXico,
Bepoda Houooe 

Dated 28th JuAd^l98Q« Delhi.

Th© l>ivl.Rly*MQaofiQra
Northera iioilwiyo
ALD^LKO FZT B O  m.1 JU & MB,

^ b i  Channel of preaation chart of 
Trori®portatl®n staff.

.4l-

Th© fellouljag re'ffloed chanael ef proiBotion ■♦‘o the
vlls thl« e*-.fe-55''-750(RS) «aa Intpoiuced *=?
rw e tnlB offlc© lot-or of ov®« no. dated 22.ae1980.

q ) SMs/A3Ma 0r.feo455«700(RS) - 9o?i

b) Tlo Gr.fti«,45§«.700(RS) by option-10

will ii »io« teen decided that TIs Grade Bs,A55«700(RS)
♦ be ceneidored for pr0n®tion t© tiic poet of

??? future. Tho SKs/A3ls
^ promotion

to paooing of P*16a coure©* suojeo^

Sd/- 
( Dev ftâ  ) 

f©I* GoBQifal Maiaagcr(P).

\
02M Hy
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Uup-'ljg j^ ^  ^

Morthern Roflwav

Hoadauar66ro Odfficoo 
Baroda Rousep 
Hoo Dslhi.

Eoi 757-E/42(SIB) D^ted: 22«l ^uly *88

The Dlvl.Rly,Managerp 
Northern Railway*
DU KB LKO ALD UI® £!im & OU

^  Genl.Secy. MRMJp 12 ChCToford Rd. M.Delhl.
Tho Oonl.Secy, UR^p 166/2 Panchkuln Rd.pH.Delhi.

prottotlon of Statlono Kaotero 
Tgpm c Inop^toro and Yard Maatcra.

Consequent to tho rocolpt of the new pay ccales 

01 oi ^  R Pay^niaission’c recoauaendetlon w .e,f.
21a?! 1 ^  Boa^*o Instructiono conveyed vide
.their letter No.E(NG)II/84/RC^3/15(AIRF) d ted 15.5.87 

recruitment of ll-Qffii/ciBineriial ApprSiu!^^ 
its f <̂ r̂ect recruitment quotas of 10>S and
15JS reopectiirely in grade te.550-750(RS)/l600-2660(RPS) 

erade fe.455-700(Ra)/l400-2300(RPS)p the
Station Maoterop Traffic 

fS Yard Maatero houe been revioed and one copy 
SLnSn!!,-i enclooed herewith for your information and 
^-5/1?fAlRF? S” ;  i^|gy.®£^®o«**d‘o letter No.E(HG)II/84
SfiardiM detailed inotructions
i« recruitment of Tmffic/CociDorcial Apprentices

^  ia also enclosed for ready reference).

instructiono iooued xrlde their above
regarding Traffic Apprentices who have 

recruite^ithor through Railway Recruitment 
<i«^ugh Departmental Selection Board or are ' 

^^ergoing trainingp will b® absorbed only in scale at

‘ rScxSitl^ ^

tft ^5.5.87p referred

In grades instructions contained
in Board s letter No.£(NC}l«>@3<>PMl<-l3(RC) dated 1Q 2 a7 ^

officTletter S?831.B/382/BIV
^  ic e p t V ii^ ^ /^ S  

........

V %



J '

( 2 )

Coi3bln«d ooloctlon for tho postc of SS/TI/CTO crade 
Dso 2000-»3200( RPS) should b3 held by clubbing thQ 
vacancies bn tho baolo of eoEiblned sonlorlty of SMo/Tla/ 
TMo grade fe. 1600«2660(RPS).

/D regarding promotion to grade te. 8A0-10A0
(RS)/2375‘“3200(RPS) qb SS/TI/CYM la oubjudlce* Theoa 
pootc will, thorofor®, bo filled after coae io 
finalloed by tho Court,

Sd/.

for General Manager(P)

^4
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L-Ûl«>trû
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD

i\~i I —

CIRCUIT BENCH LUCKNOW

C iv il  Misc. Application No. of 1 9 9 2 (L)

•g-

4

1.

2.

3.

Bharat Raj Singh, aged about 52 years, son of 

Sri R .S . Singh, Station Master, Shandrauli, P .O . 

Barabanki.

Rai Hari Har Prasad,aged about 48 years son of 

Late Narad Rai Asstt. Station Master, resident 

of Northern Railway, Varanasi.

Prithi Raj Singh, aged about 50 years, son of 

Sri Hanoman Singh, Station Master, Jaunpur C ity , 

P .O . Jaunpur Kachhri, D istr ic t  Jaunpur.

Rajendra Singh Aged about 46 years, son of 

Sri Seetal Singh, Assistant Station Master, 

Northern Railway, Mohalla near Station, Allahabad^

...A p p l ic a n t  Opposite Parties 

No. 4 to 7

Inre

Misc Application No.

Inre

O .A .  N o .28 of 1990(L)

Of 1990 (L)

. . .  .2
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;^ ,K ,^h a r e  and others

Versus

Union of India  and others

. . .  Applicants

. . ,  Respondent

APPLICATION FOR S/uRLY HSARING AND INTERIM 

RELIEF

The applicants- Respondents Nos, 4 to 7 

most humbly and respectfully  submit as under :

Hi

1. That 8 applicants have moved joined application 

on 3 0 .1 .1 9 9 0  before this  Hon 'ble  Tribunal and obtained 

ex-parte order on 3 0 ,1 .1 9 9 0  through which this Hon'ble 

court has stayed the Operation of order dated 

2 6 .1 2 .1 9 8 9  contained in  Annexure -19 of the Original 

application . The applicants having , The applicants 

have not impleded the applicant- respondents in  the 

Original Application with malafide intentions and 

subseguently this  Hon 'ble Court on the application

of the present applicants directed the applicants 

to implead the present applicants as Respondents

Nos. 4 to 7 to the application ,

2 . That the Counter A ffidavit  and Rejoinder

A ffid av it  have been exchanged between the parties 

and the case is  ready for hearing .

3 . That the Senior D ivisional Personnel O fficer ,

Northern Railway, Lucknow , Respondent N o ,3 issued 

letter  No, 752 E /S- l/SS- Selection/1991 dated 2 8 .2 ,1 9 9 2  

through which he has called  as many as 62 candidates 

for the selection of Station Superintendent /D y ,C h ie f

• , « , 3



- 3 -

Yard M aster/ T raffic  Inspector in  the grade of 

Rs. 2000-3200 ignoring the candidature of the applicants 

Respondent No, 4 to 7  ̂ though they are much senior 

to the applicants whom names appeared at Serial 

No, 4 3 ,4 8 ,5 7  and 60 in the aforesaid letter . Thus 

the interest of Respondent No, 4 to 7 w ill seriously 

effected in  case the Respondent N o ,3 is  not immediatel 

restrained from selecting the candidates to the next 

higher grade of Rs, 2000-3200 without considering the 

candidature of the Respondent N o ,4 to 7 in  accordance 

to Seniority , After the written test VfVi; tĉ ’uhas been

taken by the Railway Authorities upto 2 3 ,1 0 .1 9 9 2  and

promotion/posting order is lik ely  to be issued soon,

A photostat copy of letter  issued by Senior

Divisional Personnel O fficer , Northern Railway,

Respondent N o ,3 is  *Annexure- D-5* to this application .

That it  is  expedient in the interest of justice  

that the operation of impugned order No, 752E/5-1/SS- 

Selection/1991  dated 2 8 .2 ,1 9 9 2  issued by Senior 

D ivisional Personnel O fficer , Lucknow be stay during 

the pendency of the application . As otherwise the 

Respondent N o .4 to 7 w ill suffer irreparable injury .

P R A Y E R

It  is , therefore, most respectfully  prayed that 

the Hon 'ble Tribunal be pleased to stay the operation 

of impugned order No, 750E/5-1-/S.S- Selection/91  

dated 2 8 .2 .1 9 9 2  passed by Senior D ivisional 

Personnel O fficer , Lucknow, and further be pleased to 

direct the Opposite Parties to call the Respondents

, . , 4



Nos. 4 to 7 for the selection to the post of 

Station Superintendant /D y , Chief Yard M aster/

T raffic  Inspector in  the grade of Rs, 2000-3200 as 

otherwise the seniority of the respondents Nos, 4 to 

v/ill seriously effected for their no fau lt .

The Respondents No$ , 4 to 7 shall ever 

pray for this act of kindness.

Lucknow; Dated (P .S .M ehra)

.1992  Advocate.

Coubel for Respondents Nos. 4 to 7

/
'--c.



D h a r e  a n c

— A— AMA3A-)

■;v;̂ :̂jT.̂  3" nch lu^k'^C'’
A 99ofl'^90(L)

o t h . r ;  versus  'inion of Inc^ia and otners

ANNS:aiRE

'N0»' 752E/5-l/3S-Seloction/91
O i v i s . l o n n i  o f . i *  

i'l.fUy., Lucknow

Dated; > 5 / 2 / 9 1 .

' ^ : ; l ^ S r .  DOS, Sr. DSO ;

: ' : 2 ; ' q o 3-(d , ( I I )  •

4  3;  A0S(3), (M ).(ChgnKO & BSB, (.Yd) LM & BSD _ . ^

' '•'4.:'Ghief Yard Master, LKO ,& BSB, S.S./LKO, BSB (Chg» 8. (Vd)

•'•t-5.rS.Ss, BCN, MU, BSE, AJ. W T , GH3. SX% SA«. W D . M®W. ..
/ ■ - p f M, CTL, SLN, PbH

Tr?: mpft/pH?:
r̂ ' ' : ■ ■ BNm ’ ULn ’, oRMR, bksa, drg, hcp, kvg , shn^, K)F,
■ ■„ ■ KS - . .

■ ■: ■'-'7. T . l s ,  SLN, ED. BBL. UCR, PBH, JNU, BSB,- LKO, PR3, .

■ " ■ Tl/Plg. (I) 8. (ID/LKO, TI/NI/LKO, Tl/Punc. J.

S u b : -  Combined selection for the posts^of

Station Superintendent/D/ .Chief Yard 

Master/Traffic  Inspector, in grade 

2000-3200 ( ; ^ S ) .

'''

• ■ 'I;': ■■

■ ^
Rs.

■•'s’
.i. • .

Tv

Rs. 20QO-3200(RPS). Six " "o s e d lL r o fp e ^

L r o S d i n u p o J 'I s V s ^ ^

y- I  =?irenrt '
test) in question and obtain their tion.

■their having noted the contents of this  notification.

; It should bs brought into the notice M  each staff,

is  OÛ  . e  obtained

and sent so as-to reafh this office positively by

14,3.1992. -.
contdl,. . . .  2j •
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D r  iirt-

O f i
jf££^

/).dC(rw'? 'ff. <s','x)

^/-r» ic^, ' '[,L̂ , '̂ ŷr
ĉ £ĉ dc s’) •'•-<

J

It woiild h'l; the duty of sc'nior su!>0 ' Jin-Lc concorn. l 
thct whili? issuing ’'3-92'^ it should b'' m«nt ■■■ i n̂-d in KED in\ 
ct the top of the form that omployee i--, dut to appear 
before selection board on 14 .3 .92 , "In case, staff obteinod 
G-92 frum an office othf'r than one in which he is employed 
the r,taff. will be duty bound to give declaration that he is 
not 'required to attend any selection within the next two 
weeks. PMCs r'i'« not considered suf f^icient for absence from • 
selection/test and will be similar;ly rejected. .

IT SHCXJLD ALSO' EE INFORMED TO ALL ELIGIBLE SF/.FF THAT THERE 
WILL BE NO SUPPLEMEhTTARY SELECTION AFTER'21,3.1992.

,1. S/Shri Lchroo Ram
2. Lakhan Lai
3. R.S. Misra
4. S.K. Sharma' , ,
5 , S. D. Ram
6, Awdcsh Rai

S/G
S3/BCN 
SS/MLJ, 
SS/BSE' 
SS/AJ 
SS/LCfT 
SS/GN.G

S:..

7 . R .K . Chr-turvedi SS/SGOf
8. Bhagirathi . . 8 3 /SAW
9. R ,S.Nigam  * ' srVcp6
10. V .C .M isra siyrTG

i l . M .S .Kidwai ss/Dirb

12. R .K , Pendey - ' SSl/'MGW
13. Arjun Pd. SC . Sn/QRX

-' 14. R.t’ .Ram Sn/BSB
15-.-“ J': P, Prindey Dy.CYM/U<0
16. S ,C ,Dw ivcdi RG SIVPFM

17. • A .N .N irm al ^ Dy.CYlVLKO

■ i : .■
^18. S .N .M isra S^^/TLMD
19. ■M.C. Shukla SM/GANG
20, R, R.Yrdava ‘ SH/SIQ
21. A, P.rriVc 3tava . ■shpth ,
22; R .N .Dabcy , _ ' , ■ RG'riVCPB

• ' ■23. B ontoo Lai ; SM/PCIH
24. Shitla Fd, YH/LKO

'25 . Ganga Rrjn . SC , YH/;.KO
26. J .N .Chaubey - ' RG SM SAW
27, . S,N .‘Shukl a Sn/SYC

28. Lai Br.hadur . (scO ■' Sn/RES

2S. Gopal Ram SMv^FRF

30, . V ,B .T r ip ath i SM/MRijH

31. C ,L ,M isra Sr^PI5V

32.. C ,£ .Prasad  • ■ Sn/SFK
'33 . Mol->d.Islam . J . SlVKEH

■34 . ' ■ J.K. Singh *;-7t ' « siv  sra^R

■"T-.i^.Exvivedi. ■ .. -p . / ' • - SM/TEG
36, G.ii^Verma -"" srVNHN
•37, R, D.Re.m 1 SM/BSB

38. A .P .Ja u h a rl Sn/BNM

39. V.N. Pendey riVULN

^0. Kedar Nat^ SH/GRMR

41. Hire Lei CSc) | SS /C IL  . s 
T X /P lg .LK O ^V ^ '42. M. G.Usmani

43. P. P. Singh x / RG S fV S L ^ ^ ^  f

On



1 ■

S/Shri, ' ' .

j„R^,Muuriya

■ > ■ 

. i 46,.

■ S.JirSipgh
.̂. S.fJingli

47 . - ■ p^K.Khp.rey , ^  . 
G, F. Sx iv rstav a '^

. ''i.'.',' oO.

, I  .A *l’rrooqui
Jagdambo

5 1 .
; . 5 2 . . s .K . Srivastavn

."•53 . Mrhmood A li

... 5 4 . Pravoen Kumar

) 55 . ^ N .C .Srivpstova

^ , 56 . Ratnakar Pandey'^-

. 57 . Je.ved Ahmad

: ■ 58. Arun K r.Sinha

, 59 . R .K .M isra  v

.‘ V 60, P=irvc2 /ihmed '^ "̂^

. 61. S .B .S ingh
52. _ Yamuna Pd. SC

; . 1

SM/f3K,:.".
siVu<o
SIVDRG
SH/HCP

■ SH/LKO 
Sn/KVG

, Y iV a?b ‘
■ ,5M/2̂ HWG 

SM/L5<0 , 
RG
SM/POF
y h / l k o

S^VKS
sm/ bsb

SH/LKO
TI/SLN
TI/R3L
TI/UCR
TI/PBH

Co

1 .
2.
3.

0 2 1 5 5 ?
' . for sr. D.\vivi sonal Perso'nnd

D'tVl.Secy.Aira'lU/N3r'’.r Guntds RunniVig Room^CB/LucJknow. 

DivJ.,iSecy./URMU,T-10 Neor lercel 
;'aif DMOs on LKO Division for information Ih^t 

.mentioned, .staff are rcquirod to ft 
(written test) is  endorso.d to all^ the M'lO s '
instrucUo'ns thr.t i f  any of the employee is referred 

■he should;exami ed by DMO/ADMO who should ccrtify  as to 

tho gonuii[^esG of the sickness.

/

I0(
■i I '



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABM). 

CIRCUIT BENCH LUCKNOW

O .A .  NOas^a of 1990 (L)

^ , K , ^ § r e  and others

Versus

Union of India  and others

, , ,  Applicants 

, . .  Respondents.

A F F I D A V I T  
IN SUPPORT CF APPLICATION FOR INTERIM RELIEF

If  Prithi Raj Singh, aged about 52 years, son of Sri 

Hanoman Singh, Station Master, Jaunpur City , D istrict  

Jaunpur , do hereby solomnly affirm  and state on oath 

as under j-

1, That the deponent is  the respondent N o .4 in the

above noted Original Application and doing pairvi on 

behalf of Respondents Nos, 5 ,6  and 7 and as such he 

is  fu lly  conversant with the facts deposed.

2 , That the contents of paras 1 to 4 of the 

Interim R elief Application are true to my personal 

knowledge.

3 . That the Annexure-D-5 is  the photostat copy 

of their  original and duly compared by the

cSeiJpraent,

Lucknow; Dated 

2^V?*1992 Denonent,



V E R I F I C A T I O N

- 2 -

I ,  the above named , the deponen t^o  hereby 

verify  that the contents of paras 1 to 3 to this 

a ffidav it  are true to my personal knowledge.

Signed and verified  on this  24th day of March 

1992 at Lucknow,

Lucknow: Dated 

2^.li.l992
Deponent,

I id e n tified  the deponent who has 

signed before me,

(P.S.Mehra)

Advocate,

CL

^ r - P

Crjcntei
u«mI5
'ida\;2Q ̂ _
f (H3ĉ £̂bc5

tpra. SAVirai snocEJj 
CSmt GOMMtSSK^Ml 

docs AlWsotod.

'5
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IN THE CENTRAL ADvlINISTRATIVE TRIBUNAL 

LUCKNDW BENCH, LUCKNOW.

D,K, Khare & others

Versus 

Union of India S, others

PDRM - I

6T ^  ^ d >
Applicants

Respondents

APPLICATIOM UNDER SECTION 19 OF THE AO/i INI STRATIVE 

THiaJNAL ACT, 1985.

Date of Filing 

Registration No,



Cenif '-l /.
ĈT- 

Date '

T'

IN THE CENTRAL AEf4INISTRATIVE TRIBUNAL 

LUCKrCV/ BENCH, LUCKNOW

O.A. No. *>S OF 1990

I.

D.K, KHARE & Others

Versus

Union of India & 2 others

details of APPLICATION 

Particulars of the applicants ;■

Applicants

Respondents

(i) Name of applicants

(ii) Name of father

(iii) Designation and 

office in which 

employed

(iv) Office address •

(v) Address for service: 

of notices

(1) D.K. Khare, aged 41 years 

son of late Sri Baijai 

Bahadur Singh Khare, 

Station Master, Harchand 

pur, District Raibarely, 

Office of Station Master, 

Northern Railway, Harchand 

pur, District Raibarely, 

Resident of Quarter No,

T/l Railway Colony, 

Harchandpur, District 

Raibarely.

(2) Parvej Ahmed, aged 34 

years, son of Sri Shukru- 

ddin Siddiqui, Traffic 

Inspector, Northern Rly., 

Raibarely, office of 

Traffic Inspector, Rai­

barely, District Raibarely, 

Resident of T/l Railway 

Colony,Northern Railway, 

District Raibarely.



CD

(3) Javed Ahmed, aged 34 years, son of Sri Mannan 

Ahmed, Station Master employed in the office of 

Station Superintendent, Northern Railv/ay, Varanasi 

Resident of D50/114, Qazipura Kalan, Nai Sarak, 

Varanasi.

( 4) R.P* Singh, aged 40 years, son of Sri Yadunath Singh, 

Rest '^iver Station Master, Sultanpur headc[uartered 

in the office of Station Superintendent, Northern 

Railway, Sultanpur, District Sultanpur,

( 5) J.R. Maurya, aged 46 years, son of Sri Behari

Maurya, Station Master, Jalalganj, District 
Jaunj>tcf

•¥o-ranasi. Office of the Station Master^ Northern 

Railway, Jalalganj, District A/oranao3rfc

S a n  o f  t o U .  Q j  ^ f 3 L

(6) G,P, Srivastava, aged 40 years,Jstation Master, 

Northern Railway, Lucknow, employed in the office 

of Station Superintendent, Northern Railway,

Charbagh, Lucknow, Resident of Village Harchandpur, 

District Raibarely,

(7) S,S. Singh, aged 46 years, son of Sri Baba Bux 

Singh, Station Master, Northern Railway, Deorakot, 

office of the Station Master, Northern Railway, 

Deorakot, District Faizabad, Resident of Quarter 

No. T/2, Railway Colony, Deorakot, District 

Faizabad,

(8) ,A,K. Sinha, aged 42 years, son of Sri J,N. Sinha,

Station Master, Northern Railway, Lucknow, 

employed in the office of Station Superintendent, 

Ncabhern Railway, Charbagh, Lucknow,- Resident of 

105, Mashakgang, Lucknow.

V



II . Particulars of the respondents

1, Union of India through the General Manager, Northern 

Railway, Baroda House, Nev>̂ Delhi,

2. Divisional Railway Manager, Northern Railway, 

^^f^^*Hazratganj, Ludknow,

Senior Divisional Personnel Officer, Northern

'i’ J

1*
'I

Railway, Hazratganj, Lucknow.

\xA- ^  --^  S (ri- ■'H-t'VS- \^>\3 Q V
4r̂ .'̂  VsCx<iJi<2- {T?-  ̂ O ' '

Particulars of the order against which application is

made

' The application is directed against the orders

dated 15.9.39 passed by the General Manager (P), Northern 

Railv,;ay, New Delhi and the order dated 26,12.89 passed 

by the Senior Divisional Personnel Officer, Northern 

Railway, Lucknow to revert the applicants from the post 

of station Master^in grade Rs, 550-750(RS)/1600-2660(RPS) 

to the post of Assistant Station Master in grade 

Rs* 455-700(RS)/l400-2300(RPS) and placing them below to 

all "the Assistant Station Masters who were empanelled 

as Assistant Station Master on 1,8,83 in grade Rs,455-700 

(RS)/l400-2300(RPS).

IV. Jurisdiction of the Tribunal :

The applicants declare that the subject matter of

the order against which they want redressal is within 

the jurisdiction of the Tribunal.

V, Limitation ;

The applicants further declare that the application

is within the limitation prescribed in Section 21 of the 

Administrative Tribunal Act, 1985,



O

VI, Facts of the case :

The facts of the case are given below

1. That the applicants No. 1 and No, 3 is 8 are cas 

working on the post of Station Master in grade 

Rs, 1600-2660(RPs)/550-750 (Rs) on Lucknow Division 

of Northern Railway. The applicant No, 1 is 

posted at Railvi/ay Station Harchandpur and the 

applicants No, 3 to 8 are posted at Varanasi, 

Sultanpur, Jalalganj, Lucknow, Deorakot and Lucknow 

railway stations respectively. The applicant No*2 

is working on the post of Traffic Inspector in 

grade Rs, l600-2660( RPS)/550.750(RS) on Lucknow 

division of Northern Railway and is posted at 

Raibarely, All the applicants are graduates. All 

the applicants were recruited from the Railway 

Service Commission in group 'C* posts. The 

applicants No, 1, 2, 3, 4, 5 and 7 were recruited 

as Assistant Station Master in grade Rs,330-560(RS) 

and applicant No. 6 and 8 were recruited as 

Signaller in grade Rs. 1I0-200(AS), All the 

applicants were selected as Station Master in 

grade Rs. 455-700(RS)/1400-2300(RPs) against 10^ 

graduate quota and were further promoted as 

Station Master/Traffic Inspector in next higher 

grade Rs. l600-2660( RPs)/550-750( RS).

2* That in order to fill up the vacancies in the

Traffic Department the General Manager (P),Northern 

Railway evolved channel of promotional chart by 

his letter dated 7,4,76 v\̂ ich v>?as circulated by 

letter of Divisional Personnel Officer, Lucknov>?*

' K



ANNE>«JRE 1

According to the aforesaid letter dated 7.4.76, 

of the vacancies were to be kept reserved in 

all the five streams namely - Station Master, 

Assistant Station Master, Assistant Yard Master, 

Traffic Inspector and Section Controller in the 

grade Rs. 455-700(RS) and Gr. Rs.470-750( RS). A 

photostat copy of the a letter dated 7.4.76 is 

filed as ANNEXURE 1 to this application.

O
A

o

ANNE)URE 2 

AMEXURE 3

3. That since the panels fcr the aforesaid lO;̂

Vacancies in all the five streams vv'ere to be formed 

on each division the Divisional Personnel Officer, 

Lucknow by letter dated 31.7.82 invited applications 

from amongst the non-ministerial Transportation 

Class III staff who vere graduates and ivere below 

the age of 35 years on 31.7.82 for selection. 

Accordingly written tests for this combind 

departmental selection were held on 2,1.83 and

17.4.83 and viva voce of the successful candidates 

was held on 29.6,83, On the basis of this selection 

a provisional panel for the posts of Traffic 

Inspector, Station Master and Section Controller 

was announced by letter dated 27.9.83. A photostat 

copy of the letter dated 31.7.82 inviting applicat­

ions is f iled as ANNE)URE 2 and the letter dated

27.9.83 announcing the provisional panel is filed 

as AWEXURE 3 to this f)plication.

4. That the panel dated 27.9,83 consisting of 10 candi­

dates was provisional. Subsequently an enlarged 

panel was announced by letter dated 12.8.87 after



a
■K.'

o

getting approval of de-reservation from the competent 

authority. The services of empanelled staff were 

regularised from the date they were posted against 

the working post. The only condition laid down 

for the purpose of retention on the panels was 

subject to the worl^^eing satisfactory. A photostat 

copy of the enlarged panel dated 12,8,87 is filed 

ANNEXURE 4 as ANNEXURE 4 to this application,

5. That the aforesaid panels were drawn up in accordance 

vdth the Printed Serial No, 6196 of General Manager(P' 

Northern Railway. The incumbents of the panels

were given pre-requisite training course at Zonal 

Training School, Chandausi. The applicants on 

successful completion of training were given their 

posting as Station Master in grade Rs. 455-700(RS) 

with effect from 19.11.84 and 10,6.85. /  photostat

copies of posting orders dated 19.11,84 and 10,6.85 

ANNE)SJRES 5 & 6 are filed as ANNEXURE 5 & 6 to this application,

6. That the applicants were assigned seniority in the 

category of Station Master in grade Rs.455-7OO(RS) 

from the date of the joining the v©rking post in the 

cadre in accordance with the para 302 of the Indian 

Railway Establishment Manual. The applicants 

continued to discharge their duties to the entire 

satisfaction of the administration and they were 

rewarded from time to time in recognition of their 

exemplary work. The applicants were further 

promoted in the higher grade Rs. 550-750(RS)/l600-2660 

(RPS) as Station Masters or Traffic Inspector

in accordance with the provisions of the proposed



Â ^̂ NE)CJRE 7

ANNEXURES 8,9 8. 10

Q

O

ANNEXURE 11

channel of promotional chart. A true copy of the 

proposed promotional chart dated 14,11.83 is 

filed as AM'̂ EXURH 7 and photostat copies of 

promotion orders of the applicants for the post of 

Station Master and Traffic Inspector in grade 

Rs, 550-750(RS)/1600-2660(RPS) are filed as 

ANNEXUPiE 8, 9 and 10 to this application.

That after the promotion of the applicants as 

Station Master/Traffic Inspector in grade Rs,l600-266C 

(RPS) the divisional body of Northern Railv>?ay Men’ s 

Union (N.R.M.U.)) made a demand by Agenda Item No,289 

of 68th Permanent Negotiating Machinery (P.N.M.) 

meeting wherein they sought to invoke the pro rata 

principle of filling up the posts of Station Master 

in grade Rs. 550~750( RS)/l600-2660(RPS) i.e . by 

regulating the promotion of Station Masters and 

Assistant Station Masters of grade Rs.455-700(RS)/ 

1400-2300( RPS) in the r atio of 1 : 17. This demand 

of the union was rejected by the Divisional Railv^ay 

Manager, Lucknow on the grounds that the pro rata 

principle was not applicable in the changed 

circumstances and x for the purpose of promotion 

to the post of Station Masters in grade Rs,550-750( RS) 

1600-266O(PvPS) the provisions of proposed channel of 

promotional chart were being strictly followed.

The aforesaid rejection v®s treated as final.

A true copy of the minutes of the 68th P.N.M. 

meeting rejecting the union's demand is filed as 

ANNEXURE 11.



8, That despite the rejection of the Amand of N.R.M.U, 

vide Agenda Item No, 289 of ^th  P.N.M, meeting, 

vihich was treated as final the Central body of the 

N.R,M*U, again raised this issue in the P.N.M, 

meeting at the General Manager's level under Item 

No. 204/88 demanding that promotions in the 

category of Station Masters in grade Rs, 550-750(RS)/ 

1600-2660(RPS) should be regulated on pro rata basis c 

A true copy of Agenda Item No. 204/88 is filed 

ANNEXURE 12 as ANNEXURE 12 to this application.

O

o

9. That during the deliberations in the P.N.M, meeting

at General Manager's level the union demanded

reversion of the Station Masters of 10̂ 6 graduate

quota and this item was directly brought under the

Implementation Committee meeting specially when the

union's contention had to be examined by the

administration. This manipulation vas done at the

instance of the union showing how the union prevailec

over and pressurised the administration to the

detriment of the applicants who had no representatior

at the said P,N,M. and all the decisions in t erms

of this P.N.M, were taken at their back without

affording them any opportunity whatsoever, atxjs

Further more P.N.M. proceedings at

General Manager's level were initiated at a belated

stage after the applicants had already been promoted

to the next grade of Station Master and Traffic

Inspector i.e . Rs.550-750( RS)/l600-2660( Rps) . A true 

copy of the minutes of the General Manager's P.N.M,

ANNEXURE 13 item No.204/88 is filed as ANNEXiJxRE 13 tothis applicatione

V



10, That the Northern Railway Men’ s Union thus prevailed 

over the administration and pressurised it to take 

the decision that the Station Misters who were 

placed on the panel of 10̂  ̂ graduate quota on 27,9.83 

would be placed below the Assistant Station iMasters 

in grade Rs.450-700(RS)/l400-2300(RPS) who were 

borne on the panel of Assistant Station Masters on

23.11.83 under cadre restructuring with effect from 

1.8,83. The decision of the General Manager's 

P.N.M. item no. 204/88 was implemented by letter of

^  the General Manager (P), Northern Railway dated

15.9.89. A true copy of the letter dated 15.9.89 

ANNEXURE 14 is filed as AM^EXURE 14 to this application,

11, That the aforesaid decision as communicated by the

letter of the General Manager dated 15,9.89 to

revert the applicants has been taken on the basis of

Printed Serial no, 9340 according to which the

seniority of the incumbents borne on the panel of

restructuring is to be ©mputed from 1,3 ,83. This

Printed Serial has been deliberately mis-interprelHl

in as much as it relates to the panel drawn up with

respect to the same category of posts. Accordingly

this principle was followed v»hen the graduate quota

staff after being brought on the panel dt. 27,9,83

was assigned seniority in the cadre of Station

Masters in the grade of Rs, 455-700(RS) below the

Station Masters borne on the panel cfeted 16,10,83 of

restructuring with effect from 1,8,83, but it does 

not imply that the applicants borne on the. panel of 

Station Masters are to be reverted with restrospect- 

ive effect and placed below the panel of Assistant

Q
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Station Masters dated 23,11.83 with effect from 1,8,83 

in a different category. A true copy of the Printed 

AI^XURE 15 Serial No. 9340 is filed as Al^EXURE 15.

12. That the aforesaid letter dated 15,9.89 is based on 

Item No. 204/88 of the General Manager's P*N,M, with 

N.R.M.U. and further refers to the letter No. 757-E/ 

5-1/SM-YIV/Channel of promotion dated 17,7.89 of 

Divisional Personnel Officer, Lucknow. The said 

letter of the D.P.O./Lucknow clearly explains the 

position to the Headquarters office pointing out 

therein that the contention of the N.R.M.U. was un­

tenable as the seniority of the Station Masters of 

graduate quota was strictly in accordance vdth the 

provisions under para 302 of the Indian Railway 

Establishment Manual. In other words the panel of 

Station Masters in grade Bs,455-700(RS) announced on

16,10.83 and given effect from 1.8.83 was kept above 

the graduate quota staff who were placed on the 

panel of 27,9.83 and were assigned seniority in the 

cadre of Station Masters in grade Rs.455-700( RS) 

from the date of joining the cadre. It was further 

pointed out that the panels formed earlier will rank 

senior to panels formed later but this will only be 

applicable in a particular grade/cadre/post and not 

in respect of the panels in a different category.

The panel of Station Masters to which the applicants 

belong is clearly in different category from that of 

the Assistant Station Masters and thus placing the 

applicants who belong to the category of Station 

Masters below the Asstt. Station Masters with effect 

from 1.8.83 is wholly illegal, arbitrary and without



A I^X U R E  16

o

O  ANNE)KRE 17

’ jurisdiction. A true copy of the letter of

Divisional Personnel Officer, Lucknow dated 17,7,89 

is filed as ANNEXURE 16 to this application,

13, That it is worthwhile to state here that w îile the
t €

aforesaid item no, 204/88 of N,R*M,U, was being 

discussed at the General Manager's level, another 

recognised union namely - Uttraya Railway Mazdoor 

Union (U.R.M.U,) objected to the said demand on 

6,6,88 and requested the railway administration not 

to take a wholly one sided decision in the matter.

It was pointed out by the U,R,M,U, that the N,R,jVi,U, 

had concealed facts and their demand was based on 

mis-representation and as such the matter should be 

resolved in a joint meeting with both the unions.

The railway administration on this objection of the 

U,R.M,U, had assured that one sided decision vould
%

not be taken, A true copy of the objections made by 

the U,R,M.U, on 6,6,83 vide item no, 38 of the P,N,M, 

at General Manager’ s level is filed as ANNE)4JFIE 17,

14, That in terms of the letter dated 7,6,84 by the 

General Manager (P), Northern Railway regarding 

decisions of the P.N.M. meetings it has been decided 

that decisions taken at the P,N.M, level must be 

implemented forthwith. If there is any objection 

from the other recognised union, it should be 

investigated but the decision taken wdth one recog­

nised union should not be stayed or pended. If, 

however, it is found that there is any strength in 

the counter argument and the decision already taken 

deserves to be modified , then a joint meeting
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vdth both the recognised unions will be arranged 

and in case a joint decision is arrived at the 

same will be implemented otherwise administration’ s 

decision will be taken at the General Manager’ s 

level. A true copy of the General Manager (P)'s 

letter dated 7,6,84 as circulated by. letter of 

ANNEXURE 18 D.R.M./Lucknow dated 28,4.86 is filed as ANNE)OJRE IS­

IS, That in terms of the aforesaid policy decision vide 

General Mahager(P), Northern Railway letter dated 

7,6,84 which is also applicable at the divisional 

level, it is evident that the one sided decision 

taken under pressure of N.R.M.U, is bound to be' 

iloplemented despite objections by another union i,e , 

U,R,M,U, This decision, to implement the one sided 

decision taken at P.N.M. meeting is whdilly illegal, 

arbitrary and amounts to discrimination in violation 

of Articles 14 and 16 of the Constitution of India, 

The said policy decision to implement ex-parte 

decision taken at P,N,M, as communicated by General 

Manager(p)*s letter dated 7.6,84 (Annexure 15) 

deserves to be quashed,

16, That on receipt of letter dated 15,9,89 by the

General Manager (P), Northern Railway the Senior 

Divisional Personnel Officer, Lucknow issued letter 

dated 26,12,89 to give effect to the decision taken 

at the General Manager/P, N,M, to revert the 

applicants to the post of Assistant Station Master 

in grade Hs.455-700(RS)/l400-2300(RPS). The said 

letter also points out that the applicants will be 

placed in the category of Assistant Station Master

0
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in grade Rs. 455-700(RS) i.e . helow the Assistant 

Station Masters v;!'iO were empanelled as such on

23,11,83 having effect from 1.8,83, A photostat 

copy of the letter of Sr. Dtivl,Personnel Officer, 

ANNEXURE 19 Lucknow dated 26,12.89 is filed as AM^XURE 19.

17, That the reversion of the applicants v;ho were brought
*

on the panel of the Station Masters in grade Rs*455- 

700(RS) on 27,9,83 and Wio have been subsequently 

promoted on the posts of Station Master and Traffic 

Inspectors in grade Rs, 550-750(RS)/1600-2660(RPS) 

to the lower category of Assistant Station Masters 

in the grade Rs, 455-7OO(RS)/1400-2300(RPS) and below 

all those Assistant Station Masters who were empanell 

ed on 23,11,83 is wholly illegal, arbitrary and with­

out jurisdiction in violation of Article 311(2) of 

the Constitution of India and also discriminatory 

in matter of service in violation of Articles 14 8. 16 

of the Constitution of India, on the basis of a 

v\rfiolly one sided decision taken at the P,N,M, meeting 

at General Manager’ s level at the back of the 

applicants in which they were neither represented 

nor any opportunity of hearing was provided to them 

at any stage vjhatsoever in violation of principles 

of natural justice.

13, That out of 16 persons brought in the panel of 10% 

graduate quota, H  persons,including the applicants 

were ear-marked for the post of Station Master,

3 for the post of Section Controller and one each 

for the post of Assistant Yard Master and Traffic

Inspector. By impugned orders dated 15,9,89 passed

0

\
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by General Manager (P), I'torthern Railv^ay, New Delhi 

and Senior Divisional Personnel Officer, Lucknow 

dated 26,12.39, only the persons ear-marked for the 

post of Station Master and subsequently promoted for 

the higher grade are sought to be reverted v\̂ ile 

those ear-marked for the post of Section Controller, 

Assistant Yard Master and •i^raffic Inspector are 

excluded. This also amounts to discrimination in 

as much as the applicants similarly placed and 

brought on the panel of 10% graduate quota on the 

basis of same selection and thereafter assigned 

\ seniority in their respective categories in terms

of para 302 of Indian Railway Estb, Manual have been 

singled out for reversion with retrospective effect 

and placed below all the Assistant Station Masters 

who were empanelled as Assistant Station Master on

23,11.83 having effect from 1,3,83 in grade 

Rs.425-700( xRS)/1400-2300(RPS).

^  19. That one month's time given to the applicants to

submit their representations is merely an eye wash

in as much as the decision to revert the applicants

has already been taken and is to be implemented in

terms of the General Manager’ s letter dated 7,6,84

regarding implementation of the one sided decision

taken at the P.N.M, meeting. The decision to revert

the applicants is ateK abinitio, void and without

jurisdiction and taken at the back of the applicants

in violation of the principles of natural justice.

The applicants have no other efficacious, speedy 

alternative remedy available to them in the fects and 

circumstances of the case.
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G R O U N D S

a) Because the order to revert the applicants taken

ex-parte-at the back of the applicants at the 

General Manager/ level and implemented by

the order of General Manager (p)/Northern Railvvay 

dated 15,9.89 and the consequential order dated

26.12.89 of Senior Divisional Personnel Officer, 

Lucknow reverting the applicants to the post of 

Assistant Station ivlaster grade Rs. 455-700( RS)/l400- 

2300(RPS) and placing them below the panel of 

Assistant Station Masters grade !^,455-700( RS) as on

y 1.3,83 is wholly illegal, arbitrary and without

jurisdiction.

b) Because the reversion of the applicants from the 

post of Station Master/Traffic Inspector in grade 

Rs. 550-750(RS)/1600-2660(.RPS) to the post of Asstt. 

Station Master in grade Rs. 1400-2300( RPS) and placing 

them below the position of 1.8,83 is in violation

of the constitutional protection available to the 

applicants under Article 311(2) of the Constitution 

of India without following the procedure prescribed 

therein,

c) Because the applicants have been singled out for

reversion while others similarly placed have been

excluded which amounts discrimination in violation 

of Articles 14 £> 16 of the Constitution of India.

d) Because the applicants having been brought on the

panel of Station Masters in grade Rs,550-750(RS) on 

the basis of selection under 10% graduate quota 

and subsequently promoted in the higher grade as

\



Station Masters/Traffic Inspectors have been reverted 

as Assistant Station Master viiich is a different 

category nullifying the rights accrued to them on 

the basis of the process of selection and subsequent 

promotion.

e) Because the decision taken at the level of General

Manager/p.N.M. on the basis of demand raised by 

N.A.M.U. at the back of the applicants without

(3^ affording them any opportunity whatsoever is in

violation of the principles of natural justice,

y

f) Because an earlier demand raised by the N,R.,M.U, at

Divisional levelled already been rejected,

g) Because the opposite parties have illegally acted

under pressure of N.R.M.U,

h) Because the policy decision communicated by the

General Manager (p)/North6rn Railway, Nevv Delhi by 

letter dated 7,6,84 to implement even one sided 

decision at P.N.M, is wholly illegal and arbitrary 

and discriminatory in violation of Articles 14 S. 16 

of the Constitution of India.

VII, Details of remedy exhausted :

That in the facts and the circumstances stated in 

para VI above it is stated that the applicants have no 

other alternative efficacious and speedy remedy available 

to them, hence this application.

O
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VIII, Applicants further declare that they have not

previously filed any f>plioation, writ petition 

regarding the matter in respect of this application 

Vv'hich has been made before any court of law or any 

other authority and any other Bench of the Triixinal.

IX. Reliefs sought :

In view of the f acts mentioned in para VI above 

the applicants pray for the following reliefs

(a) That this Hon’ ble Tribunal may be pleased to

quash the order passed by the General Manager(P), 

Northern Railway, Nev̂  Delhi dated 15.9.89 

(Annexure No, 14) and the consequential order 

dated 26,12.89 (Annexure 19) passed by the Senior 

Divisional Personnel Officer, Lucknow reverting 

the applicants from the post of Station Masters/ 

Traffic Inspector grade Rs. 1600-2660(RPS) to the 

post of Assistant Station Master grade Rs, 1400-2300 

^  (l^S) placing them below all the Assistant Station

Masters v\ho were empanelled as such on 23.11.83 

having effect from 1.8,83 in grade Rs,455-700(RS)/ 

1400-2300( RPS) after summoning the record from 

the Opposite Parties.

( b) That this Hon* ble Tribunal may be pleased to quash 

the policy decision regarding implementation of 

ex-parte decisions taken at P.N.M. as communicated 

by the General Manager(P), Northern Railv.'ay by 

letter dated 7,6,84 (Annexure No,18) after 

summoning the record.
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( c) Any other relief deemed just and proper in the 

facts and circumstances of the case may also be 

granted.

( d) Cost of this application may also be awarded to 

the applicants.

X . Interim order ;

In view of the circumstances of the case the 

applicants pray that the operation of the order dated 

O  15.9.89 passed by the General Manager (P), Northern

Railv>/ay, New Delhi and the consequential order dated

26,12.89 passed by the Senior Divisional Personnel Officer 

Lucknov  ̂ reverting the applicants from the post of the 

Station Master and Traffic Inspector to the post of 

Assistant Station Master and fitting them below all 

Assistant Station Masters empanelled on 23.11.83 and 

given effect from 1,8,83 be stayed pending disposal of 

the application,

( 3  Particulars of postal orders in respect of the

application fee :

4 n 5 5 9/2,^
1. Number of Indian Postal Order :

2. Name of the issuing Post Office : G- P.Q.

3, Date of issue of Postal Order : - 9-'

4. Post Office at v\hich payable ;
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XII, List of enclosures :

1. The channel of promotional chart dated 

evolved by the General Manager(p),

Northern Railv '̂ay, New Delhi - Annexure 1

2. Divisional Personnel Officer,Lucknow 

letter dated 31.7,82 inviting

applications - Annexure 2

3. Letter dated 27.9.83 announcing the

provisional panel - Annexure 3

&
4. Letter dated 12.8.87 announcement of

enlarged panel - Annexure 4

5. Posting orders dated 19,11.84 - Annexure 5

6. Posting orders dated 10,6.85 - Annexure 6

7. Proposed channel of promotional chart

dated 14.11,83 - Annexure 7

^  8, Promotion orders for the post of Station

Master grade Rs,1600-2660( RPS)

dated 10.4.87 - Annexure 8

9, Promotion orders for the post of

Station Master grade Rs. l600-2660( RPS) 

dated 4,9,81^ {1̂ 7 - Annexure 9

10, Promotion orders for the post of 

Traffic Inspector grade Rs, 1600-2660

(RPSj dated 18,4,88 - Annexure 10

11, Minutes of 68th P,N,M, meeting reject­

ing the union’ s demand — Annexure 11



- ; ( 2 0 ) : -

12. Agenda item No*204/88 of General Manager’ s 

P.N.M, with the Northern Railv./ay Mens

union - Annexure 12

13. minutes of agenda item No.204/88 of 

General Manager's P.N.M, meeting

v.dth the N.R.M.U. - Annexure 13

14. General Manager(P), Northern Railway

letter dated 15.9.89 - Annexure 14

15. General Manager(P), Northern Railway

Printed Serial No. 9340 - Annexure 15

16. Divisional Personnel Officer, Lucknov^

letter dated 17,7.89 - Annexure 16

17. Item No.3  of General Manager's P.N.M,

meeting with the U.R.M.U. - Annexure 17

18. Divisional Railway Manager, Lucknow 

letter dated 28,4.86 circulating

G.M,(P)jN.Rly., letter dated 7,6,84 - Annexure 18

19. Senior Divisional Personnel Officer,

Lucknow letter dated 26,12.89 - Annexure 19

' X

VERIFICATION

I, D.K. Khare s/o late Sri B.B. Singh Khsre aged 

about 41 years v^rking as Station Master in the office of 

Station Master, Northern Railway, Harchandpur resident of 

(SJr,No,T/l Railway Colony, Harchandpur, District Raibarely 

do hereby verify that the contents of paras I to XII of 

this application are true to my personal knowledge and 

belief and that I have not suppressed any material fact.

Plate: Lucknow

( D.K. Khare ) 
Signature of the applicant
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LUO<^DW BENCH, LUCKI'OW

O.A. No. ^ 8  OF l9^t{L)

D.K. KHARE & Others ........ Applicants

Versus *-[

Union of India 8. others . . . . »  Respondents

I N D E X

Pages

1, Application .. If^ZO

2, The channel of promotional chart .,  • c
dated 7,4,76 evolved by the General 1 u> ^ 
Manager(P), Northern Railv/ay -
Annexure -1

3, Divisional Personnel Officer,Lucknow ..  ^
letter dated 31,7,82 inviting 
applications - Annexure -2

4, Letter dated 27,9.33 announcing y
the provisional panel- Annexure-3  ‘

5 ,  Letter dated 12,8,37 announcement , ,  o

of enlarged panel - Annexure -4

6, Posting orders dated 19,11,84 - ..  3 11
Annexure - 5

7, Posting orders dated 10.6,85 - •• 12
Annexure - 6

S, Proposed channel of promotional 15 IS 15
chart dated 14,11,83 - Annexure 7

9, Promotion orders for the post of , ,  i.
Station Master grade Rs.1600-2660(RFS)
dated 10,4,87 - Annexure - 8

10, Promotion orders for the post of 17
Station Master grade Rs. 1600-2660(RPS)
dated 4,9*8^ - Annexure - 9

11, Promotion orders for the post of , ,  a a
Traffic Inspector grade Rs. 1600- 
2660(RPS) dated 18.4.88 -
Annexure - 10

contd,.. 2
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12. Minutes of 63th PMvl meeting reject- •• 20
ing the union's demand - 
Annexure - 11

13. Agenda item No, 204/88 of General . .  21 22
Manager* s PMVi meeting with the 
Northern Railway Mens Union - 
Annexure - 12

14. Minutes of agenda item No.204/88 of , ,  05
General Manager’ s VIM meeting with 
the N.R.M.U, - 
Annexure - 13

15. General Manager(P), Northern Railway o a
letter dated 15,9.89 - 
Annexure - 14

^  16, General Manager(p), Northern Railway , ,  0 S Zo 27
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Annexure - 15

17, Divisional Personnel Officer,Lucknow , ,  515/r 25
letter dated 17.7,89 -
Annexure - 16

18, Item No,38 of General Manager's PWi , ,  50
meeting with the URMU -
Annexure - 17

19, Divl,Railway Manager, Lucknow letter , ,  -zf ;r zo
dated 28 . 4,86 circulating General 
Manager(p), Northern Railway letter
dated 7,6.84 - 
Annexure - 18

20, Senior Divisional Personnel Officer, . ,  -zz
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Annexure - 19
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Ni' £

, . . /.;«^ ’-•̂ •■D5 visional Off.lco, ^
Ko ̂ 7522/5-l/3elGction/10^ • . .C -liiclcnov/ Dto^^J.

' ‘̂JGS/Yard- LKD., BSUo ^

ss/L':0'-i33B'-FD, . .. ^
I n  ^M ...n- a .t .rs ;o n  ^co Division„ - .

GlKVLi'jO o L7--Cii'y i.o D o y
■ b C iN i/  I^obbyA'KV-j  ̂  ̂ _  i-̂ -

TI/ liCO D, f ' j ’ Hu,vu H2 ibom Cly'LKO . 

ui;i; Siiiij-i-io-ca/LKo.

SWLŵ  Jn.iloiiv

s,,bt- fielsoti-.n post
Gr«‘4o5"70C/bC:;b L,;jade .-17t-/ov. L̂.-- 

7 gracii’at.3 quoteo
C 6  •

’y :■) I

; i
■:̂- ’ ' i-'

io ns

It has' bcci-i decided to hold, a selsctioa for tho ro.;>
45S-700 D c-CfL

■4  ̂ i K r a & a i -  quota  fr o n  ,:5 y
Clas3- ill statf;Who a^G grsauat;^ .a..
of ag'G 0:1 ■ . • 1 • ..

• S:tafr wno aro d<;sirou3 should sublet
on too proforma given below so as to I'^ach tli.L. oxx..c . .

■ *  ̂ '

/' lo Naneo , ■ .' .' • , * . ' *•

Desij.na’tiono (a) SizbsttUitivĜ c 

• . ® (l̂ ) Of.fg. , . ■ • . '

■• 'So' S ta-tLon of Po 3 tifgc ■.

4.0 Grade. ( a)', Substaiitiveu

- ' Cb) Oftg.

5« • Date of ELrrho . .' ^ >
. ■ • (Cop.y of -H-lgh pchopl €erUxiC(»î v-;.-

. . . . ‘ iD be- ato£c’‘̂ cd,;v' ■ >

■, 6o Dnte of appointments,

.>• 7v • J Q u a lif ic a  ;:-.0n- _ •' #
(Copy of Bachelor's De(.’io«̂  ^

be attached) * .'

8.  ̂ Hhe'tlaar o/C or S /I. . . ,  co.!,'. of ih j

This should-ba.-giy-en puplioi . t ^tafi' scw.'l.d
s a a e  o n ' th e  I f o t ic e  ^  ?rd  o f  y o u r o l i i c e / -  .- - ? . t.O v

Atfesfed/Tme Copy

L , .  :.A
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■Lv.ck'i''Ov̂ . - Î ’c <• ,.i.7-

p A ^ A /i .  7

- 3

o
r

0

'5 ■ ■ / ; ■ yivH.;;,iA. T'Siv, ■

C H O / 3 i lO .  . ' ■

' ■'•'•L.'- t C ! ' J .  C ' u c I j  . , . ‘

" • "  -.r-;r-;:-->s-

on 2. J . . ; " v ,  irTiv?.'been -olcicad ou tne
.or tho-- Socord^ce

T .I,

_______
Shx-i ll.F.GuptQ kSM/LIJ ,

/ĵ M/MLJ 
A£:M/'BK.vSii .
.-vSll/PD,

r;b;.i Djr̂ .ia-'Ĉroy

th'c/lko
,THC/BS3 ■

2, .-ih-'?. H.--Usnai-!i
wlrrj. 'i(ri;;̂-U':\vfi. i’cl* Singh

^  ^h:'i 
■''V. £aii‘i,'S^J.Ciii0 .̂,

S'ari
y , D̂ iilJIhcvroy

V,

T ,J ,

S „M. 
3 .K .

s ,m;
5..M, 

S ,H. 
S J'l *
5.,M .

'SQK3b. 
SClu, ♦9 , fthri yinod lOinixr '

Shv-:. IW is I in a  i;--:UA-'--J

Th3 abô -0 staff fork'" ̂
nanes o :.,'th o  'P - 29A & B. c o u rs e s  .  Mere f a c x

currency cl. placcd 'on the pami .is no guarantee that,

•■ -c^Srav. re^uixeV to zS/ai
i;al:o:̂ .s r;otica.& they should r̂ cuy ^

.g ;  ;-o7D cou::̂ .. ... *’• arran^pd. ,

*RIC*

.__ - . . {'K.K-MEihta-̂ ) _

f cr D'iv il,. PG r s 0 nno 1 0 i .i 5 c c r
., ■ '.. .' ]juckmw .

../.,-V

M l e s k d j J r u e  Copy

Â Jvocate
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northern run^Av. 

No:753-B/S-l/Selectlon/10^ Dlvl.r'^nal Office ,

oSs, BSB, LKO, 3LN,KB’,I,PRG.
SMs, BWI, KKAII, m T. A?G.
TI-, BSB, SLN, PRG, FD, RBL, PBH, SLN.

Luck; , dated jg^-8-87.

pSs?t o?*d1-rSLrya?iZor4(S9)

fesluol

l^'’4.5S-700(RS)!'*"‘’®’' ’ w i ’-Wng at RC--.SM-HJI In grade
O n <

f/!!^455-700(RsT«* ’̂ working as SSxSj5fK±^±:sg,^ SMTlaSB,

.3 . Shri Parwez Ahmed, ASM/PRG, vorking as TI Safety Gr.R3„455-700.

’irking as SM,KKAH in grade

,  ̂ J- Sh.ri l.K.Verma, TNCAKO workiing as SCNL,LICO gr,Bs,470~760(RS),

, > .Isgig-tant Yard Mast.ar.

Q  working as AYM/SLN In

I

shotdd note that the ret-^tlon of

te in £ ? h ; L r ? o n o y 'o f^S fp L S

' • Divisional Persoimel Gffibeir, ^
Lucknow,

--  " Copy to -i~

i“' Lucknowa
r., D:..vl. Secyo,rar4U, Lucknowo

Attested/True Copy

U P . sinJKVA
Advocate
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Tne folloving nromitirn s, transfers and por.t.-..nc;' •'■ 

hertzfty or.f̂ tjred . , ,

SI Names of stpff • . Pv̂ pcXiZ :'Ĵ w Doslgtu/

stL ‘ ■ .: ' .
'S/<;ftrl '.■•■' -v ' Grade & Stn-o ptatipn oi ■

■J

1 _

1.

■ ■3 .4 . '5

r,i^y;C n/'f?f> fs-tv/LKo is.;;r»-tv. p.
■ IjnAn^irld- ‘fo-'i*- ‘ Vlir  GrT,vfc.:?00...900'R;^j r^mpomrlly

^  ̂ ftD.cfvrfd p r o D o n . u i o n  lu

■ ■ ■ 'rnc ' Or,. -V f w s /
■a.iplns'C upg-'V.dcd posto •

t̂ ne t30 9it. 0f .
7 0 0 - 9 0 p (^ S )  o ' ^

2 , <? i D0 Knp r b?-n d?i
iiniD-n'ellcd fo-r C>-f<» ^oor-'/OO 

^  - t h e  t o s t ^ o r  s s /  p n d  
^  700-900(n9).t .orders of ■,■;

, ’ ■ -.'posting- es "
. : „ sM/KtAH.-J.n 

■ '.'Gr o5'50“760e

B>K'* ^r 1 vf4st« VP. 
ianp»nriletf Tor' tne ■
D,oet of 99/Gr«.
Rso700.-90,®:(HS).

K*N*' M*-nrotr^

Grb700^9Q0 .

pFy'"^Tnwa In 
Gr CV700-900.

agftî stv up>̂  
..g-.taded̂  post 

( va cpiic'jy.) t>

<s'
SS/G^.^ ^ :

' 700-’9:p/,RS , 
(vac^ricy). :.' ■

750‘-9(5S^ 
(Vic.t- s'nr.l 
SoHaWnqvT)

5 D

(Vice s;nrl- 
Lfilcnpn L?=l)

Os: proraotion 

por-'o.«-d ns I'gc* 
t/.-raporp-rily sud- 

jvct to fA-nal 

sdgustm ;-nt, ss 
p t<,r y- nt.i tle.m..,-n t 
ln ''Api;ii/M 8y/S4<

Bering, po st;cd
Dv; vlrtut^. 01 ■
tmp' ri ijlmc.nt»,

In. p--rt super*" 
st-ssion of 
not let' of cvrn 
NOrtd,t«.16^3»a4 . ■ 
n s, p'̂ 'r ni? own 
roquf st<i

On qls oi-jn te- 
quest r 5 p-r- ' ■ 
pr.i-ority.̂ ,- He 

■will -.10 in in 
t n>.- 1̂  st v<- uk . 
of v-.-̂c ty/84 <,

6* 9r/j 4&'M/
‘ ppty n;:’OWa In 
. ..Gro700;7900o (VICO, sn’r l

"\..5(.3oT®rjdon)

7. Jit- hdrp i?,Ingn

In part suptr- 
St ssion of ndticu 
of v'V..n Noo dto 
1663v84 PS p'^r 
IjI s own requ'-st 
on priority*
Ht- .will mova in 
1b st' v/cck of 
DcC*/84*-,
On n dm in 1 s t ra 11V if 

/'uu-»uw ground s . witn
(Vacf'ncy) tnc- personal PDcrovnl 

.' of T)RM/LKO. H-J snoulri 
mo VO lmm>.dlataly
m-̂ klng o v<r.‘r . cn*<rgd

:MieskdlT^-€opj ....  ̂-  ̂c:m .. nr.

ss
TD&^gUO

L. P. S H U U L A  

Advcca.te



' • — 1 "*1. »" k  ̂ I, “ “> " i, i.-fc i  ,
4 ■ ' .1

No iL

i
■“ ti i’*'
1 • -

o

o

■’4 /  Hop- sincn

T>oKo ivn''‘’ -'y

-425-6"40"

.456-640 ..

fjM/MHPH FQuC'?1 I ■ inM* (•' > I.': y 
'5B'Srf5cT“  <;UDJ‘ ct- to -''1,1U3L- 

' ■..' •'■ . m nt Xn M^rcn/
• AprlI/85#

.. .

45iPYSr' . . .

V■ /
c? •.:Jw w;iag-n- >.9M/LK0..

■rSo-640.

H'jioSi'l/yLN ■•■ -fVj-
I s 5-7^Q ■■

r-d O'Ra; o b,
455p?0b '

-do-

(2 )  Tn>- foilowi'ag ',; x 9Ms j

„nnl ot tn lin-' L r'O.l^S.tiTl nuo i-J O' • j

ItfcoMor-f^ tn-lr . n l o r s : - .  •

1 .

2 *

3 .

5*

6 »■

7*.

pdb.
■» , 

M̂ >n'\o Isl^'’m' 

ja-K- Slngn

GeNcV-Vfitip ".i 

• l/„P ô 'niî l':‘ -

. o v M S ^ ^ O O  S'M/HI» ■ P o s u d  ...g-'inst

Am4/45saoo,:":
' ■ • . ■.■4b;3--700 ■

.=M/.165-70i V  '
"■‘i  -"K/SMM : '‘tea-'?''®

■ . vuc^acy 'S p t n.is
r-jqii «

^;;K/45rv-7CC

r x - 'W t a r .

A9M/455::7pO: ■
“x'^SM/rig^BKSA,;. .;iQ5- /00

“ do- .<3 0-

aom--̂  ̂ 700^ ' ‘-iM/HUM ,Postt=d
« 5 : W 5 ‘ v .c .n = y .

9 - ■ o!. ntoo L'li­
es C)

i c .  R »p<,:

>;0<

^ 5 1 ^ 4 5 5 ;£ ^
-r9M7H.et{

/ <"M/455-5-00

;?M/kvG. •' Vic^' snrl L « N .

4BB~ 7fe Sonk'-r on nis •
,; ■ own Tv̂ qii -st«,

Re../SM /inN  Vic< V  c: ricy»

;■ S S - 7 C0 '..

-do- -do-

4/~

Atte&td/It'ce Copy I .

i

L . ^ . r .  -'-A.



A/d 12

f

S I,
Wo.

! • •  ! •  

s«

3*

■7«
■ 8 o  

0 ,
1 0 ,

11*
- l 4 ? o -

,13.0
14,

' 15,

i e [

■171
i s l

19,
20, 
2 1 o

a :
2 ‘1:o

25,
26. 

2 ' / o

J58o
2 9 o

o'̂ ’cV

N.O! 767.>E/5-1/??M-SS/GP^-.Ac1/S5

NOT IC S .

Divisional Office, 
Inicteo^r, dat^d ( 0 6̂ -85,

10.5.gi“ S !s?85“ °.l ^0 “ h f  dated
oraers 'irh Jivel^ SS?!

IJgme
A  a - : i s j f e r a ^ I e d T  ~  o i n r l ?  k s .

tion
a™ G-rerle Ii''i2,Sot0d_t; .̂

S /S i i r l  ■ ■ 

B h a g i r a t h i  :-■

«T »N.ChQii,boy

J" •Rf.Maurya- 
C.> j-iaM.i sr^
L a ‘1  B a h a d u r  

R e D o R a m  

^ . n t o o  7 ^ a l  

Co So Prasad • 
G . P . j > r i v a s t a v a  

SaKolXvdvedl 
S  > 6 . S i n g h  

A o M o C h a ' i i a n  

R a r .  N a t h  

G « P a S l n g h  

Cr«Nrt Veraa

G o p t ^ l  Ram 
<I oI'uGingh 
2eN,v9hrik:!.a 
S..J »-3ingli 
Birju Rara 
S.H»Ansarl 

Singh 
P.X.Binr^h 
^■i-WsPandey 
Kei?.ar Nath 
N«Ko3huicla 
Hat.nak^r Pandey 
Javed. lUimad 
Arun Kumar Slnha 

«ihffiad

Pos€““'ê ;a- grccTo 
tion

B M

S M

6 M

A m  

■ SM 
£ ? M  

S M  

S H  

£ M

SM
A-H?M
jSS'M.
S K

SM
SM
SM.
B M

A3M
4SM
ASM
ABM
A S M

A S M ^

4 S M

ASM
ASM

43 M

Ra/S4lV 550- 
750

SM CHE

HQN 466« SM
700
~ d 0 - «

“ • d o «

- n C l O ™

- ( 3 0 - '

R7J^
BBS 
SFH 

' AHS 
, RG.-̂ THI'T -d0'>- 

KKaH -«do~
m /B m . ^do^ 

- d o -  
R O /iF K /i-d o -  
P.;jn .-do-:.
S iJ'T ..■■ ;],o ™
SV¥ ™do<-
I'li'D'J <^do-

D I ^ D '  . ~do<~
R'C’/BKBA-.do». 
RG/PF'M <~do-~ 
RG/^SIi c,(io«. 
tTI'JTl .

BEK . ^Go- 
J2\T.j •■-do-
MFKA

F D

AY
CPB
W L

K E X

ISO
?RG

- d o «

-do-
- d o ~

“ d o «

4 S 5 . .

640
- d o -

- d o -

SM 
SM '
SM
m i

SM
SM
SM
S M

S M

S'M
SM

SK

SM 
SM . 
BM 
SM 

'SM 
SM 

■ SM 
SM 
SM 
HM 
SM 
SM 
SM 
SM 
S M

550- 
750

'RC-/S4W 456- 
7'GO

RG/^3TP 
M ' ’ L

On request, 

-do-

SLPR
K T K E

-do- -do-' 
-do- -do- 
—do--̂' ~do— 
-do- -do- 

' « d o -  - d o -

TTKD -do- -do-
BKiiS -do- 5 0-
( J l i B S -dO'" -dc- ■
RZN ...d-... '•■do«
K I . ) F  . — C! ■ • -do-
no/BLN '••’do- "do-'
L?# -do- -d'>-

. RC/l'IHN -do- 5ii On Admn.,

PPII
grouDdc

•"do~ -do~
, S7S t-dos» -6.0-
B7H4 «-do- -do-
BQF *-dov -do-'
m u r-do- -do-
B V I -do- -dO"-
B S B -do- .-.do--
S H Z ’ -do- wdo-
RG/BTKD-do- —do—
IBA -do- -do--
JPH; -do- -d.l~
RG/BWI -do-- On promotion
. T / v r -do- -do-
KK.UI -do- -do=-
UBK «do- -do-

! ' .......

Po t«0,

Attested/Ir^je Copj

( H
P. Sh J i\ j_̂  

AaTv̂ âte“



Pot.<hL J5

A »K. G>Vi-/V£)u 
c7 p TJ'_

Ti'7 EUl- xvil

0 ■'

Ŝ uw\A-s
'̂ «-n̂c£-ci VWoc.  ̂ «V€̂  ̂ jydk,̂ , 

' '̂f' '4-11- G.3

“i ttWU- it Hti=- SfcJ>m-

"A-vL v /  t e m ^ V  r ^  ^  , 'a- K oa  £»u W ,

to  V e .'/u ^  -tH  c K » „ „e J is  y

M x - a L  , -v ^  . - .
‘ ) ^  Uv̂

Vvs- «^c^. . .tlW) ■ 'Oh  V L o ) C©mmGL^>Jhs CTO u :.

^  be

tet. otuH^y • ij, OS , II. a?, ,

o

"y c jlv v^  Ŵclv >_<jU - ^

C f ^  • filViiMHaej'
J

S>- <D^

*• •- « Y - . w .  , M , .  u ^ . , „

Attested/Tr'je Copy

L- P. SHUKLA . 

Advocate



<\yi N.̂  14

6 1 . 1 tern No.289 Contd ,

O

O

Prob-A-SMs 
through liSC,. 
50% ,

This Channel dis as under :

Proposed Channel of Promotion Chart of SMs/ASMs

Signallers Switchmen g r .330-360 Levermen,
260~400 Ca tinmen gr.Ri.260--A00 at’lor
after passing passing P-2 course.
P~2 Course 25% 0

0 5
^ _____________ _________ 0

Traffic App. 
through RSC
15%

0
A .S .M . 330-560(-IS) 

Seniority-cum-suitability

0
0

A.S.Fi. A25-6A(;(KS) 
Selection 

0
A .S .M , ^55-700 U S :1

TI Gr. 550-750

CYM 700-900 

i __________

0
Status promotion 

0
S.M. A55-700(RS) .

Seniority-cum-suitai..ility & 
P-16 course for ranks

S.M. 050-750 (US)

Graduate quota 10%

Dy. CYM 550-7S0

Selection

Station Superintenden'b. 
?00-900 

0
T .l .  700-900

Seniority-cum-suit, bili by &
P--16A for all except Triiffic App

SS Gr. 840-10^0
Tl Gr. 8A0-1040

CYM Gr. 640-10^0

Attested/True  Copy

L. P. SH'JKLA 
Advocate
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NORTlffiRN RAILWAY.

No: 94 0 -E /5 -1 /S M -87

NÔ ; ICE

A.

SI.
No,.

■Divisional Office, 
Lucknov/d,'^ted' 10 .4 .87

'e herebv i,‘o.'Tiied.- Following transfer/proPiotion orders 
to have imediate effcMT'ot-

Present Transferrod/pronoted to Ru>nnr'
________ _ Dsslg, Grade Station Pesir:. .Grnde Stf>.tioa_________

C.L.Misra
2. yljendrq 'lingh
3. Gopal Kani
4. . K.L.f5h!arna
5. J,N . Singh
6 . D.P.Shukla
7. Ar,̂ \m Pd,
8.;:FuN.Rr>^
9. Lnl Bnhpdur 

^ 0 4  V*C.msrr.
C A I .  JaRdish Slng'h

12. S./K„ShPrma
13. cNteuna Pd.
14. fi,.N.Nlrtnal
15. Kamia Prasad
16. R.K.Verraa,
17. Mohd; Islam 
IS* R.H.pubey
19, Kedar̂ ;, Nath
20, M.S.ttsmani
21,- R,P.Singh

6,d*i3in.r,h
a,0,sin^;h .

25; p.K.i'Chare
26, G.P,SriVastava
27. V.N.Fandey

SM 1600-2060 TLKH RG SN ■ I600-26t^0 Dm:i Ctn req-;

SM -do-- JGJ SM ~do- PTW -do-

SM - ■"’'o- TEP SM -do- PRF -do-

SM “dO“ UlrN RG SM -do- SLVJ -do-

SM -do- B KS A SM -do- SKNR --do-

SM -do- RMIiR RG SM -do- CPB -do~

SM -do- ?m CM -do- JGJ -do-

SM -do- BRPT RG SM -do- BSP -do-

RG SM «do~ BBK SM -do- RES -do-
SH -do- gang SM' -do- 3TP -do-

SM -d'̂ ~ S /\GR SM -d0“ G'\NG On '\d' -'

SM -do- JTU SM -do- POF groun i.

EG SM -do- CPB . SM -do- LKO -do.“-

RG SM -do- m m SM -do-̂ ■ , BK3A -do-
BG SM -do- M̂ KA SM -do- CDRL -do-

SM -do- fiRP SM -do- PQN -do-

SM -do- HGH SM -do- TLKH -do-

SM -do- IiH.N SM -do~ JTU -do-

SM 1400-2300 Li3A SM -do- SYV/ !nn Prom'

SM -do- I.KO SM -do- LKO 'tion.

SM .-do- KTHE SM -do- RMNR -do”

SM ^do- ■ Mr a SM -do-̂ RT(PT -do-

SM ;-do~ BOP . sM -dô a&r

SM -do« DELQ Sl̂ f ■îdo-̂ Dr:LO -do-

S'M ;SFH SM ,rdo- SFH -do-

SM -do- BKI® SM ~do« R?#R - do-
SM -do- SIAIP SM -do- tJLN 'on i : 4--

promotTi

Os. Refusal of the following SMs grade te.l400*-2300 are 
hereby accepted from the date; shown again,3t each. They v;ij.l be 
debarred for pronotion for one year from the date ol relusai r: 
staff ' ’’ I • ■! promoted dui-ing this period will rank senior 
then,.

1« iih.G.P.Singh
2. Sih. »'4P,Shuk;la

SH 1400-2300 LMN 
1400-2300 KVG

date of refusal 1 .3 .37
date of refusal 29.1.87

Ti.is has the approval of conuietent fjutliurity, Movô ')',;ri'
should be advised proraptly. ,  ̂ ___

■■Ih.. ... —, \Xs'̂-(X---

Copy toi- Sr*DOS}Br,DSO,PO£-5Sr*Dt0/l'KO.

Divisional Pers;onuel Off 
LucJciiov;.

Or.

LK0,3SB,B}3K,>FK/i,/!aiP,.HGH,KHI>i53IW, Supdfc.'Pay B ill ' DRM/LK
.BFG,A,RMNS,PHV,BR 
,CDRL5pQN,is.4,KTH 

BLRP,PRF,SYl-7, All TIs on LKO Division.

SMs- TLiai, ® P , JGJ ,ULN,BFG,A,RMNS ,PHV ,BRPT ,.Gi'JIG ,S/\GR, JTII, CPB ,D1';''̂ ,, 
3KNR,RES ,BTP ,POF ,CDRL jPQN, is.4, KTI;IE, MIH,BC)P ,DEL0 ,BFK,BxaC:.,

Divl
Divl

.Secy. ,URMJ,T-10,Parcel O f f  ice ,Gharbach,Luciaiow.

.Secy. ,NRJ4J,Near Guard.^3 Running R o o 'n ,Charbagh,Lueknov,

Copy

advocate
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ITorthara Railtjav

No; 94QS/5?.t/SH^/Loos0.'
Divisional Office, 
Luckncrfir,Dt/~ <^o9c8 7

r - -tllf; ; . ■„ \ 5

■ hâ e

S - 'Name, ■

herein, Ja .„ed  to ;

a/3hrl

G.P.Sharma SM/iK.T
1600-2660. 1600^2660 On Admn.

2 . «-,P,SriTMtSva. R G S M / m ^ '  ^  . /  SM/aco -do-

rip~ -iw/SH/LKO -do- -do-

r '^ntooH  l" • ■ 0" I^o-Mo.,,
5..S<,ntoo lal;: S h / T W ; ■ ..dol : S M /m  ,d=>., _do-

-do- . SM/JLL ,do- ■ -do-
7, Javed Ahmad • SM/BSB -do- 

8 « P0.37WOZ .Ahmad T l/Safe iy  ..'do-

9.' Arun ’kumar Singh ; „ao-

Sm/ bSB 'i“dO". ~do~.

SM/LICO „do~ -do..

Sm/KKAII -do- ^do-

a i J S  should'bo
. ,.' i< ' •%'.i. ■ . • •• i'v}.. ............. .

■-'• •.̂ A. -Ji, ■*< , }r i -i . ........ • '■-

• . Mvlslonai PGrsonnol Office? 

Copy-- t o ^̂• 'i ^ ■>. . . v,. . ,:>•'

.Sr,DCS;Srii)SO,‘ DOS, ' :,
2,. ss/bsb^lko,.ucj 

7c DivKSeojr-;-tJimu  ̂ ' ;'>XP

: - ■.■••■:̂ a H'y'S'.vlv ,'V’•«:* ,.

-  j . ;  '■■ ' Attes^cf/Trud'Copf •
■D/* 'i:r’ V : ■• -v ' -.V. ■

Advocate' '7 ■' ■"’ "
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Northern Railway Divisional Office^
LuclmowgDated; 18.^ ,1988

No^ 751E/5-1/79^Selection 88

NOTICE

A. Having taeen found suitable for the post of Traffic Inspector
in grad.e fe*l6oo~266o(RPS), .t'ollov.'ing staff are put to
officiate ..temporarily as Traffic Inspector in gr, Fs, 1600-2660 
(RP), against three nswly created temporary posts at Stations 
shown against each s-

/  On ad hoc basis

1. S/3ri ParvsE Ahraed T.I.Safety Gr.II LKO Gr,1AOO-2300(RPS)
‘ Traffic Inspector/llBL.

2,,.:S.3.Singh S.MVUBN gr. P2, 140,0@2500(RPS), Ti/Plg./
II/Lvxcknovj.

3. Yamuna Prasad (SC) ASM/HBL Gr,te. l400«?.300(ilPS) TI/PBH,

O n6tEs The above temporary promotions will not confer any
right'of seniority to' the febbv<S staff over their seniors, 
Thsi-r continuanc-e is subject to the further extention 
of temporary posts, ■

B, The follOYdng transfer orders are hereby issued to have
immediate•effect on same pay and grade-

1* S/Sri U.S.Gupta, Ti/RBl, 2a00-3200(RPS) ,TI-BSB II,2000’-?200(RPS
he shall look after I'D 
FII cO' -̂Oi’d i nation to  
work also,

2. M*S.Usnani TI/PBH l600~2660(rvPS) ,j TI/Kurabh Mela/LKO

i,
NOTE: Detailed duty M st  of each TI shall- follow.

This has the approval of Competent authority.

O

§
for Divl.Personnel Officer, 

Lucknov;,
Copy toj-

1. Sr.DOg,Sr.DSO,LX)S,Sr.DAO
2. TI/BSB PBH flBL
3. S3/p6H RBL BSB
4. SM/UBN CK V
5.. Divl.Secy. URMU and/KRl?J slhjzA,
6. Supdt. Bill,

At t es t ed / TCopy

L. P. SiiU ’vLA •

Advocate



61. Item No.289 
68th PNM
aPQ-TITBCT*'

Me 19

fr.Q’SPAlon as S,N. Gr. 55Q-7^q

Gr^fe%s? promotion of ASM/SM
ur.fc.4^j-./00 were made on pro-rata baĉ iq
post of SM Gr.550-»750. Since fiSM g r .t fs fy jo  h ve

irto*^«nsli:r"t“ n f  *^--̂ 25-6Ao be'"'

B'igftests 
iir .5 ‘5O»750

taken

O
REPLY:

The fact is 
were A5 and

thit
SMs

the prior to restructuring ASMs 
62 and thus retiofof

17:1 and therefore union's suggestions
ratio or 
be accepted

J^equested that seniority list after
attecting restructuring on 1.8,82 be issued t. 

pSs^t?ln! pro.a^otion

At present this Division is «itrir->-i,r •

oTp?oS:i?rchSroi%'?ff^L""? ^
under HQ letter No. 7 5 7 E / 6 l» X v m (E lin i? ld  1A.11

AftcsJeJ/r,,,, Qop̂

P. £F:! ';. I ^ 

Advocaie

Contd. . .

O
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O

Prob~A-SMs 
through RSC
50^ 0

Traffic App. 
through RSC 
15%

ProposiGd Charmsl of Promotfdn Cfiart of SMs/ASMs

Signallers 
2 6 0 - 4 0 0  
after passing 
P - 2  C o u r s e  25%

Switchrasn gr.330~S'60 Levermen, 
Cabinmen gr.fc,260-400 after 
passing P~2 course.

TI Gr. 550-750

CYM  7 0 0 - 9 0 0
1 - ................

A ;S .m , 330-560(RS) 
Seniori ty-curn-sui tability

A,S.M. 425-640(RS) 
Selection 

0
A.,S«M. 455-700 (RS) 

Status promotion 

S.M. 455-700(RS)

^Graduate quota 10%

Seniority-cum-suitability & 
P~16 course for ranks

S , M .  i l o - 7 5 0  ( R S )

By, CYM 550-»750

Selection
******

Station Superintendent, 
5 0 0 - 9 0 0

T .I . 700-900 
______.0

Seniority-cum-suitability &
P-.16A for all except Traffic App.

O
SS Gr,
TI Gr.

CYM Gr,

ii

Attestei/Tr^e Copy 

L, 1'. sr,
/li,clvccai.e

8 4 0 - 1 0 4 0
8 4 0 - 1 0 4 0
8 4 0 - 1 0 4 0

Final.
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PNM 1'1‘EM no  »2q 4 / ^

s r p i ^
“ "V’PNM held on 23'6 .8 ?  on th^  ' 

we*e born on res crucc.uring panel of 1,8,82.

■ No% 5 ? E /Is-!v!?? lisht of HQrs letter

promoted vide letter No.'gAOE/f-VSMr^dated 1o°r87 a

| S - j l S a € " “ e 2 l S S ^

-he avenue of Proffiotion of 3f/ASM is ss under ;- 
A. b.T.,,( 330-560)

S,m(425~6Ao) ^^25- 640)

c-f'/ycc _'^5 '̂“700CBy selection )
S^j(455~700) ASK( 455-700'1
10^ I^anker
10.  gaouate quota graduate ,uot.

SM( 550-750)

By seniority on prioriats basis 

(700-900) SS by selection.

The above chann§,l « th-t fn-r  ___.•* • ^ .
grade 550-750 seniority'jn Fr.455l70o Ts'-hS .factor. tA>^JD-fUO is v,he d.eteririing

E.M.states

1e tS?nS"LS?d fn??o
employees selection inthe eariier p'^nJf j r  be '

ĉ vSn thSi^ 'a rb c ""o ”t r
selsctioH post sn a inm i the
prior to the d.î te of proraotî -̂; o- 
«̂uy he substantively g;n?oJ^:S Jje

It is surprising that in iAjcknovv Divi^^or nin<.« 

s \ % ^  . -r ,,,,e Cop?

• ‘^^voca *̂ --

Poû hlo- 21
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contention of I-IQrs letter No. 757E/85-V~ir-iv 
(EIB) dated 28 .8 .8A  undCx- the pretent of 'A/hich this 
ullaw:.ul proinotioae is given xk that thoese aelectlon

adjusted against the dposts of 
b,.ation jMnster(455-700) available fSTsrni 1979. It does not 
mention any where that those selected as S .K .(455-700) 

senior -to those panelled as isSM/CNL/AYM 
). ..r ^  siiice it a eorabined seaioritv post,'
as^under?^^'^' E.i' .̂may be consulted which states

" ^ post( selection as v/ell as non-selection) is
? ^considerxng staff of different senioritv unit.- 

t.j£ total lengcn of continacus a review in the sace or 
equivalent graae rield by the Gn>ployee.s shall be the 
cetermin.ing fector vitho;;t, however, dist;„irOf-ilnQ: ti-ie i
se-seniority of staff belonging to the ^aine senLritv  u

( 2 )

I. nrer- 
uni t .

proiaotion cleyrly shows th t ?r.Mde 
p50- 750) non~selevetion is to be filled fro® diff.,irent

H55-700 but the adrainistration disturbed 
the inter-se-seniority by prop.iotaig the persons of later 

P4«H.el working as S.F''!.over those Dorn on former can^s nut 
working; as Aoll in che saae grade, thus the spir-̂  t of t'-; - 
rule has been diyrei;£ti?ded. ’ *........ .

The contention of thy ad,rnini strati on tha* tiiose 
selected on the panel of r.raduate quots on ur-ro
senj.oriby irom 1v79 ws the vacanc^' existed since 1Q'“0 la 
absolutely wrong as the seniority' is assigned fro.T:̂  the 
date of selection and not from the date froih -^hicn th- 
vacj^ncy e ^ s te d , (Railway }3op.rd's decision may kindly 
read in thir  ̂flight). " " '

IS in

It is also regretted thit the cslculation of the
quota as SM is also 'wrong and 
thst occures this effect fhe 

projppects of promotion of the rankers.

This issue was reaised in the Divisicbnal FNM but the 
Uxiions contention was not accepted,

urged fhat persons prorrioted in Arade
2 gi’ade 550-750) vide DRM/LKO letter
No .940E/5-i/SM-87 dated 10.4,87 frote S,.No.20 to 25
S  reverted so that senior~!Eost persons'aay not
be slaugntered due to their unlawful promotion,

AttcSiCLV'. ::e Copy

L .  P. ; :i-ii:KLA 
Advocate
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GM/PNM Item Unl-av/ful promotion to station Master’s Grade Rs,
N o .2 0 4 / 8 8  1 6 0 G -2 6 6 0  v id e  DRM's l e t t e r  M o .9 4 0 E /5 - 1 /S H /8 7

d a te d  1 0 . 4 . 7 7  in  Lucknow D i v i s i 6 n .

Necessary instructions have been issued to DR̂ v'LKO 
to take action in terms of the instructions contjt- 
inted in para 302 .of the Indian Rail'way Evstablishm‘?nt.

•  •  •  * •

Manual, Second Edition according which the seniority 
of the staff in the categories of posts partially 
filled by direct recruitioent and partially filled 
by promotionjcriterian for determination of seniority 
is the date of joining the working post in the case 
of direct recruitment and date of promotion in the 
case of promoted, *

Accordingly^^he present case of Station Masters DRĴ / 
LKO has been advised that the seniority of the 
Station Masters should be determined from the date 
they joined the working post after completion of 
their training which has not been done* bjr hi3 
divi sion.

The Union pointed out that prior to restructuring 
viz,1,8o89 ASM Gr,Iis,455-700 vjere given proraotion on 
pro-rata basis in Lucknow Division. There was a ratio 
of 4:3 i .e . 4 SM and 3 ASMs in grade fe. 45!p-700(RS) 
After restructuring this ratio became 1:16 which 
has not been followed even through channel of promo­
tion has not been̂  reversed. All those promoted in 
excess of their quota after 1.8.82 be reverted & the 
ratio of 1:16 referred to above be strictly 
maintained. Perjions have been wrongly promoted in 
this manner as ASMs and they.have also been promoted 
as Tls. This may be examined,( dmplementation)

O
1

Aihskd/Tn,, Copy

-!iUKLA
Advocate



NO 2 4

■«$»

BOKTHSRM BAILV/AY

\

O

N e: 522/fe /64 AX A  IB H'^a^quarter’ 3 Office, 
■nsrux̂ a Heuse,
N. Delhi.

Dt.

Th<% T>lvl. F..iilw«y Manager,
Northern Rail-way«
EOlSMfiXi

Itero ^3.204/^.'^ ©f GM's PNM >d.th

Refj- Yaur letter .757-»Ti:/5»l/^M-YV/C>iflnn l̂ 
^srometisn, stated 17.7o^9.

««• •<« M «W

It is irpnfffiK:* rsv«ale<l fr©ffl y®i:r l-̂ tter referred 
t© ab®ve thAt ASMs c'raai? h, 456-700(?.rO pr®m©tea ©n 
und^r the r^stryotnring sche-n** h«nfe no-'- bean assigned 
seni«rity as rjer in?3truoti®ns eire\ilate4 in P.'5oNe«9340 were- 
as Station Master gra40 455»-70n(T̂ <q’) e»r)i3̂ nnele<̂  against 10% 
graduate qu<?ta an 27,9,'^3 jeiaed in 19.M have been
fiS3i/;ne:3 3eaio:c*ity A^Ms isr©ra«>t«i apjsiriSt re^tiict-
uring 0-̂ otiiJre. -

'3"h5s action Division is no+- correct bf'c.^use
staff e?ipannel©5̂ earlier t® these empannele® s\ibst?q.uently,,

N® sî ubt A'̂ Ms Prade îs, 14'^C-2300(n?.‘?) is « fG-̂ d̂ins 
cadre ^or ■'̂ Ms f:ra4e h< 1400-2300(RP3) bi.i+ in +-he present 
case the c- îterla lai'^ <Jflwn in Printed 3erisl N««9340 ani3.
Para 302 @? IREK II S m  B^ltlon con mt be l;̂ norf'!3.

O

Sd/«
f©r Gonerjil Manŝ i;er (®)

Cfeiey to S)’O(TJnien)

Attested/True Copy

U  P. SHVliLrH 
Advocate
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56 I 4 / 8 5 - 3  6 . 7 / S 3 -  i /  1 8 3 Q , ■eB‘>

cISTefJ-. {̂trsĉ q-̂

'̂̂ Tdf3’> ^ f!fT'l'3inrr<SRj, . .

efST̂ 3> flirsei. ^ {{fT'! qf^^Q afTtl'leff^T 

^ T m  5-TTSTT flfT') ' ’

sfVg- Rci03!T?oq?ioyo qef ;qo3{Teoc;j!oyo 1

7 / .*

. -Ŷ
/ • r

9 3 4  0 .

J  '■ «5^T ^T').f{̂ .-| ! l/87/ry r...„.,.̂ .

eioî el?)/ fiSTYt'cf

£je1-

n j. 1

sfl ;i^sa 5T-f,‘,̂  îPrTvrre'-!

5rfR $fi4 

(''l\’rr6!.?r)

Atkshi//]  ru3 Copy

L. P. Slil'i.LA 
Advocate
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9 l 4

Copy fr) Railw/i.y BoTrd'>- iĉ n- - T̂

^ a t e d

l e t t e r  C . P c ! T T T / ^ / i J | J / ^ y  ^  "  h,. Mjnlstry' .^

r^n^^Jst /■ ''̂■'‘ ■̂■̂' r e f o r S c ^ t o  /  ?s+ructurjn ,^
l^e'Oused'^pi' I9 S 3  .■anrl l:he s t i f f  w h ■:.< ro n rl f’
f?n ^® '^c■ ® S ''® ^“ ^ll be o l i . i M r  ' « “ ■ be  Dlacert -n

• ^ .  s a p p e d  up undert-,he®n!;™,.rr?f 3 1 . 7

' ;«.■  junior.-, vhose"orv'^^s r v X .“  L^ >-'-̂ foron<., ,;„ , ,„ " '

no3?HoTo1f «Pl.^'neci -n

o ^.jpfc-, nn OT-d(-' r
'I'-'ase actaowleclge r^eeipt.

bo
' f'' p.-;y

Vie-.r
1’erly ojK'

Aiteslii’/ l  ;u2 Copy:

AdvCCiuir



Copy of Central R a j T v / n v ' m,, r - . o ^
dated l.'8?V /  •• - ->..i i... .Kr u /< 7cj/i c..,'t t / tqt ( a ) / tt r

• • f • *

■XSub; ^Restructuring of cbrtain Group'r.
.nnc Group'D’ Cac’res.

aefj Mj^n^stry of Railway's letter Nou
i ,._T , j/SoAJPG/19 dated 29 ,7.83,

sa n o tZ o n e d 'S a d ? e  S ? e S ? h " ^ 3 '"on \ ^ 8
vh. would be Placed- un the revise?" 
orders, would be eligible to dr;^ p->/?n ?h 
from 1.S .83 with the benefn

/ 27

Proiforfflo. f-tx-it̂ on fr-m T.8.,p?,

)
In '̂ ^̂ ethê  the seniorUy ....

w .e .f ."i :srS fo ^w !!:!f !1 ^ n p " ; f  ea^re should L  ass^.nnd ^  
of pnforni.a fixation is riven’ ^ b e n e f i t
view that since restructSin^h o has taken the
to the cadre on ’̂ th' reference

^  : to the eligible staff C e f ? « So ’-'̂ ould be assi-ncd
O  posts, a lthou ,.^beM

■ • Jv '^ .w tey x :j:jB  retrospectively^'^fron b '^ s U
,:' Unions holds the view  that b e n e f n  *fs*o f ~  ̂ s^d
V- to such employee w . e . f .  l . S . S p .  ‘ sowJor-ity -is also adr iss! ble

working post during the to

the d:5rect recruits would tecons^ju2->lor't̂  ̂ t? whethr-r

senlorny fR,m 1..8. 82. l-t-sr should .jlso be «iven

o  •̂̂ nh kind .regards,

s \ ^  ^''Urs sincerely,

AtU:t^r-e Cops ^d/_

(P.F.SRTV49T^2V^ )̂

p *̂ \ i ''' 
' /î dvocatc
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xNORTHEf̂  ̂ RAILWAY
ii

JASWANT RAI - Divisional Office,
D.P.O,. LuGknow,Dt/- 11/17.7.89

D.0,No:757”E/5~1/:SM-YM/Channsl of Promotion. .

My dear' Bhggwan Dasj

; ̂ ' ■ '-Sub: Item Ho . 204/88 o f P N M  v?ltx̂  NRMJ

Ref: GM(P) leti.e^r Ko,^6lE/101/Impl/NRW/i^t.Il/
E .Uriion dated 31.5 o89*M ‘ J-'i- . _,Tr— -nr-, r - . i x a w i - n - r »  ■ n n '-  . - ir. in..

¥; Kindlyf^^ office D»0,letter of’ even rxo.dated
I^S’i-eS and 3>,8,88(copy enclosed for ready reference) wherein 
i^was s^asck:^ claarily.. indicated that the pro-r,ata principle 
■was'not be,applied inthe mstterof promotion of S.M. in 
Gr.'fe.550“750(R3)/l600*-2660(KPS) after implementing the 
restructuring* So far the•assignment of seniority of Station 
Masters,;borns onthe panel of ,10% graduate quota,is concerned 
th %  •wBre ,ailowed seniority ag Station Master Gr,Ps«1400-2300 ' 
(RPS)from the date of‘ joining in tfte cadre of Station Master 
in terras of para 302 of IREM, Subsequently, thes# SMs, who 
■were borne o& the pa^fl of 10% graduate quota & -wlio -were 
protected’ in “tei’ms oF.HQ.*s letter No.757E/85-V-II-lV EIB dt.
28.0.84, were promoted as Station Master in gr.Rs. 550-750(RS) 
1600-2660(RPS) in accordance with the provisions o€ proposed 
ch'ann^r of promotional chart of SMs/ASMs received under GM(P) 
lette '.: Ko.757~E/6l-XVIIi: EiB dt.14.11.83, The Avc ’.-/hich was 
invogue prior to the receipt of restn.;cturing was found to be 
unworkable in view of the fact that the feeder post for the 
post of Station, Master in Gr.te,4,55~700(RS) was abolished in- 
the ..cadre of restructuring .Further more, the surplus Station 
Makers of Gr.!vs.425-640(RS) were also to be protected as 
Station Master in grade Rs.455“700(RS) interras instructions 
contained under GM(P) letter No.757-E/85~V-lI«BiB dated 9.3,8^+ 
There would have been serious voilation of natural ;}ustice of 
pro-rata litfould have been, made applicable in prder tt> regulate 
the promotion of Station- Master iii grade 550“750(RS)/1600-2660 
(HpS)'* The. elaborate reply and illustrations cited under this 
office letter of even no, dated 1.3.88 will explicitly 
fisKxlinevear that prorata principle was riot at gilltc be given 
effect for filling up the vacancy, of Station Master Gr.550-7.50 
(RS) ‘from 2.8.83 & on wards.It is' also worthwhile to' reiterate 
that provisions of proposed promotional cha2?t, which was I’ecei* 
ve under letter No .dt .14.11.83, ’̂ as followed with the consent 
of Divl♦Secy.NR^iU under their item Mo.289/68th of Divl,PNM 
meeting. Inthe light of aforementioned factual position,the 
comments: o#. each para of minutes recorded under item No.204/88 
on 21/22i4 ,89 are furnished below;-

Para 1. In the restryctviJMng of Station Masters/Asstt.Station 
Masters which was made effective from 1 .8 .8 3 ,two 
alternatives available un:der Bd*s letter dt.29.7.
83 Since the-ca^re of SM/ASM,on this Zonal Railway, 
was seperate, t h ^  ^ly.Admn.had per^ferred to choose 
alotentive ,

. . . . 2 / -

Advocai.*;
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XResultantly, the posts oX Station Master in Grade -640(<?sj) 
was abolished .The surplus SMs-of grade Rs*425”’640(RS) wete 
sufficiently senior to the existing ASMs of Gr,fis,A25-b4oc«S-) 
were placed on the panel of ASM grade Ks.455'«-700(^S) & were 
assigned seniority ever existing ASMs of Gr.Bs,425~o40(RS)
This fact can be verified from the Annexure-.-] of this office 
letter of even no.dt, I.SoSS* This action of this office v/as 
automatically legalised with the issue of GM(P)*s letter No, 
dated 9 .3 .84, Accordingly, these protected SMs of Gi\h25~6hQ(RS)

' who were brought on the panel of ASM in Gr.Rs,455-700(RS) were 
promoted as Station Master in Gr,Rs.455**700(RS) after 2,8.83 & 
oiiward. This even/situation had, infact,precluded this Railway 
adain, for resorting to the pro-rata principle. Besides this 
office,HQ’s office too had visualised the repsecussions & 
accordingly the proposed channel of promotional chart dated
14.11.83 was .evolved and asi:* such the pro rata principle became 
reduandent. Moreover,, the Divl.Secy. NRKU had also treated item 
No *289. of 68th PNM'as final, which was iri, connection with the 
application of pro rata principle. It is , therefore incorrect 
to say that the cadre-of ASM/SM in grade fe,455.-700(^^3) was 
combined.

Para 2 It is absolutely incorrect to say that after restructur­
ing the iowei^t grade of namely Gr.fe.425-640(RS) & 455- 

^  700(RS) -Sere merged with ASMs Gr.fe.455-7GO(RS). In fact
only SMs grade 425”6^0(RS) was abolished & the existing 
grade of ASMs/Ms i .e . grarie fe.453~7pO(HS) had been keep-r 
ing seperate identity. This situation is still available,

Para 3 This has already been explained under forgoing pssa 1 
In this connection Annexure 1 & S and citation given 
under this office letter of even no, dt. 1 . 3.86 may 
kindly be connected.

It is being laentioned repeateadly that the staff borne 
onthe panel of £24 in gr,455~700(RS)gagainst 10% Graduate quota, 
&BS assigned seniority from the date of Joining the working post 
in ternjs of Para 3G2 of IREM. And as such,these SMs cannot be 
placed below the ASM of grade Es.455-700(RS)~ owing to the fact 
that tbth the ;|adres viz SM/ASM in grade Rs.455-700(RSil400-2300 
(RPS) are seprate* In th& revised Avc, received unde GM(P) 
letter No, dated 22,7.88, ASMs of grade
Rs,l400-2300(RPS) have been shown as feeder post for the post of 
SM in grade Rs.-1400-2300(RPS).

With regards, -
Yours sincerely.

C 2 )

( Jaswant Hai )

Attested/". C
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Extract of Opening speeoh Item No*38 of GM*s PNM -with xhe 

X  held at Headquarters Office on 6 /7 .6 ,88 . Minutes circulated
through letter No.96l-E/101/0/MRMU/88/0p,Sp. dated 26,^*88.

”Shri P.N.Sharmas General Secretary of the URMJ drav 
attention of the GM to item No, 29(Review Item l \ o , 2 0 h / 6 8 )  
of the NflMO PNM Meeting held on 22/23.4.88 and pointed out 
that such a policy case can only be discussed in a Joint 
Meeting with both the Unions and no one sided decisJon is 
acceptacle to this Union and the sstaff working in Lucknow 
Division, In case any one sided dfecision is taken, it v/ill 
disturb the status quo and cause court case.

The Union was informed that no decision one sided or 
ex-parte in the case has been taken' and that the DRM/LKO 
has been asked to examine the particulars of the case 
given by the NR̂ '̂ U in its agenda.

The URMJ pointed out that the .NF<MU have concealed the 
actual facts and misrepresented the whole affair. The 
NRMU had raised this issue before the DRM/LKO in the 
Division PNM Meeting i .e . the proper forum on 29/30.5,86 
when the entire issue was discussed and their plea was 
rejected at tiiat timej they felt satisfied. Again re-aised 
the Divl.PNM Meeting at Lucknirw on 23.7h87, but failed in 
convince the DRM/LKO division.

All '6lie facts therefore cancealed before you is the PNM 
meeting at your level,

This'XJnion, therefore, urged upon the GMjN,Rly., that 
this matter should either be discussed inthe joint 
meeting with both the Unions or that no one sided decision 
be taken without discussing the matter with this union.

No' 30

O
. Attested/True Co|^

Advocau-
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Northerr-i Railwaj^. 
Divisional Office,' 
Lucknow.

No: 96lE/TU/Pt.IV/85. 
Dated; 28 .4 .86

0- Lucknow Division 
£ 0 ( 1 ) ,  APO ( I I ), APO(G), APO( Spl.) 
SE- I,II~ III ,IV ,V ,V I,
Divisional Secretary , NRMU, UFil'lJ.

Sub; Decisions of PMM Meetings,

r )  4 4 GM(p ) ' s  letter N<i..96lE/65-XI/Unlon dated

^  t^^lett»iv / I  7 .6 .84, as raentioned Jr.
^  letter^? is forwarded for your necessary action.

s t r i c t j f  folSwed!“ "^ contained inSxk the letter sho.;ld be

Sd/-
_ ( ASLAiM MAl-iMUD ) 

ior Divisional Railway Manager, 
Northern Railway, Lucknow.

Attested/7 ;’e Copy

L, P. Slit

Advocate
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^ e g :  Decisions oi the PNM meetings...

,, ^  co-j}-t-i3fiuat-xTTn with the warKTTrrr q

the recognised Unions it  he 
taken at the PIMM meetings end

•t̂ he recognised Union,will he irriDi enintPd''^ with any ol
objection is received froin'thP ot^f^n ^^ :̂;thv;i th, In case anv 
already taken will not ^ Union, the decision

as received w ill  be invpsti?aeed"at^-'-h^^AH'^ • oboecti ons 
and in  case it  is  found thf f L ^ P  adm inistrative level

counter .arguments and thp ® strength in  the

modified then the Joint meetiii?^w"th deserved to be
w ill  ;be arranged and in  ca-e a ioint Hp ^^ recognised unions

meetings held ''at '"D iiisionai^?eC ei
are concerned the fin a l  dpci ^ o r  ".‘.r M  -r

^  '■“ •9SlE/65-XI/Union^,.i..86 to DRM/DLI S

'^sg: As above„

NiWU/E^'^Sion dated®?
the decision taken at, ihe S  neet?.!»
witn any of the recoEnised ni-!n ,,Vfi S negotiatior.s Kith nii.
In case any obJeotlor^S ?eoe'v S ’fro, fo«l,wi t.,
decision already taken w ill  >iot 5 Union, the

: o ejections as received w ill  he i stayed circ the
j ve counter arguments "and tho "hot ■'  ̂ '-‘-gaxed the ad.'ainistrati-

be.modified t S r ? h 2  "Stnt L e ? ? n f
unions w ill  be arranged 'and J'J reco-uiised
ived atVthe same w ill  be imr^omrn? h decision  is  arr~

decision  w illbe  taken, at t h r G M 's  Adm inistrationCs

I t  was -also stated there in ‘ thu +

in case;,of the PNM meeting ,heW S® ^oWo'-eO
as Divisional PNMs are ooncerped thi ?tn»?  ̂ ^
en by DKMs.In case any Union ?s%«riev?ri „?®Ji^“ ']
can rai-sed-fhe issue in the PNK noSf 2 decision tljev
It has Been complained Ite hi th!
afeioh was. taken in consultation w1th^°hth M* '^®'lsion

imp,leiiiented on 'somr,. of the °
complications arise  at later  stsge. ^ i^ l .0 .t f ic e  due to which

strictly  fo llo w e d '^ in \ ll® s u S ^ L a s e I!^  please be

/lUesl2d|T:i:c

L.I.
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NORTHERN R/JLIV/.Y

N o .7 5 7 E / 5 r - l / 2 V l~ Y M / C h a n n e l  o f

■promotion

2 ,
3.
4.
5.
6 .

7.
8 .
9,
1 0 .

Divisional,  office ,

. L u c k  n o w ;  D t , .0 4 / 1 2 / 8 9

1 . Sri M.S. Usrnani, Ex.TI/LKO presently working in 13',O ‘

,1 C t' u' V ■ ■through.- R im s . ' ■
™ :S.J. ^angh,  ̂ Ex.SM/LKO V  • ___ jo —
' -Ratnakar Pcriey,£^M/JiL --d,,
II r-o' ®^"9hi RSSM/SLN-

J-H. Mauriya, S/vl/JLL
’ S,S; Singh, SM/DELO •

^  K r Kh a r e y, SM/ HCP 
;. Q>P.Srivastava, SAI/LKO 

. ..J3V/Gd^v\hma4 Si.;/BSB 
- ■r̂ ir̂ Q, SM/LRO ■

11. "■ ParvQz./.hn)ad, TI/RBt ,

sub- :'Rever|ion f?Qn,,the^:post of station Master/
' ' •X* Jrn grade Rs., 16.00-2660{Rps) t o  /qc;+ +

-Station Master Gr. Rs,; I400-2300(RPs)', ’ '

P.M.W. w it^ttrNRW  inder°|qenr General Manager's

fe. 160o"266o(ros) *he
S t a t i o n  M a s t s r  3 r .  R<; '5 '5n.'^/Dnr'\ / t h ©  p o s t  o f  / , s s t t

f i t t e d  I n  t h e  c a t e g o r f - i l l  be

all the ASMS who were e S L h f l i e d  
R S , 4 5 5 - . 7 0 0 ( R S ) / 1 4 P 0 - 2 3 0 0 ( ? P S ) ;  . ^on  1 , 8 . 8 3 ,  it> g r a d e

date of'"?he^f|^ur:r.th°fieltlr^?"" the
i f  any, in support of your claim!' representation

^ i p u i a t e d ’ t i T O ^ f i m i t ^ i t 'w ^  you within

nothing to say against /our rev^r^ion 
termed a$,.FIN/,L, f-v-rsion and .decision wi.ll be

■■'■V ' 
■' iff.

. ■ /Lucknow.
icer,

A f
TJ

O Jy"...

fe.:' . 

fe- ■
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In tbs Central At^iinstrative Tribunal,Allaliabad

Circuit Bendi Lucknov/.

OA 28 of 1990

B,K.Kiiare and others Applio^its

Versus

Union of Iiidia and others Respondents

Reply on behalf of Respondents Ho. 2 and 5.

Para 1: That the conteni^ of paragraph i is not

denied.

' Para II: Th^ the contsts of paragraph I I  are

I denied. \

" Para I H :  That the contents of paragraph III  need

^ no reply.

Para I¥s That the ool^en'ts of paragraph IV need no 

reply.

Para V; That the contents of paragraph V needs 

no reply.

Para VIzlxTiat the oontente of paragraph ¥1(1) of 

the application are actaiitted.

Para V I(2 )sT h a t  in  reply to the paim VI{2) of the 

application , it  is  stated that 10^ 

annual vacant ces ^ r e  to k e p t ’reserved’ 

in  a ll  the five s t r e s s  namely station 

master, Asstt* Station  M aster, Asst. 

Yard lias ter. Traffic  Inspector and 

Section Controller in  Grade Rs. 4 2 5 - 7 0 0  

. '  ( r s ) / 1 4 0 0 - 2 3 0 0 / 4 7 0 - 7 5 0 C K S ) / 1 4 0 0 - 1 6 0 0 .

. . .  2



as per requirei^nt of channel of promo tio 

nal chart. It is further submitted that 

Annexure Ho. 1 o f tie application was 

subsequently m odified in  so far  as the 

promotion for the ppst of Station  M aster 

in  gr. BS. 550- 700(RS)/1600- 2660 (B ^S ) 

concerned.

Para VI(3) That the c»ntents of paragraphs VI(3) 9S 

to(8) to VI(8) of the application are

not disputed.

Para VI(9) That the rantents of paragraph VI(9) of 

the application are denied. The Anne^re 

13 of tlie application is not the final 

minutes in respect if itai no, 204/88 

of Q-neeral Manager’ s Pemiangsit Megotiatit 

Hachlneiy meeting m th the Northern 

Railw^ Men s Union.

Para ¥1(10) That in reply to the contents of paragra^ 

ph VI(IO) of the application it is statec 

tliat fiml decision was taken ty Gener^ 

Manager (Personal) Morthern Railvray 

vide leiiter dated 13.9.’ 89 (Annexure 14 

to the application). This decision was 

taken under iteai Ho. 204/o8 of 

Manager’ s permatiant negotiating iXac^nais 

lueetitig with Hortliern Railwa' Mens Union 

after due deliberations across tbe table,

- 2 -
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Fara VI(ll): That in reply to tti© cotitants of

paragraph VI( 11) of the aPPlieatioa, 

it is stated ttiat tlis applicaats 

wera ravarted as Asst, Station Master 

iu arade Rs. 1400-2300( hP3) ride 

Atmexure Ifo, 19 to th.e aPPliGatiOU 

wMoh v/as issued in compliance to tie 

Qetieral Manager* 3 (Persotiai) letter 

dated 15,9 .’ 39 (^uaxure Ifo. 14 to the 

application).

Para VI(12): That in reply to trjs contents of para­

graph VX( 12) of the application, it 

is stated triat Aimexure 11 to the appli' 

oation were the observations of 

Divisional Personal Oficer ,Luc£uow 

but the final decision in the uiatter vaf 

talien General Manager(r) as the 

union had talked the matter at 

Genera Manager level under it^u 334/88-

ParavOT:{13); That in reply to the contents of para­

graph VI913} of the application, it 

is stated that the decision taken by 

the General Manager (personal) as 

communicated by letter dated 15.9. *89 

(Annexure 35o. 14 to the application) 

^were taken after givixjg fUll conside­

ration of the facts.

- 3 -
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Para V I (1 4 ) :  T i^ t  in  reply to tba oontents of para

VI( 14) of t’ae appLicsation, i t  is  stated

tbat the G-aaeral Manager (Perso imal) 

had taken decision keeping in  view tl:B 

faots of the oase,

Para 'V I(15): Tliat in  reply to tlie contents of para

V I(15 ) of the application , i t  is stated

t!:iat Antiexare 15 to the application  is 

tbs policy decision fo m u la te d  l>y 

the General Manager (P ) Northern ilaili^ay 

Hew Belhi. i t  is further stated that 

the decision taken under (Si* a P . lf,M, 

is not violative of a rt ic le  14 and 16 

of the O om titution  of In d ia . The 

decision was taken in  P,ll.ll. meeting 

after  the due deliberation  afid the 

proceedLngs of these meetirig were not 

confedential.

Para ? I ( 1 6 ) :  That in  reply to the contents of para

V I(16 ) of tiiQ application , i t  is  stated

tbat AnnexLre 19 to the application  is  

the outcome of decision  taken uiKier ■ 

G .M .‘ s P .l .M .  meeting under item 334 /88 ,

Para V l ( i a ) ;  That in  reply to the contents of ,.ara

1/1(17) of the application , i t  is  stated

that the decision to revert can neither 

be called violative  of A rticle  311(2) 

of the Constitution of In d ia , nor can 

be tersiied ^s  discrimiuatory or v ilative  

of natural o^stice .

- 4 -
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Para 18); That in reply to the confeeuts of

para ‘71(18) of tba applioation, it 

is stated tliat the specifio decision 

were taken under (M’ P.H.M. regardiiig 

seniority of Station Master and as 

such only tlK Station liasters were 

reverted,

J'ara VI(19); That in reply to the contents of

para 'Vl(19) of the application, it is 

stated that the petitioners have been 

given one months tiwe to represent 

their c^ses in order to give tiiem 

reasonable opportuuilfcy.

Hone of the grounds tak®i in tiie 

application are tenable under law,

Parsi VII: As already stated above, the petition­

ers were given one month time to 

represent but they did not avaialiflEB: 

of the said rsuedy, hence the present 

application v/itliout exausting the 

remedy, is not laaintaiable.

Para VI II leeds no reply,

Para IX; The petitioners are not entitled to

ai;y of the reliefs claimed and the 

application is liable to be dsimissed 

with costs.

Para X; As already stated above the aPPlii^tioj

Itself is l i ^ I e  to be dismissed, ths 

petitioners are not entitled to any 

interiiji relief.

- 5 -
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'A.

Para XLi Heeds no reply. 

Par^ XII: Heeds no reply.

- 6 -

iiUdcaow

dated;

-i)

Verif ioatioii,

I, P. H A P o  ^

Mortliara Railway Luoknow d£> hereby verify tiaat 

the contents of paragraph I  to XII are based on 

saaisxt^ material available from record which 

is believed to be tinje.

Signed and verified this of

at Hazratganj Luoknow.
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Bj^ORE THE CMTBAL AIMIHISIEAIIVE TRIBCSAL M ALhmmJJ) 

Glrciit Baach, Luckno«

Civil Misc. Application No. S '9S  ot 2990(IjC

1, Bharat Raj Singh aged aboT:d: 52y e^s , son of Sri 

R.S. Singh, Station Master, ShandrauLi, ^ .0 .

Barabanki.

2, Rai Hari Har Prasad , aged aboiit 48 years,son

of late NoradBal Asstt, Station Master, resideit 

of Northein Railway, Varanasi,
J

3, Irithi Raj Singh, aged aboilfc 60 years, son of Sri 

Hanoman Singh, Station Mater, Jampiflf Gity, i^.O, Jamp\jr

Eachhri, Dlstt. JamprPo -

4, Bajendra Singh, aged about 48 years, son of Sri Seetal 

Singh Asstt. Station Master, Northern Bailtia9',Mohalla

near Station, Allahabado
\

— Applicsat Opp, Parties 

No. 4 to 7 ■

In re

Misc. Application No. 540 of 3990 (IJ
■V

In re.

0 ,A^. No. 28 of 3990 (10 

p x ,  Ebare and others' — ---- a pplicant

Vers\»

Dnion of India aid others. Respondent

i



Application for early hearing of st^ Vacation

V

Application

■

The applicant respond^t Nos 4 to 7 s ^ t  humbay 

id raspectftai3y siabinit as m#er s-

That the applicants have sjoved m 30-1-2990 

^0,S* Ho, SB of 0990 lidthotib impleading the present 

applicants as parties and this Bbn*ble Tribmal has 

pleased to st^  the opersEbion of the in^ijgned order 

dated 2S-ia.0989 contained in toextjee ©  of the applicatis

2o That the present E^plicantson 2B-3-B90 moved an 

application for impleadment in the original application 

which has been allowed by this H on*ble Tribmal end 

applicants were directed to implead the present ^plic^ts 

as respondeat Ho. 3 to 7 in the original ^plication,

3« That on 2^8*90 the present applicants respondent
„ filed
Noo 4 to 7 have Mcs&rai their Comter Affidavit alongwith

an Civil Misc. Application No, 540 of J990 is for 

V ac ation of expert e st gyor der dat ed 30-1- J990 o

4- That the next date of hearing is fixed on 7 -ia-:©90

and the respondent Ho, 4 to 7 are siaffering irrparable 

injufy and their seniority has been directly effected by

the exparte st^ order dated 30-1-J990,
5, T hat it is expedient in the intarest of ^iistlce

that the Misc. Civil application No. 540 of I990 (I) for

2/-



stay vacation be listed on an eaxfly possible date for

h oaring*
.B. .A„X-g,J

V

It is, therefore, most respeetfijlly pTgyed that the 

}on*ble Dribmal be pleased to fix an early date for hearing 

[f stgy vacation application No, 54© of 2990 (IJ o

The respondents shall ever prgy for this act of

Ldness.

(,l*SoHehra)
«

Comsel for applicants - respondent 

No, 4 to 7

Lucknow 

Dabed 13-9-90

I
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BIFOSE THE Cm^Ri\L ArMINISTRATIYT? ^llBUNAl, AT ALLAHABAD 

CIRCUIT BBNCH, LUCKNOW. _

MISC. APPLICATION NO

i DiEivun)
rA, -p. /

V

1. Bharat Raj Singfe, aged about 52 years, son of 

Sri R,S. Singh, Station Master, Chhan^rauli, 

post Office Milwal, Barabanki.

2. Rai Harihar prasad, aged about 48 years, Asstt. 

Station Master, son of Late Harad Rai, r^ident 

of Northern Railway, ?aranasi.

3. prithvi Raj Singh, aged about 50 y?ars, son of 

sri Hantunan Singh, station Master, Jaunpur City, 

P.O. Jaunpur Kacheri, District Jaunpur.

4. Raj dr a Singh, aged about 48 years, son of sri 

Seetal Singh, Asstt. Station Master, Northern 

Railway, phaphajnau station, phaphamau, AllcUiabad.

....Applicants/Opposite Parties 
No. 4 to 7.

In re :

O.A. NO. s 28 of 1990 (L)

D.K. Khare ajnd others

vs.

union of India and others . . . . .  Respond^ts

A  -7"/^- 9-0
APPLICATION FCE STAY M©agION

The £j)plicants - opposite parties no. 4 to 7 . 

most respectfully pray fh^t for the facts, reasons and 

circumstaJhces stated in the accompanying affidavit 

the Hon'ble tribunal be pleased to vacate the 

ex-Part^ stay order dated 30.1.1990.

Luctoow :

Dated * 27.8.1990

-  ^ / ( O
(p.s. Mehr4) 

Advocate 
Counsel for the opposite Parties 

NO. 4 to 7

Applicants
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B^ORB TH® CENTRAL AlMINIS® ATIVB TRIBUNAI. AT ALLAHABAD

CIRCUIT BENCH, LUC?IO¥.

0*A. NO. s 28 OF 1990 (L)

Applicants

Respondents

D*E« Khare and others •

Versus

Union of India and others , , ,

COUNTm AFFIDAVIT 

ON BMALF OF RHSPONDMgS NO. 4 TO 7

I , prithvi Raj gingh, aged about 50 y?ars, gon of 

Sri Hanuman Singh, station Master, Jaunpur City, post

Office Jaunpur Kacheri, District Jaunpur, do hereby solemnly 

affirm and state on Oath aS under

!• That the deponent is opposite party No. 4 in the

above noted Original Application and doing pairvi 

on behalf of Respondents No. 5, 6 and 7 and as such 

he is fully conversant with the facts deposed.

Before making para-wise reply to the appli­

cation, the certain facts about the applicants are 

as under j-

Senior Divisional personnel officer, Northern 

Raiiway, Lucknow, Respondent No. 3 has issued 

Promotion Order No. 757/6/2 sr. m .  dated 26.11,1983 

and shows the napies of various station Masters and 

Asstt. Station Masters '̂orking in Lucknow Division

of Northern Railway in the pay scale of Bs 455-700/-

which has now been revised to fe 1400 - 2300. fhe 

promotion orders were made in restructuring of



Group ’ C  and ' D* ca^re in compliance of Rail^aj^ 

Board’ s order No. PG-III/80/ upg/IS  dated 29.7,0S83 

fixing proform seniority from 1.8.1982 and the 

seniority has beai given from 1.8.1983. subsecjuently 

a dispute regarding the fixation of seniority was 

raised which was settled vide printed

serial No. 9340 stating therein that restructuring 

of the cadre will be made with reference to 

sanctioned cadre strength as on 1.8.1983 and that 

the staff who would be placed in the revised grade, 

in terms of those orders, would be eligible to draw 

Pay Ihi^the high-er grade from 1.8.1983 with the 

benefit of proforma fixation from 1.8.1982. In the 

Said promotion order dated 26 .H .  1983 the name of 

applicant No. 6 ,namely, J.R. Mourya appeared at 

Serial No. 62 and the names of other applicants 

namely, D.K. Khare, Parvej Ahmad, Zabed Ahmad, R.p. 

Singh, G.P. Srivastava, SS Singh ajid a.K. Slnha 

did not appear in the promotion list.

The photostat copies of promotion order 

No. 757f/ 6/2 Sr. dated 26.11.1983 is Annexure

andj^ilway Board's order no . p.C. III/80/IjiPG/l9 

dated 29 .7 .1S83 is Annexure p-2 and printed serial 

No . 9340 issued vide letter No. 6611/85-367/S3-1/

183a dated 12.10.1987 is annexure p-3 to this 

Counter Affidavit.

The Railway Board's order dated 29.7.1983 

(Annexure D-2) clearly states in para 3.2 that 

for the purpose of promotion the existing selection 

procedure will stand modified to the extent that 

the selection will be based only on scrutiny of 

service records without holding any written or 

viva voice tests and under this procedure the 

catetory of "outstanding” i.e . 10^ graduate quota

- 2 -
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will not ^iser  fh® order finsifeEK is clear in itself, 

giut the Divisional Personnel Officer, Lncknow, in 

violation of Railway Board’ s aforesaid order invited

applications from the ' Non-ministerial transportation 

C l^s  III' staff who were gsaduates vids his letter 

dated 31 .7 .1982 (Annexure 2 to the application) and 

formed a provisional Panel vide his letter dated 

27*9,1983 (Annexure 3 to the application)*

The Railway Boards order dated 29.7*1983 

further states that whenever in t»rms of the 

revised classification the posts lAiich were hitherto 

classified as ' selection’ are now to be treated 

as *Eion-sefeection* posts* The unoperated part of 

any panel prepared for such posts aS on 1.8*1983 

will lapse and the posts will be filled according 

to the changed classification. However, in those 

Cases where selections have already been finalised 

and promotions also made on or before 31st July, 1983, 

such selected and promoted persons shall rank 

senior to the p^sons selected and promoted according 

to the provisions of the Board's order. But the 

opposite Party NO. 3 has arbitrarily formed provi­

sional Panel after 3lst July, 1983 i.e , on 27.9.1983 

much leter than the prescribed period for selections 

and promotion.

Thus,the panel dated 27.9.1983 consisting of 

10 candidates is virtually incorrect and in viola- 

djfon of Railway Board's order dated 29.7.1983#

The senior Divisional Personnel offico?, 

Northern Railway, Lucknow, opposite party No. 3 has 

arbitrarily placed all Graduate cadre promotees 

in the cadre of station Masters having Pay scales 

of fis 465 - 700 though the 10^ Graduate quota cadre 

waS to be placed in the cadre of Assistant Station 

Master (h 455-700), Section Controller (Es 470 - 750)

. . . . .  4

A



Traffic Inspector (fte 455 - 700) and Asstt. Yard 

Master (fc 455 - 700) (jjfinexure 1). The penal was 

formed after 1.8.1S83 and the strength of Asstt. 

Station Masters was 335 and the strength of station 

Masters was only 13, but the 10^ Graduate Quota’ s 

promotees were not Placed in the cadre of Assistant 

Station Masters though there was a large number of 

vacancy. They were placed in the cadre of Station 

Masters (Grade fe 456 - 700) (now revised to 

Rs 14D0 - 23p0^i with a sole object to give them 

benefit of further promotion to the post of station 

masters in Grade of & 550 - 750 which has now been 

revised to h 1600 - 2660.

All the applicants were placed in the 

Station Master Cadre in violation of provisions 

of para 302 of Railway Establishment Manual II 

Idition in which it is provided that the interse 

seniority will be maintained according to the date 

of promotion in case of pr<»notees and date of 

joining the cadre in case of direct recruits which 

has not bem followed.

The Northern Railwaymen’ s Union made a 

representation on 6.6.1989 against the unlawful 

promotion of Station Masters in the Grade of 

Bs 1600 - 2600 stating therein that all the direct 

v^ose Panel was formed on 27.9.1983 should be 

placed below all station masters/Asstt. Station 

Masters Grade 456 - 700 who were promoted as 

such with effect from 1.8.1583 for the benefit 

of proforma seniority from 1.8.1982, The date 

of a'oining of applicants No. 1 to 8 is as under s- 

Hame of applicant Date of .joining

1. D.K. Ehare 2.12.1984

2. Parvej Ahmad 26.8.1985

3. javed Ahmad 28.6.3S85

- 4 -



V' Name of applicant

4. R,P. Singh

5. J.H, Mourya

6. G.P. Srivastava

7. S.S. Singh

8. A.K. Sinha

- 5 -

Date of .joining

27«11«1984 

X2el984: 

3/12,1984 

9« 12.1984 

27.6.1985

Thus, the General Manager (Personnel) New Delhi 

vide his letter dated 15.9.1989 ( .̂nnexure 14) has 

rightly hold that the action of Divisional Railway 

Manager, Northern Railway Lucknow, Opposite party 

No. 3 is not correct ajad decided to revert the 

applicants from the posts of Station Master Grade 

Rs 1600 - 2660 to the post of Assistant Station 

Master Gsade Bs 1400 - 2300 below all the Assistant 

Station Masters who were empanelled as Assistant 

Station Master on 1.8.1983 in the Grade of Rs 1400 - 

2300^jlnnexure to the application). The applicants 

were given one month's time from the date of issue 

of the letter to submit their representations. But 

the applicants instead of moving representation to 

the Railway authority chooses to file the present 

application without exhausting the departmental 

remedies.

The photostat copy of Northern Railwaym^» s 

union‘ 3 representation dated 6.6.1989 is Annexure D-4 

to this Counter affidavit.

Thus, the letter dated 15.9.1989 contained 

in Annexure 14 and letter dated 26.12.1989 

contained in Annexure 19 have been rightly Passed 

by opposite part^res No. 1 and 3 respectively.

The present application, is, thus, premature 

and deserve to be dismissed on this sole aground 

that the applicants have not exhausted the depart- 

maital remedy available to them. ^

........6
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III.

PMA W ISIR^LY

That the cont^ts of Psja I of the application 

need no reply.

That in reply to para II of the application 

it is stated that the answering Mespondaits are 

necessary parties and this Hon’ ble Tribunal have 

rightly allowed the application for irapleadment 

of the answering respondents in the orig in al 

application as Respondent No. 4 to 8. The 

applicants had without impleading the answering 

respondents have obtained ?s-parte stay order 

on 30.1.1990.

That the cont^ts of para III of the application 

are wrong and denied* The order dated 15.9.1989 

passed by the General Manager (personnel) Northern 

Railway, Hew Delhi and order dated 26,12.1989 

Passed by senior Divisional (Personnel) officer, 

Northern Railway, Lucknow are well maintainable 

and both the orders are well within the juris­

diction and have beai pasged after giving full 

opportunity of being heard to the parties concerned 

It is further stated that both the lorders are 

well maintainable and passed by the Railway 

authority in accordejice to the provisions of 

para 302 of Railway Establishment Manual and the 

Railway Afininistration has issued letter No. HPR/ 

778/pC-IIl/TDT (1 )/I II  dated 29.1.1987 (Printed 

Serial No. 9340 and took view that since restruc­

turing has been ordered with reference to the 

cadre strength on 1.8.1983, the seniority would 

be assigned to eligible staff with effect from 

1.8.1983 only in the upgraded post although 

benefit of fixation is given on proforma basis 

retrospectively from 1.8.1982, Thus, both the

•»• .7
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isr.

V.

V I .1

VI. 2

impugned order contained in /yinexures 14 and i9 

are well maintainable.

That in answer to para 4 of the application it 

is stated that the application is premature as 

the applicants have not exhausted the departmental 

remedies.

That in reply to para V, it is submitted that the 

application being pranature and made against a 

interIcfcutory order deserves to be rejected. The 

Railway A<3ministration has been pleased to give 

one month's time from the date of issue of letter 

to submit representation, if any, in support of 

applicants' claim vide letter c3ated 26.12.1989 

contained in Annexure 19 to the application.

That the contents of para VI. 1 are admitted only 

upto the extent of applicants’ place of posting and 

rest of the contents are denied. The applicants ^

were vjrongly selected as station Master in Grade 

Ks 455 - 700 against 10$ Graduate quota as the 

answering respondent have already stated in the 

preceding paragraphs that the promotion order of the 

applicants were passed in violation of Railway 

Board* s letter dat ed 29.7.1983 and in violation of 

provisions of para 302 of Railway l '̂stablishment 

Manual. Thus, the promotion orders of the applicants 

are wholly illegal.

Ihat in answer to para V I.2, it is stated that.
•<i.

the channel of Promotional Chart has not been 

followed by the Opposite Party No. 3 and the promo­

tion orders issued are illegal, -jhe channel of 

promotion chart of station Masters and Assistant 

Station Masters Appendix ‘ a* to Annexure 1 clearly

- 7 -
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V I , 3

VI. 4

XfLvi

Shows that the promotions from station Masters 

Grade Rs 465 - 700 (alongwith Assistant Station 

Master Grade Rs 465 - 700) upto 80,  ̂ shall be pro­

moted to the post of Station Master’ s Grade 

650 - 750 on the basis of seniority cum suita­

bility and after passing P-16 Course. But the 

applicants have beei allowed the grade of Rs 550 - 

750 without following the principle of interse 

seniority provided in pgra 302 of Railway î stab- 

lishmsQt Manual.

That in answer to para ¥1.3 of the application 

it is stated that the provisional Panel has bean 

formed in utter disregard of the Railway Board* s 

order dated 29.7.1983 which clearly states that 

the unopgrated part of any panel prepared for 

such posts as on 1.8.1983 will lapse and the posts 

will be filled according to the changed classi­

fication. However, in those cases wher« selection 

has already been finalised and promotion^ already 

made on or before 3ist July, 1983, such selected 

and promoted persons shall rank senior to the 

persons selected according to the provisions of 

the Board's orders. But the opposite party No. 3

had formed provisional panel after 31.7.1983 >diieh 

is illegal and the panel dated 27.9.1983 consisting 

of ID candidates is wrong and violative of Railway 

Board* s order dated 29.7.1983.

That in answer to pat*a VI.4 it is stated that 

enlarged panel haS been announced illegally and 

without considering the Railway Boaj*d« s directions 

in this regard. The enlarged panel announced vide 

letter dated 12.8.1987 is also illegal as'no such 

Panel was allowed by the Railway Board end 4 station 

Masters, namely, Ratnakar pandey, javed Ahmad

. . . . .  9
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V I.5

VI.6

Parvez Ahmad and irun Kumar Singh are much juniors 

than to ths answering respondents as their date 

of joining is much later than the answering res- 

pondmts* date of mtry into the cadre. It is 

evident from the po?usal of Annexure 9 to the 

original application that 9 Station Masters have 

been promoted by the order of Divisional Personnel 

Officer, Lucknow on 4.9.1987 but they have been 

illegally placed senior to the answering respondents 

ignoring the fact that the answering respondoats 

are senior to them according to restructuring penal.

That the contents of para xa.5 are wrong and denied. 

It is stated that since the date of joining of the 

applicant is much later than the entrj?' into higher 

grade of the answering respondents, there is no 

question of applicants bping senior to the answering 

respondents.

That the contents of para YI.6 are wrong and denied.

C h ^f  Traffic superintendent vide Annexure 7 has 

siai®ly suggested that the channel of promotion of

traffic staff should be reviewed for promotion and 

he further suggested that there should be no inter­

polation of Categories in amongst the cadre. But 

he has no jurisdiction to change the channel of 

promotions. The full and final authority for change 

in channel is vested in General Manager Railways.

The channel of promotions contained in iinnexure 1 

to the original application is still in force and 

there is no any change in the said channel of 

promotion charge. The promotion orders issued vide 

order dated 10*1.1987 (Annexure 8) are against the 

spirit of provisions of Para 302 of Railway Fstab- 

lishment Manual,

TO understand the actual position o f  the

. . « • .  lO
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fixation of seniority Para 302 of Railway f^tablish- 

ment Manual may te reproduced below t

'«Para 302. ^

Unless specifically stated otherwise, the 

SQiiority among the incumbents of the post in a 

grade is governed by the date of appointment to 

the grade. The grant of pay higher than the ini­

tial Pay should not, as a rule, confer on a railway 

servant ser^iority above those vfeo are already 

appointed against re-gular posts, in categories 

of posts partially filled by direct recruitment 

and PartiaJ^y by promotion, criteria for determi­

nation of seniority should be the date of promotion 

in Case of a Promotee and date of joining the 

working post in the case of a direct recruitment, 

subject to maintoiance of inter-se-s^iority of 

promotees and direct recruit themselves. Vihen the 

dates of entry into a grade of promoted railway 

servants and direct recruits are the Same, they 

should be put in alternate positions, the promotees 

being senior to the first direct recruits main- 

tQ,ining the inter-se-seniority of each group."

Thus, the seniority of the answering liespon- 

dents, vis-a-vis directly recruited applicants is 

to be drawn according to the spirit of Para 302 of 

the Indian Railway establishment Manual.

-  10 -

V I.7 That the contents of para V I.7 are misleading

hence refuted. The true fact is that the proposed 

channel of promotion chart waS not final as Northern 

Railwaymens' Union had agitated the matter before 

General Manager v16b representation dat^d 6.6.1989 

(Annexure D-4) an.d the General Manager has been

.....11
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VI.s

- u  -

to issue letter Ko. 522/'!?/64/l}(/^B dated 15.9.1989 

(Annexure 14 to Original Application) holding that 

the action of Division is not correct because 

staff empanelled earlier to those empanelled 

subsequently were placed junior and the criteria 

laid down in Printed serial No. 9340 and par a 302 

of Indian Railway ^tablisbjamt Manual cannot be 

ignored in fixing the seniority.

That in reply to para vi.8 it is stated that 

Northern Railwaymens' Union has submitted revised 

letter dated 6.6,1989 supersediing their earlier 

letter and answering respondents have already filed 

the Said letter aS Annexure ik4 to this Counter 

affidavit. The applicants have tried to conceal 

the relevant fact that Northern Railwajrmens' Dbion 

haS raised the issue in the Permanent Negotiation 

Meeting at General Manager's level and the General 

Manager has rightly considered the danand of the 

Union.

That the contents of para V I.9 of the application 

are wrong, baseless and denied, it is also wrong 

to Say that the Northern Railwaymens* Union has 

pressurised the Railway Administration. The deci­

sion Was takai at the Permanent Negotiations Meeting 

after full discussions and expirations of various 

rules and regulations applicable thereto. The Union 

had agitated the matter earlier bpfore Divisional 

Manager and subsequently b'-'̂ fore the General Manager 

well within time,

VI. 10 That the cont'^nts of para VI. 10 of the application 

are simply repetition of the earlier paras of the 

application hence denied. The Divisional Railway 

bas arbitrarily disallowed the Northern 

^  .........12

V I.9



\

RailvJaymens' Union’ s contention which has been 

subsequently ratified by the General Manager*. The 

General Manager has rightly stated in his letter 

contained in Annexure 14 that Assistant station 

Masters in Grade R? 455 - 7C0 promoted on 1.8.1983

under the restructuring scheme have not been 

assigned seniority as per instructions circulated 

in Printed serial No. 934D ¥hereas station Masters 

Grade 465 - 700 empanelled against 10  ̂ Graduate 

quota on 27.9.1983 and joined in 1984 have b e ^  

assigned seniority above those Assistant station 

Masters promoted against restructuring of cadre 

and this action of Division is not correct. Thus, 

there is no any illegality in Passing the order 

by the Goieral Manager.

V I .11 That the contents of Para V I .H  are misleading 

hence not admitted. 'The printed serial 9340 

clearly ss.ys that restructuring of cadres will be 

made v;ith reference to sanctioned strmgth as on 

1.8.15)83 and the staff who would be placed in 

revised grades will be eligible to draw pay in 

higher grade from 1.8.1983 with benefit of proforma 

fixation from 1.8.1982, According to chang f̂i of 

promotion the int^rse seniority should be main­

tained in according to para 302 of Indian Railway 

^ t  abliplim.ent Manisral.

- 12 -

VI. 12 That the contents of para VI. 12 are vffong and 

denied. According to channel of promotion the 

interse seniority is to be maintained from the 

date of promotion in the case of promotees and 

date of joining in the cadre in the case of direct 

recruits. The 10^ Graduate quota belongs to the 

Same category of station masters and Assistant 

Station Masters in Grade Hr 455 - 700 and the

• * . . .  13.



■4'-

date of entry into the grads of the applicants 

is later than the sjiswering respondants. The 

channel of promotion of station masters Grade 

Rs 455 - 700 alongwith assistant station masters 

grade Bs 455 - 700 upto 80^ is combined and the 

next promotion to the station masters' grade 

fe 550 - 750 is seniority c-om suitability and 

Passing P-16 Course. Following abstract of channel 

of promotion contained in Annexure 1 is relevant

- 13 -

Departmental 
test after 
Passing 
prescribed 
Course - 10%

Asstt. Station 
Masters Grade 
fe 455-700 

t 
»

Clubbed with 
Station Masters 
Grade fe 455-700 
t 80^)

Station Masters 
Grade fe 465-700

Seniority cum suitability 
and after Passing p-i6 
Course

Station Masters 
Grade fe 550 - 750

VI.i;3 That the contents of para VI. 13 are wrong and 

denied. The Railway Administration has also 

considered the objections of Uttari Railway Mazdoor 

: Union. Afiter considering the c^mtentions of both

/'I the unions, the Railway Administration reached in

'i
& the right conclusion in accordance to rules and 

regulations framed for the purpose.

VI. 14 That the contents of para VI. 14 ar? not correct

hence denied. The Railway Administ^^ation has con­

sidered the arguments and claims of both the recog­

nised unions and only then the Railway Administration

. . . . i l 4



1:. ^
has Passed the order quoting the relevant rules.

VI. 15 That the contf^ts of para VI. 15 are wrong and 

denied. The Railway Acininistration has passed 

the order after considering all the relevant facts 

and rales applicable theirin. There is no discri- 

minitation or violation of Articles 14 and 16 of 

the Constitution of Indi a* The order dated

15.9.1989 contained in Annexure 14 is correct and 

lawful and the same is liable to be maintained.

- 14 -

VI. 16 Tfeat in reply to pare vi.i6 it is submitted that 

senior Divisional Personael Officer, Northern Railv/ay 

Lucknow has given one month's time to the applicants 

to submit their representations, if any, in support 

of their claims and he further directed in his 

letter dated 2 6 .12.1989 that in case no represen­

tation is received from the applicants within the 

stipulated time limit, it will be presumed that 

the applicants have nothing to say against the 

reversion and the decision will be termed aS FINAL. 

Thus, the applicants have moved the present appli­

cation before this Hon'ble Tribunal without moving 

any representation against the impugned order 

before the Railway A^ithority aBd as such the 

present application is premature and without exhaustinj 

the departmental remedy available to the applicants 

and on this sole ground the ©resent application 

deserves to be rejected.

The rlon‘ ble guproiie court in the case of 

S.S. Rathore vs. state of Madhya Pradesh ( aJR 1990 

SC-ID) hold that in every such case until the 

appeal or representation provided by a law is 

disposed of, accrual of cause of action for cause 

of action shall first arise only when the higher 

authority makes its order on appeal or representation

.> •• • .  15



and where such order is not rna<ie on the expiry of 

six months from the date when the appeal was filed 

or representation was made.

VI«17 That the contmts of para VI. 17 are wrong and 

denied. There is no any violation of articles 

14, 16 and 311 (2) of the Constitution of India*

The seniority of the applicants should be below 

230 Asstt. Station Masters Grade Rs 455 - 700 

which has now beoi revised to fe 1400 - 2300 as 

their date of joining into the cadre is much later 

than that of the date of promotion of the answering 

respondents. The applicants have beexi given full 

opportunity of bping heard through letter dated

26.12,1989 (jinnexure 19) itself but the applicants 

instead of filing any representation against the 

Said letter preferred the present application 

before thj.s Hon’ ble Tribunal. Thus there is no 

any violation of the principle of Natural justice.

VI. 18 That the cont-̂ nts of para VI.IS of the application 

are not correct as stated. It is stated that 

the principle of seniority has been violated d>nly 

in the case of Station Masters i.e . 11 in numbers 

while the seniority of section Controllers, Asstt.

\ Yard Masters, and Traffic Inspectors has been

fixed according to the principle of saiiority and 

there is no any infringonait of rules of the 

promotion for the post of Assistant Yard Master, 

Sectdion Controller and Trafic Inspector.

VI.IP That the contents of para VI. 19 of the application 

are misleading and refuted. There is alternative 

remedy available to the applicants and the present

- 15 -
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VII.

VIII.

IX.

application has be01 filed by the applicants 

without exhausting the departmental remedy.

None of the grounds are triable in the eyes 

of law and the original application deserves to 

be dismissed as no ground made out.

That the contmts of para VII of the application 

are wrong and in reply it is stated that the 

applicants have xiKdkgtxgi not exhausted the 

departmental renedy available to then and on this 

sole ground the preset application deserves to 

be disnicsed.

That the contents of para VIII of the application 

need no reply.

That the applicants are not aititled for any 

relief claimed and the answering respondents are 

entitled for exemplary costs from the applicants.

That the contents of para X of the application are 

wrong and dmied. The interim order dated 30.1.1990 

Passed by this Hon’ ble Tribunal deserves to be 

vacated as otherwise the answering respondaits 

will suffer irreparable injury.

That the contents of paja 11 of the application ; 

relates to the application fee hmce need no reply.

The application deserves to be dismissed 

for the reasons and circumstances stated in the 

preceding paras of this^counter affidavit.

- 16 -

/

Lucknow ;

Dated j 27.8.1890 Deponent

..17
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^  ^  vmiFICftTION

I, prithvi Raj Singh, the deponent, do h0?eby 

verif;/ that the contents of paras to >V are

true t9^y  personal knowledge and those of par as 

to are true on the basis of records. Nothing

material has been concealed and no Part of it is false. 

SO help me God*

Lucknow s

Dated i 27.8.1990 Deponant

I idoitify the d^onent who hgs 

signed before me. He is personally 

~ known to me.

___ _

(P.S. Mehra)
Advoeate .

rh <i(
Solfcmly affirmed before me on 

at / / ' ^  by Sri prithvi Rsg

Singh, the deponent, who is identifj^ed

by Sri P.S. Mehra, Advocate, High Court 

Allahaba<3, Lucknow Bench, Lucknow.

I have satisfied myself by examining 

the deponent that he understandiHgs 

the contents of this counter affidavit 

which have been readover and explained 

by me.

\
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notice are: canceCUed. staff wuiinp for t^^nsf
prioEiliesafresh in new crade after la S l  ^ould register their
on administrative ground are Intnah^^fti*^ 5taff transferrec
transfer a U ^ a n c V ^ T Ta JS i'J^e ^S n V ^^^ Or^XcrJJass &

This has appiovel of IPO-IIo 

Hindi version follow<,

Copy to,o ;|/L1^,)SSB, FP, PR3, SLN,I>h C D
‘=-0 ai>/LKO«

>^vii,Pj

3o /I I  ns  on LKO fitvn.vith instruction thar 
nust be Spared under in.tiirAtlon to this o

sfors
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'N

99-^iT/l;Tnl, yu-La.grV

■s>̂X ^^^/NORTHERN’ KAILW.-.Y

- 7 -

LLJ,(^B,0N,MGWV
5. S^,IS0,ar.IX)S,Sr.2)^\0./LK0,•
6, Bea.ief Clerk,IRM Office/LKO. ' '
7o The DLvl.ScPv near Guard’s, Running Room C../LKOj

'8 , Th(3 mvl.Secy.URIC T-10 G3/LK0.
9, Su])dt, Pay Bill DRM Office/LKO.
lO.SVJLI/Union Cell. ’ "

. in office,^ '

«#>9L

>
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Et^OR TT CT^'n AL Al>1TNIj;T^ TRIBITNaL 4LLAPfi^'AD
CIHCTtit E^NCH, LT’O'N^W.

0 . A. N O . ;  28 OF 199C.
D.^. rhare and othf'rs ____ Applicant?

V pr su. s
ITnion of India and others . . . . .  Rf^sponopnts

ft K K X tl R - ^2^- -? "

L

M 8A JI1LW W  B B & A E S B ’s  ^ P M B E E l
For Implementation Of Cadre Restructuring

No. PC. III/8 0 ,U P G /1 9 . N ' »  D " " ' ’

S ub  : — R e stru c tu r in g  o f  ccrtain  G ro u p  C  &  D  cadres.

A r is ing  out o f  certa in  p roposa ls  m ade in  the D ep a rtm e n ta l C o unc il o f  J C M  (R a ilw ay s ) 

by  the S ta ff side, t h e  M i n i s t r y  o f R a ilw ay s  have decided th a t G ro u p  ‘C ’ & ‘ D ’ categories in ­

d ica ted  in  the A nnexure  to  th is letter shou ld  be restructured and  p laced in the scales in ­

d icated  against each des igna tion  in accordance w ith  the percentages ind ica ted  therem . D e ta ile d  

ins truc tions  are given be low  for im p lem en ta tion .

2. T h is  restruc tu ring  o f  the  cadress w ill be w ith  reference to  the  s ^ n c t io n e ^ ^ d ^ ^

MS on 1st A u-ust 1983 The staff w ho  w ill be placed in  the revised grades m terms o f  these 

orders w ili £  e U g ib ir to  d raw  pay in h igher grades fro m  1-8-83 w ith  the b - e f i t  o f  p r o fo m a  

N a t io n  from  1-8-82, The benefit o f  p ro fo rm a  fixa tion  w ill be adm iss ib le  on ly  to  those staff,

who are placed in  the vacancies aris ing  d irectly  as a result o f  these restruc tu ring  o r d e r s _ ^

o f the Stan w ho  have been p ro m o te d  in the n o rm a l course to  higher g r rd .s  d u r in g  the p E n ^  

I . 8 8 2 t o 3 1  7.83 wi l l  b e s u p p e d j £ j i n d e r ^ j h ^ ^  ru les w ith  retercuce to the pay o f  

;;heir ju n io rs , whose pay is fixed under these orders,

3, T he c la s s i f ic a t iq ^ f  the  posts in the categories covered by  these orders as ‘s e le d io n ’ and

‘N o n - s e l J ^ t T o 'n '^ s  been changed  in  s o m A ^ e 5 _ a n d jh e _ r ^ s j ;4 _ i± i i iL r !e 3 i^ ^ ^ ^ ^ ^  d

n co lum n  7 o f  th e .A nnexu rT enc losed . In  respect o f  the  vacancies in th ese categories a ris ing
,11 VC/IUIIlii * V/J IV, ' »»I • » — - I ■ " ' — .- ——- ■

.after 1st August 1983. p ro m o tio n s  to  posts in the  var io us  grades in terms o f  revised classifica- 

' . l ^ w 1 i r b e " ~ m n d e  in a c c o rd a n c e , w ith  the n o rm a l procedure- for f illin g  in ‘selection ’ and  

'non-selection’ posts as o b ta in in g  at present.

3 1 ' T he  vacancies in the v ir io u s  grades o f  the posts covered in these categories as existing

on 31 7 1983 and those a ris ing  in  (he con lcx t o f  the present cadrc-restrucluring 

w ill b i  f i^ le d .in  the m m n . r  in iicat,-d  H ow ever, in a c ise , where, a., a

result o f  th is re truc tu rin g , an in d iv id u a l ra ilw ay  servent becomes due for p ro m o tio n  to  m ore

than one prades calls for selection, then  p ro m o tio n  to  that grade (s) w ill be governed by the

no rm a l ru les for p ro m o tio n

i) G roup  ‘D ’ Posts : r , ■

F o r  vacancies in G ro u p  ‘ D ’ , p ro m o tio n s  w ill be on the basis o f  the existing

procedure.

W hereve r-p rom o tion s  from  G ro u p  ‘D ’ to  G ro u p  ‘C ’ is invo lved , p rom o tions  

w ill be on the basis o f  m od ified  selection procedure  as prescribed in para 3 2 

infra.

G roup  ‘C  :

Where all the posts in an existing grade are en Mqc j ’aced in a h'pher grade, the 
existing regular incumbants thereof may be alb'wed the higher griii.ic u ii lio ii i  sub

M O V E M I i N  I , U ! Y - A U G U S T  1983 13
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b)
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1
4 ,

jM ing  .hem to . n ,  selection CTen where ihe posts are now etoss.lied as selec ,

posts Fo, example, all the posts of Ewitehnten a, „ "r

400 will be placcd in the sealers. 530-KC, and »  such, a l

incuntbants in this scale will be auto„,atically given, the scale ot R . 33 

Sitnilarly. having regard to ,ho percentage prescribed f“ f ' ' “ I "
StalT, all the existing posts o f S h u n t i n s J .t n a d a r s  in the scale of Rs 225-3 0

be Placed in the scale of Rs. 330-480 or above. Hence, all the regnlar

against these posts presently in the scale of Rs. 225-330 will be allowed the scale of

R s . T30-480 w ith o u t sub jecting  them  to  any selection.

b) Wherever the vacancy to be filled is in a post now classified as ‘seclection’ as per

the enclosed A nnexure , the  existing regular in cum ban ts  in the

grades sha ll be considered for p ro m o tio n  on  the  basis o f  the  m od ifie  i<-

procedure  prescribed in para  3- 2 if.tra.

3.2 For the purpose of promotion in terms of the preceding / " “' " ’’' ' i f '

selection procedure will stand modiSed to the eMent that the selejt.oo ,y.l be ba d on y

on scrutiny of service records without holding any written anc/or ,,v . ™'“

................ . the catb.or, of “outsta.tding-w.ll no ; ^  ex "  on
p T o c e d u lS T i^ r W lS S - u p o - ,  -by the M W i i T T ^ p ^ s  

by way o fa  special dispensation in view of the
expediting the implementa.ion of these orders. It is re.terated that the normal “  «  S“ve™ 

i „g  p r o m o tio n  to selection and ..op-seleCio.. posts, will appi, to vacances ,n the afor-satd

categories arising after 1st August, 1983.

3 Wherever In terms of the revised classification given in the enclosed Annexure posts

which were hitherto classified as ‘selection'posts are now to be treated as ‘

r - ^ ' f 'p o . t y ^ e  unonerated Part of any panel .1 'r such p g i s g ^ ; n J s i _ A ; a u ^ ^

) lapse a ^ f tK M ^ ^ ^ t s w i iT b ^ ^

4 3. 4 JtaKjaJlUlla-CM* whacSelections have already been finalised and

a l s o r n a d ^ r  befcre31 .lulv. „ 83. such selected ^nd pro......

tT T h T T S ;^ . selected and promoted according to the provts.ons of the p.ecedtng

"j paragraphs . »

4 In all cases of restructuring, Pay of the stalT fitted against higher scales of pay will te 

/• j  J  i- o n i8  n  fP R  n —C) R .  I I ,  except in the case o f  merger o f  the existing

H r a d e r o f  R ?  425 - 600  and Rs. 4 5 5 - 7 0 0  in to  a sing le  revised scale o f  R s . ^ 2 5 - 7 M  as ^  

c ite d  against item  20 o f the Anne^.urc'. In  the .atter case, the staff roncer^ e ^  e ^

an option under Rule 2019 (FR  23) R. H . °  ^  i f  read with
revseds le of R<. 425 -70 0 will be fixed under Rule 2017 (FR  22 (a) (i )

A ud it ins truc tions  N o. 4 thereunder.

5 The selection grade posts wherever introduced, either on sanctions Issued by H.e 

Minisry of Railways or o„ th . -a':s of powers delegmed to the GMs .n respect of spec,6

14
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AL AD4TNIf;TR TRIBUNAL ALLAPAPAD
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scuv. kah

T̂ TCi* 56 j ^/85-3 6 7/§3~1/183Q,

cI5T<13̂  fiirsĉ ere flcf 

ei5Tef3’> Jjcrsĉ h U^Y\ 

flSTcfSf. 31TC

5>TfŴ  fTTSTT h ĝ SlforeTfl,

afc/q- c;aio3fKoqj{o^o ĉcf yoaTeoc/jfo^/o

( ^ i o S > y

L

pJlfC):,934 0.
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y s  lY ^ f l  I
I A

8'd ,,.ss 3,r;T,,H'l

ScfR
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' 1 ^ 4 , :  . . .

d a t t d  H a l l w a y ' s  l e t t e r  f e . E ? a / 7 7 3 / i   ̂ y ^ T ,-

•'• # ♦ •

S u b i  r e s t r u c t u r i n g  o f  o . r t , i n  a r o u p ' c '
and Group'D» Caf^rcs. 

aefj Ministry of Kailx^ray's’ let ter r.s

r O - T T I / S O / O P G / 1 9  d a t i d  r s . l f s s .  ■, , -

q \ . o u ' r " ” v e " % ? T s " h  '’ f  W ^ ‘ ; 3 t r y ' s  U t ^ -  ^

ssnet^oncid o *re  stroSth r - t .
|Vh^ vjculc’ be'Placed:' jn the st-.fi'

A o r d e i i s , ’..rould he ell .-ri bx=* tn i.S; i n tcr-rra '-r -'se

t r c n : i . B . S 3  v . t h  t i e ’ b c n r f u

?. The nuest^onb-. ■ f .. , .  -,.e.pp.

t o  be| T s s i  j n c d  i n  t i i e ' ^ r c - s t r u c t u - r . ^ ” s a n i o r <  t y  f h - j

of p r .fo p a  fixation is .  Jc /   ̂ b̂ nef-rfc
vJev tnat since restructuMni'*h I k! hsis t.^sn -̂hc
to thf. cadre strength on 1 8 ’8?^th vnth refer-encc-
to the eligible- staff v . e . f . %  8 aq seniority woulc’ be assigned

benefit ô ' fixnH*nn up,'^mded
kviT^avtbsvxte retrosnect-vPi^'I^ av-^n -n

O n i o n s  h o l d s  ^ h e - ‘ t ' ' g „ ^ e f J :

to sucn eaoloyee w .e .f . i .s .sp . " sc-.ior-ity .-'s .U o  -4issihle

'h o  d ? : : i c r ? : * ™ T t ' ’f ?  ? ? ? !  3 h , r .  r - , . „ ,

J ' ^ n i l n g  P o s t  d u r i n g  t h e  p e r i o d ' ^ ? * ' ' * ' ' *'''■ °

M  l .- 8 . ,1 S ,  w h . o t h r r

^  -rvisG whether

" n ’ t l ? ,  ? r , d e  a ; ? s f L ' o u t  ^ . , n

sonlorv^y'’f "4 ^^ :8 ^ |- - «t ,.n e d  l^<-.^r'should"; ™ = :“j :j j „0 rd . r s

vnh kind regards,

lA'

Sincerely,

sd /_
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<1,

Copy to Ra51way Board's letter No.FG_‘'"TT/fi7/ir^r'/t 
from Dy.Dlrector,Pav conmisslon, Ranviv tr.
Manager,Central Railway,Bombay,

t he

f;riC-1'^3.7 
General

Sub; aestructuring of certa-tn Group'C 
and Group'D' cadres.

Pl^ass refer to 
d a t e d  P9.1 .87 o n  ̂̂ ^  ^ t/ t Err (^) ttton the ahDve su-b.ject.

l e t t e r  N o . P C - T J T / ^ ^ p g / i 9 ’ 7  ^

o f  c a d r e s  w n i  b e  m a d e  v H t h  r e f e r e n ^ I ‘‘ f  ,1*0 3  ̂ r u c t u r 5 n g

J '  a s  o n  T S t  . / ^ u g u s t  1 9 8 3  a n d  t h e  < ? '- to ff ‘ h  s Q § c j : ^ c - io n  s t i ^ e n p t h  

^  r e v i s e d  g r a d e s  w n i  b e  e l i f ^ j b l e  t n  s _ n l a c o d

f r o G i  1 , 8 , 8 3  w i t h  b e n e f i t  n r  n-n r  '  P ''3Y  h i g h e r

• th«t Pay of tho 4aff a . 8 . V
hjgaer grades during the period " i '

W  {:he olroumkancls expl ^ned^n y o ^ r ^ n ? ;:

rostmoturing orders, the above
.tri'atod as 1.8.83. looord“^JiV <n -'’ ^ e  "'■ni >x.
wni be assigned from Tst ,)u»uft' '
4ct,on tascen by your najlvay^ls, t\c?ef?Je"1n'^f4-J:®-®^-

3 .  P l e a s e  a c k n o w l e d g e  r p e e i p t .

l<v

: i ^

\lU
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EtvoRTT^H’̂  fiL AlMINU-'TR TR IBTTNAL ^’V ALLAH a^AD
CrRCiriT B^NCH, LHCT^Mnw.

<X  ̂ O .A .  No. ; 28 OF 199C.
D.^.  rhare and others -- Applicant?

V Pr su s
Union of India and othPfs •. •«. H^^spondpnts

A y N ^ X II R ? - '

NO R T H e-: r.' R ai l lv; vri en’ s u n i o n

CENTR.lL OFFICE 

1 2, Ch elm sfor d Road 

Weu Oelhi-1 10055
N O .N ^ f ^ / e e

Dt.  6. 5* 190 9
Th^Elraoch Seer et ary,MRl^tJ 

I Branch

-I^The Civisional  S ecr ut ary, NRnU 

■ ^<^cknn Tj ■ ■

Sub: PNM.Item No* 20 4/88 - Unlauful i>rtimotion of 
Station Ngster Gr* 1 6O0- 2600(RP S)

• • • • •

A copy o f  t he mlc.ut =‘ . rncoi'ded in the 1 toplamentation 
Comrnibt ee (Meeting on the abo x,<9 subject i s  rc-prodice^ belou 
For 11 formiatlon. ' :

''^he iJnion explained that prior.'j;;. rf>~6^ r u c t u r  j n.-i the louest t lo 

gsades o f  Stn.Piasters uere in oi*. F ?. 4?5-:640 (R5) md ^55-700(^^S) and 
the highest grade was 455-70Ci(RS) gnd t h e  dir not recruitment
uas in gr.Rs. 455-700vi^i;}only, According, to t h e  channel oT 

promol^ion in exi stance upco 3ulv-l98e the promotion to the cadre of 
Station nasters gr.R s. 550-750(R$) ' uas frtm or . R s .  4 5 5- 700(-? }  
i rresp ecti ve o f the fact uhether the incumbant uas uorking as ASM 
or ST^:and for that purpose the seniority of . 3̂'. and Sf'i gr.Rs. 455- 
700(Rl3) uas eombined. '

I . '

After re-structuring the Inuest qr. of' Station Hsster, viz*Rs. 425- 
640(R!j) and Rs« 455-7l)0 (R S ) and highest qr*of ASH gr* R s. 455-700 (R S) 
uere metged into one gr« o f  Bs* 4 5 5- 700 (l̂  5),

On Lucknou Division tuo separate panels o gn d 3  ̂s or.
R s. <'i5!-700(RS) were formed on 1-8-88 ui t h p ) form a s eniorit y , from

1-E-8 Subsequently, after implementation o f  r a-st rue tur ino orders 
all the person s in. or ,Rs .  455-700 (RS) selected  a? ;tSn or ST'i uere 
placed ^n t h e p a n e l  o f  Stat ion H ast er s an d t hD s e st 3 tion n a st er s
uho u e r e i n  the or. o f  R s. 425- 6 4 0 (R 5) ua 'e  pliced on the panel o f
ASn though in the gr. o f  R s. 455-700 (R S ) .

A Pansl of 20 ST1 s/ASPI 3/'^ J C o n t r o l l e r  or.R s. 455- 700(RS)

fgain at ■ 10% or adu ate o were fo-nied on Luc.'^no i/O: vi sion on 2V/9/Co* 
ut of these 11 p a “sons uere placed in t hec at eoor y o f Station nasters* 

Uhile assigning them seniority they »rkb hj .e been placed belou ' 
Station Masters or.R s. 455-700( RS) atovp aSI'1 s or, R <'5S-700 - -
uhich is most unrjust. In the P Nn meeting held on 22»4.88 ,  it uas 
agreed that n ec e s r - i n  ct ru ction s have be^n issued to QRPl/LKC to 
take -jcLion in tprms cf instructions contains;d in para 302 o.f the 
'Indian Railway. Est abl J i;!irn ~nt Manual Second edition', according to 
uhich t t-e seniority of the staff in the c at eco ring's 0 f po st r 
partially filled  by direc t recruitment and p ar/idf-all y filled by



promotion, criteria Pot- dot rirr?. in a tion o? seniori-ty

i s t h e  dat e o f i o i n i n  r: t he uorki no po st in th = case  

o f , p riomot et?s. Ac cxi r di nql y, tell the Hi r&c^ r e c r u i t s  

whose p-^nel ua f Fortn(?r' on 7 _ 7 f 9 - ? 3  bp p l a c e d
belou all S^s/ASPls gr .  R s. 4 5 5 - 7nC ( R S) y pr e

prnrpotpr^ as such ui t h ef fe ct  from 1, P . F '? for the  

h an ef it  of  p ro fo r r - e n i o r i  ty from 1.r,-6 2.

It ui l l  be e xa mi ne d" .

I

( R.A.  r'attal ) 
fo r G en er al S ec r et ar y
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